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RAJYA SABHA
Wednesday, the 13th March, 2013/22nd Phalguna, 1934 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
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Adverse impact of export of onions

1*221. SHRI RAVI SHANKAR PRASAD: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether it is a fact that an appeal to ban export of onions was made
by the Chief Minister of Delhi keeping in view the high rise in the prices of onions
during the last days of December, 2012 due to reduced supply of onions in Delhi;

(b) if so, the details thereof;

(c) whether it is also a fact that negative effect of export from the country
is immediately visible on the prices of consumer goods; and

(d) if so, whether Government would chalk out any export policy to ensure
that exports do not adversely impact the availability of consumer goods in the
country?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Chief Minister of Delhi had written a letter dated 31st
January, 2013 to the Union Minister of Agriculture highlighting the fact that prices
of onion in Delhi have been rising steadily in the recent past mainly due to short
supply. She had requested to take sufficient steps to ensure that prices of onion
are brought under control and also have a review of the situation at the level of
Agriculture Ministry to consider curtailing export of onions so as to stabilise
domestic prices and also to prevent further rise in onion prices.

(c) Domestic price of any agriculture commodity, inter-alia, is a function of
several factors like domestic and international demand and supply, cost of
production like labour, capital, input, transportation costs, efficiency in distribution
networks, number of intermediaries between farmers and consumers, marketing
mechanism viz. Agriculture Produce Market Committee (APMC), prevailing domestic
and international food inflation and, therefore, cannot be directly attributed to
exports alone.

(d) The export policy of agricultural produce depends on various factors
including availability of surplus over and above the requirement of buffer stock
including strategic reserves, if any, concerns of food security, diplomatic/
humanitarian considerations, international demand and supply situation, quality
standards in the importing countries, varieties traded and price competitiveness,
need to balance between remunerative prices to the growers and availability of
agricultural products to common man at affordable prices. The Government takes
into consideration the above factors before deciding on the export of agricultural
commodities.

Specifically, in the case of onion, Government has set up an Inter-Ministerial
Committee comprising of representatives of Ministry of Commerce, Ministry of
Agriculture, NAFED and Department of Consumer Affairs which regularly takes
stock of the arrival of onion and modal prices prevailing in the important
production and consumption centres based on which the Government declares
Minimum Export Price (MEP) for export of onion from time to time. This Inter-
Ministerial Committee met three times in the month of February, 2013 to review the
situation. The temporary spurt in the prices beginning from 22nd January continued
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for a fortnight and have since stabilized. The wholesale price in Azadpur Mandi in
Delhi on 11th March, 2013 was Rs. 13.10 per kg.
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"Information is being collected and will be laid on the Table of the House". So,
are the two Ministries not in sync? You are talking before the House about the
Inter-Ministerial Committee and the Ministry of Consumer Affairs is not in the know
about it, which they had said on the floor of the House. | would like to know

how this whole thing is being managed.

SHRI ANAND SHARMA: Sir, the hon. Member, as knowledgeable that Ravi
Shankar Prasadji is, has sprung a surprise by quoting a reply which is hardly a
reply about information being collected by the Ministry of...

SHRI RAVI SHANKAR PRASAD: How can you say that it is not a reply? |
am having a copy of it, Mr. Minister. Don't say that it is not a reply.

MR. CHAIRMAN: It is a reply, he is saying so.



6 Oral Answers [RAJYA SABHA] to Questions

SHRI ANAND SHARMA: Sir, that reply is of the Ministry of Food and
Consumer Affairs and they have said it because they do not control the Import-
Export Policy, which comes under the Foreign Trade Policy. They have said, "The
information is being collected”. The information has been asked for and I have
made the information available to the hon. Member. The real reason is, when you
look at the mandi price, the Nasik price, yesterday, it was Rs. 9. In Azad Pur
market, 1 am repeating it, it was Rs. 13.10. If consumers are getting it at a higher
price, this is an issue which we have discussed and debated in this House that
we have to reduce the number of intermediaries. When there is a threatened
shortage, it gives rise to speculation and profiteering. That is exactly what has
happened. That is why the Agriculture Minister offered to send a special train. That
offer stands. In fact, a Farm Ferry train is coming, carrying other things, from
Maharashtra to Delhi. So, the Government keeps a sharp eye. We have intervened.
These are canalised exports. But we cannot abruptly stop it because of the
predictability and the credibility of the country. If we vacate the space, then that
space will immediately be occupied by the other onion-producing countries. That
has happened in the past. We have adequate stocks. There is no shortage. Now
the fresh arrivals are also taking place. Therefore, the position, as such, is
comfortable and it is absolutely essential that the concerned Departments of the
State Governments also keep a sharp eye that if the arrival is at a particular price,
profiteering and big margin of profiteering should not be allowed. There should be
some check.

DR. T. SUBBARAMI REDDY: Mr. Chairman, Sir, it is a very, very sensitive
and important question. The hon. Minister has said that the Ministry of Commerce
and the Ministry of Food and Consumer Affairs are very much concerned about it.
Firstly, why should the Chief Minister of a State make an appeal to ban export of
onions? The Commerce Ministry and the Ministry of Food and Consumer Affairs,
both must observe the food items which are produced more; how the price is
going up and down and whether the export should be allowed or not. They must
watch it. It is the responsibility of the Ministry of Commerce to see to it that the
consumer items are not exported blindly. It is not possible for the State
Governments to keep a watch on such things. Therefore, the role of the Commerce
Ministry is very important. | would like to know what they are going to do about
it in future.
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SHRI ANAND SHARMA: Mr. Chairman, Sir, 1 would like to inform the hon.
Member and the House that the Inter-Ministerial Committee, which | have referred
to, comprises Secretary, Agriculture, Secretary, Food and Consumer Affairs and
Secretary, Commerce. They meet regularly and monitor the situation. When it comes
to the availability of food stocks, — it is not only onion — foodgrains in the
country and exportable surplus which is allowed to be exported, if there is a
situation where there is a demand-supply mismatch and the availability of
agriculture produce to our own people is threatened in any manner, then the

Government intervenes and imposes restrictions.

So, that monitoring mechanism is there. But the Chief Minister's letter, as |
have already informed this august House, was to the Agriculture Minister and not
to the Commerce Minister. But we are one Government. Therefore, we do
coordinate our position, and | was fully aware of the developments. But, as | have
said, both in December and January and even in February, there have been
unseasonal and very heavy rains which affected the movement, and mandi closures
have taken place. But the situation is all right.
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AL ARITON: 6063, el We have other questions to take up. We have taken
15 minutes on one question. This is not fair. ...(Interruptions)... T00 ~A0 0, Tl
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Deterioration of medical services in armed forces

*222.DR. K.P. RAMALINGAM: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that the health of medical services in the armed
forces is deteriorating fast;

(b) if so, the details thereof;

(c) whether it is also a fact that the attrition level of specialists is at an all
time high; and

(d) whether it is also a fact that trained doctors are leaving the services
even after paying Rs.15 lakhs as bond money?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): (@) No, Sir.
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(b) In view of (a), question does not arise.
(€) No, Sir.

(d) Some of the trained doctors do not join the Armed Forces Medical
Services on completion of their MBBS course from Armed Forces Medical College
(AFMC), Pune. They leave AFMC, Pune after paying the bond money of Rs.15
lakh. However, the attrition level is showing a declining trend.

DR. K. P. RAMALINGAM: Sir, | need your protection. Sir, | have asked a
question: whether it is a fact that the health of medical services in the Armed
Forces is deteriorating fast. The Minister's answer is "No, Sir, question does not
arise." Sir, it is not a fact. The fact is, the sanctioned strength of Armed Forces is
6124 medical officers now. There are only 5783 medical officers on duty now. So,
the Ministry is hiding the fact. To defend the nation, well-beingness and
healthiness of the Army Personnel are vital. Considering their hostile place of
posting and considering that they are required to be vigilant, irrespective of their
circumstances in which they are posted, when the nature of their duty is such...

MR. CHAIRMAN: No, no; one minute. | hope the hon. Members know the
well established rules that supplementaries have to be asked, not read. Please don't
read a statement.

DR. K. P. RAMALINGAM: Sir, I am not reading. | am just quoting. My first
supplementary is: whether it is a fact that not only the number of specialists,
doctors is inadequate, but the medical officers and dentists are also inadequate in
number.

SHRI JITENDRA SINGH: Sir, as the hon. Member has said, | would differ
from him. The medical officers and other doctors are within manageable limits of the
Forces and let me just tell you that the largest number of medical officers
employed is in the Army and the authorised strength of medical officers in the
Army is 4,804 and they have 4,584. So the deficiency is only less than five per
cent. So, there are adequate numbers of doctors there.

MR. CHAIRMAN: Second supplementary please. Please don't read. Just put
your question.

DR. K. P. RAMALINGAM: Sir, | would like to know whether Government has
any idea to create a special quota for the Army doctors in the selection of super-
specialty courses and selection of posts like Dean and Vice-Chancellors in the
medical faculty.
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SHRI JITENTRA SINGH: Sir, it is a matter of routine that young doctors,
during the services, are given ample opportunities to do higher level of courses,

super-specialisation and post-graduation.

AR £030, “Dom VOROON0: AGITON0 “ORDopd, NGO G;08 o0 &0 +ON0 0 Oikd &
00 Do) Of 40a 210 AN, «DOWADE Akl AdReda) O 6> Oi, O -OOYO E. 060
Y 00, 0 15 »000 100 3% <00 0,0 oYO E. 15T 1 T
Ve £ 00 tAI00 Gl Oip) B H0, 0 bt &0 Oi e 30 AGY O
RR£00 UuO Y OiEDC00E o, A0 gl 0 choo 00 0t ok G, & A2

AR veliRY 0RO A0, (0 OfGtadid AboAw) 00 a0 OBV 06 moei) pAmEweTOAD (i
to o) SIEVA) Teell £ 600 AD SO0 15 B0 Bs0N, DO 0N £ t0, o) 15
00 Yle 00 20> mOVD & ~AOED o000 Ui, 00 «0i0 £. A, A wic AD, 0, o
TP 00 o< T0,000 AD TholAlie) 2000f £ 10, 330 TooANed i Wi, COAD 01,
Bowe 00 Vol £ o0 o0 0D, 0olb Thll £ o)) <.cl.<OAR T0 Fou0 <00
O oitsd GO0 & 8000 wic TOAW Veplf) 0, Dhdclin0 <oBIAVT™ i e TR
U 2edt olc. o o0 ANMGAD 0, 0.0 Oidige) £ “w0i tm, +0 80 OAm0 O
ik Avoqu TO (givpel o olic. TOE0 Tholhdie) (i %oﬂ_o 0 UOOZ\O fi, A) i oy
o £, ol TOXAAD E, w0000 EMA> 0, Wit+i o6 TOiARD £ 9000 <Oi B
Awga Oi Tn, RGO, £AO0D wiD, 3B e XD,uOO o) E E.

A £i00,) “Gom YOmsODNG: AO,, OG0 +AO0D OB) 07 £ o0 W 0>00,) @0 e00 £,
ED0I 0 15 000 Y0 o 30& 06,0 o0 £. ABD "0 w-dbali M 000, o0 & K
T, S0EA) 30 “0>00, o) & B t0, et 0 TR M 00 A B0 K. 0k VO
200 90000 Al .

MR. CHAIRMAN: Do you wish to amplify this point? It is a big point.
SHRI JITENDRA SINGH: Absolutely, Sir.

What happens is, sometimes, young doctors get better opportunities outside
the Armed Forces Medical Services. So, one has to create equal opportunities
within the Armed Forces also. As | have already informed the House, we have
also created a line of seven or eight new opportunities for them in the Armed
Forces. But, Sir, I would like to mention here that it is very, very important to have
a policy where a young doctor, if he wishes, can exist. If one closes that
opportunity, we will not be able to get talent in the Armed Forces.
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SHRI T.K. RANGARAJAN: Sir, | would like to know from the hon. Minister
whether the Government has got any proposal to appoint part-time doctors in
specializations.

SHRI JITENDRA SINGH: Sir, we don't have part-time doctors in the Armed
Forces nor we take any doctors on part-time basis.
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Bill for blanket ban on manual scavenging

*223.SHRI C. M. RAMESH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that the Ministry has prepared a Bill to put a
blanket ban on manual scavenging in the country;

(b) if so, the details of the proposed legislation;

(€) whether it is also a fact that Railways is resisting the legislation and
requesting that it be exempted from the purview of the Bill;

(d) if so, the reasons therefor; and

(e) in the light of (c) above, how the Ministry is planning to go ahead to
push through the proposed legislation?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (e) A Statement is laid
on the Table of the House.
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Statement

(@ and (b) "The Prohibition of Employment as Manual Scavengers and their

Rehabilitation Bill, 2012" has been introduced in Lok Sabha on 3.9.2012. The main
features of the Bill are given in Statement-I.

(c) to () No specific request has been made by the Ministry of Railways for

exemption from the purview of the above Bill.

Statement-|I

Salient Features of the "Prohibition of Employment as
Manual Scavengers and their Rehabilitation Bill, 2012"

Definition and prohibition of Insanitary Latrines

a.  The Bill prohibits "insanitary latrine™ which is defined as one which
requires human excreta to be cleaned or otherwise handled manually,
before complete decomposition, either in situ or in an open drain or pit
into which the excreta is discharged or flushed.

b. Sub clause 2 of clause 5, of the Bill provides that every insanitary
latrine shall be demolished or converted by the occupier, at his own
cost, within nine months of the coming into force of the Act.

Definition and Prohibition of employment as Manual Scavenger

The Bill prohibits employment as manual scavenger (MS) and defines a
manual scavenger as a person employed for "manually cleaning, carrying,
disposing of, or otherwise handling in any manner, human excreta in an
insanitary latrine or in an open drain or pit into which human excreta from
insanitary latrines is disposed of, or on a railway track, .... before the excreta
fully decomposes..."

Local Authorities to Survey Insanitary Latrines and Provide Sanitary
Community Latrines

Chapter 1l of the Bill casts a responsibility upon the local authorities to
construct an adequate number of sanitary community latrines, within 9 months
of the commencement of the Act, so that the problem of open defecation is
not aggravated due to the demolition of the insanitary latrines.
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Vii.

viii.
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Prohibition of hazardous manual cleaning of sewer and septic tanks

The Bill defines and prohibits hazardous manual cleaning of sewers and
septic tanks. This provision is meant to, as far as possible, eliminate the risk
to the health and safety of such workers, and casts an obligation on the
employer to provide them, at his cost, necessary cleaning devices and safety
gear.

Penal Provisions

a.  The Bill provides, for the first contravention of the provision prohibiting
insanitary latrines and manual scavenging, imprisonment upto one year
or fine upto rupees fifty thousand, or both, and double the period of
imprisonment and fine, for the second and subsequent offences.

b. The proposed Bill also provides, for the first contravention of the
provision relating to hazardous cleaning of sewers and septic tanks,
imprisonment upto two years or fine upto rupees two lakh, or both, and
imprisonment upto five years and fine upto rupees five lakh, for the
second and subsequent offences.

c.  Offences to be cognizable and non-bailable

Clause 22 of the Bill provides that offences under the Act would be
cognizable and non-bailable.

Trial of Offence

Clause 21 of the Bill provides that the State Government may confer the
powers of a Judicial Magistrate on an Executive Magistrate for conducting the
trial of offences under the Act. The offences may be tried summarily.

Identification of Manual Scavengers and their Rehabilitation

Chapter IV of the Bill, contains detailed provisions for the identification of
manual scavengers in urban and rural areas.

Implementation Mechanism.

Clauses 18 and 19 of the Bill provide that the appropriate Government shall
confer powers on the local authorities and the District Magistrates to carry
out the provisions of the Act and imposes duties on them to ensure that all
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provisions of the Bill are complied with, and that in particular, (i) no one
constructs or maintains an insanitary latrine, (ii) no person is employed as a
manual scavenger, (iii) violators of the provisions of the Bill are investigated
and prosecuted, and (iv) the manual scavengers are rehabilitated.

Vigilance Mechanism

a. Clause 24 of the Bill provides for constitution of a Vigilance Committee
for each district and Sub-Division, to tender advice to the DM or SDM
regarding the action which needs to be taken to ensure proper
implementation of the Act; to oversee the rehabilitation of manual
scavengers; to monitor the offences under the Act and their
investigation and prosecution.

b. Clauses 26, 27, 29 and 30 of the Bill envisage constitution of the State
and the Central Monitoring Committees and provide their composition
and functions.

c.  Clause 31 of the proposed Bill assigns to the National Commission for Safai
Karmacharis, the duty of monitoring the implementation of the Act, and
vests it with necessary powers for the purpose. Clause 32 of the Bill
empowers the State Governments to designate an appropriate authority (like
the State Commission for Safai Karmacharis or The State Commission for
Scheduled Castes, etc.) to monitor the implementation of the Act and
enquire into complaints regarding its violations at the State level.

Duty of local authorities to use, and of the appropriate Governments, to
promote the use of technological appliances in the cleaning of sewers, septic
tanks, etc.

Clause 33 of the Bill casts a duty in this regard so as to eliminate the need

for manual handling of excreta in the cleaning of sewers and septic tanks.

SHRI C. M. RAMESH: Sir, Clause 2(g) of the Bill defines 'Manual

Scavenging.' But, an explanation given to this clause has totally undone this clause.

MR. CHAIRMAN: Please, don't read; you ask supplementary.

SHRI C. M. RAMESH: It says, "...devices and using such protective gear, as

the Central Government may notify in this behalf, shall not be deemed to be a

'manual scavenger’.
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So, | would like to know from the hon. Minister the reasons behind giving

this escape route to employers which goes against the spirit of the Bill.
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MR. CHAIRMAN: Silence, please.
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MR. CHAIRMAN: Second supplementary.

SHRI C. M. RAMESH: He has not answered my question, Sir. He has given

a different answer.

Anyway, | would like to know whether it is true that DRDO has developed
bio-digester toilets in the country. If so, to what extent the above toilets would
help reduce the percentage of people in the world, who defecate in the open and,
of whom, 60 per cent are from India? And, what is the expenditure and how his

Ministry would help the people in construction of such toilets?
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SHRI C.M. RAMESH: Sir, 1 am asking something and he is replying something

else.

MR. CHAIRMAN: Just one minute.
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Prevalence of child marriages

*224.SHRI D. BANDYOPADHYAY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether inspite of the legal provisions to the contrary, child marriage is
widely prevalent in India as according to the National Family Health Survey-Ill
indicates that 47 per cent of women between the age of 20-24 were married before
the age of 18; and

(b) if so, whether Government is contemplating any special measures to
prevent it to protect the health and well-being of such under-age women and their
offsprings?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) A statement is laid
on the Table of the House.

Statement

(@ Yes, Sir. As per the National Health Survey (NFHS 11l 2005-06) the
percentage of women in the age group 18-29 who married before reaching legal age
of 18 is 45.6 percent. This indicates prevalence of child marriage in the country.

(b) The Government endeavors to tackle the problem of child marriage
through close co-ordination with the State Governments for effective implementation
of the law. The Ministry of Women and Child Development has enacted the
Prohibition of Child Marriage Act 2006, which is the premier legislation for
preventing child marriages in the Country. The Government of India has been
requesting State Governments from time to time to appoint Child Marriage
Prohibition Officers and also notify Rules under Prohibition of Child Marriage Act,
2006 for effective implementation of the Act.

The Ministry of Women and Child Development has been implementing.
SABLA, a Scheme for empowering adolescent girls, in 205 districts of the country,
since 19th November 2010. The Scheme aims at empowering adolescent girls (11-18
years) by improving their nutritional and health status and imparting various skills
like life skills and vocational skills etc. as well as sensitizing them about the
importance of marriage at the right age. All Schemes of the Government which aim
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to increase the enrolment of girl students in the schools are likely to contribute to
the cause of prevention of child marriage. As per data given in 'Children in India
2012 - A Statistical Appraisal' of the Ministry of Statistics and Programme
Implementation, the share of girls in the total enrolment at primary and upper
primary level was 19% and 46.5% respectively in the year 2005-06, which increased
to 48.5% and 48.1% at primary and upper primary levels respectively in 2009-10.

In addition, workshops, seminars and legal awareness campaigns are organized
by the Ministry and its autonomous institutions to spread awareness and bring
attitudinal changes to prevent child marriage. To promote sensitization and
awareness on the girl child, the Government has declared January 24 of every year
as 'National Girl Child Day'. Every year, the State Governments are requested to
take special precaution on Akshaya Tritiya or Akha Teej—the traditional day for
holding child marriages, by coordinated efforts between relevant Departments.

SHRI D. BANDYOPADHYAY: Sir, | would like to know whether this evil
practice which was banned eight decades before under a law, commonly known as
Sharada Act, in 1929, is still prevalent in many States. If so, what are the names
of the States where it is more prevalent than in others?
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SHRI D. BANDYOPADHYAY: Sir, this is a social scourge which requires
support of the nation. Has the Government of India any proposal to support those
States which are taking special care in preventing child marriage? For instance, Sir,
in West Bengal, we have passed an Act called Kanyashree to ban it. | would like
to know from the hon. Minister, through you, whether the Government of India
has any special Central programme to assist the States in eradicating this evil.
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DR. GYAN PRAKASH PILANIA: Mr. Chairman, Sir, thank you for allowing
me. | would like to know whether the U.N. Population Fund has painted a very
bleak picture of child marriages in India and has said that in India, every second
girl is married under-age. If you go by the U.N. Population Fund Report, it means
39,000 child marriages happen every day on an average. Initially, a legislation was
passed in 1929. Since then, whatever Government came, the Government could not
check this abominable system of child marriage which robs a girl of human rights,
educational right, health right and long-term happy marriage right.
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DR. BHALCHANDRA MUNGEKAR: Mr. Chairman, Sir, many important issues
in this country are beyond the debates, discussions, seminars and workshops. The
question here is that this Act has been passed in 2006, whether the Government
has taken a review as to what is the status of the implementation. For the simple
reason, this country never suffered from the scarcity of the laws; this country
suffered primarily because of the non-implementation of laws. Now, in this respect,
it is necessary to ensure that the girls are not married early. The girls are basically
getting married unfortunately because of economic destitution, helplessness and no
recourse, and that is why they want some sort of security, marriage is the
institution for that. That is why, basically, it is necessary to ensure some sort of
security, it is necessary to take the States into the confidence, and it is also
necessary to make certain budgetary provisions so that the girls out of
helplessness should not be getting married before the age of 18. What is the reply

of the hon. Minister in this regard?
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Delay in military development projects

*225.SHRI RAJIV PRATAP RUDY: Will the Minister of DEFENCE be pleased
to state:

(@ whether there has been delay in military development projects including
the completion of the Light Combat Aircraft (LCA) project;

(b) if so, the details thereof and the initially proposed completion date of
these projects;

() the reasons for the delay in the projects;

(d) whether Government has studied the impact of delays in various defence
related projects including the construction of submarines, LCA etc.;

(e) if so, the details thereof; and

(H the measures taken by Government to ensure the earliest completion of
the projects?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): (a) to (f) A Statement is laid on the Table of the House.
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Statement

The following are major ongoing delayed projects of Defence
Research and Development Organisation (DRDO):—

Projects Probable Date of Completion (PDC)
Original Revised

Light Combat Aircraft (LCA), Phase-1l  December, 2008 December, 2012*

Naval Light Combat Aircraft March, 2010 December, 2014

(LCA, Navy) Phase-I
Aero-engine Kaveri December, 1996 December, 2009#

Airborne Early Warning & October, 2011 March, 2014
Control (AEW&C) System

Long Range Surface-to-Air May, 2011 December, 2015
Missile (LR-SAM)

* PDC is likely to be extended upto March, 2015.

# PDC has been extended within the sanctioned cost and scope.

The following are some of the reasons for delay in completion of the above
projects:

(i) Ab-initio development of the state-of-the-art technologies.

(i) Non-availability of trained/skilled manpower in respect of ab-initio
development projects.

(i) Non-availability of infrastructure/test facilities in the country.
(iv) Technical/technological complexities.

(v) Non-availability of critical components/equipment/materials and denial of
technologies by the technologically advanced countries.

(vi) Enhanced User's requirements or change in specifications during
development.

(vii) Increase in the scope of work.
(viii) Extended/long-drawn user trials.

(iX) Failure of some of the components during testing/trials.
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Based on the studies and past experience on the impact of delays in the
DRDO projects, the following measures have been taken to complete the ongoing
projects without any further delay:

() Consortium approach is being used for design, development and
fabrication of critical components.

(i) Three-tier project monitoring approach has been instituted in the major
projects/programmes.

(iii) Project Monitoring Review Committee (PMRC) and Project Appraisal and
Review Committee (PARC) meetings are held regularly to monitor the
progress of ongoing projects/programmes.

(iv) Concurrent engineering approach has been adopted in technology
intensive projects to minimize time-lag between development and
productionisation of the systems.

(v) Information Technology and modern management techniques are being
applied.

(vi) Encouraging joint funding by users to ensure their commitment towards
earliest completion.

(vii) Promoting synergy and better co-ordination among User Services, DRDO
and production agencies through cluster meetings.

As far as construction of submarines is concerned, there is delay, which has
been attributed to delay in procurement of construction materials. The project is
being closely monitored by Ministry of Defence and Indian Navy to complete it
without any further delay. Detailed information cannot be divulged in the interest of
National Security.

SHRI RAJIV PRATAP RUDY: Thank you, Sir. This question relates to the
delay in defence production by the DRDO and other organisations. | have
specifically asked about the Light Combat Aircraft. | believe that Tejas has been in
the Plan, on the drawing board for the last 35 years and the Government had
promised that that the first two aircrafts would be inducted into the Air Force by
2010. Now a new date has been given, that is, 2012. The total number of aircraft
you want to induct for the trainer aircraft would be about 40 of them. Sir, the
initial cost which was talked was about Rs. 5,000 crores and you have spent
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about Rs. 5,000 crores. Now the total cost of the project will go up to Rs. 13,000
crores. | do not want to make any comment on this delay because after all it is
an initiative of the Government. If we have an LCA, if it is functional and it is put
for training, it is very good. But the question here that I would like to put to the
hon. Minister is this. New concepts have come into defence when they talk about
procurement, when they talk about indigenous production. | would just like to
know from the hon. Minister whether the life cycle cost is applied to the
indigenous DRDO, HAL defence projects because that is the new concept which
has been taken up by the Ministry. But as far as Tejas, the LCA, is concerned,
whether life cycle cost is applied to the indigenous defence projects which will
come into use by the Government itself. So, this is the question. You can say it
in 'yes' or 'no' whether you use the life cycle cost or not.

SHRI JITENDRA SINGH: Sir, as the hon. Member is also a pilot, he has a lot
of technical knowledge about aircrafts. Sir, what the hon. Member has stated,
before | answer to it, 1 would like to state on the floor of this House that the LCA
project started on the drawing board in 1983 when India even could not produce
motorcycle. Even the motorcycles like Java and Enfield in those days were
imported or were under collaboration. The DRDO and the Ministry of Defence took
the initiative with a vision to develop a fighter. So, that was a very, very big
vision which they did. Over the years, we have developed capabilities. One had to
start developing capabilities to develop a complex machine as the LCA. As the
hon. Member has said, the machines are under trial. So, there is no question which
comes on the life cycle.

SHRI RAJIV PRATAP RUDY: Sir, in the House, the hon. Minister has very
categorically said that in such productions, which are done indigenously, there is
no question of life cycle cost. What you have said and every one in the House
has heard it is that there is no application of life cycle cost. This is a statement
in the House and this has to be put on record. Sir, on this aspect, | would like to
go down to another question that India has agreed for 126 medium multi-role
combat aircraft. Of course, the country needs it. It is the largest procurement
which has to be made by the Government. It is of about 20 billion dollars. When
it comes to defence contracts and defence purchases, it is a huge amount, which
is about Rs. 1 lakh crores which possibly the Government has decided to give to
a foreign company. | am sure that all the criteria must have been looked into and
taken into account. But | would just like to know from the Government whether in
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deciding this particular bid for fighter aircraft—medium multi-role combat aircraft- -
the Government while procuring the same aircraft from an international agency has
used the mechanism of life cycle cost to come to the lowest bidder for these
purchases. This is one thing. To this, | would also like to add that on the one
hand, when you procure indigenous production, you say life cycle costs are not
applicable. So, 1 would like to know whether the life cycle cost is applicable to the
multibillion dollar purchase by the Indian Government.

Has that mechanism been applied and have the officials and the Finance
Department of the Ministry of Defence objected on ground to this mechanism of
LCC? This is what | would like to know from the Minister.

SHRI A.K. ANTONY: Even though the Government has decided to procure
126 fighter aircrafts, it is still in the negotiation stage. No contract has been
signed. Trials are over. But the contract negotiation is going on. After that also, it
has to go through six-seven stages before going to the Cabinet. So, at every
stage of the negotiation, the Government will take special care that everything is
going as per the procedure strictly, and no foul play is played. If there is
anything wrong, then, we will not agree to that.

Regarding procurement of 126 aircraft, it is too early. It will take some more
time to complete the process. ...(Interruptions)...

SHRI RAJIV PRATP RUDY: My basic question was whether the life cycle

cost is a new mechanism.

SHRI A.K. ANTONY: Life cycle is a new concept. This procurement was also
started on the basis of life cycle cost. After trials and after valuations also, they
have decided that a particular company is the lowest as per the life cycle cost. But
we are verifying the whole thing. The point raised by the Finance also will be
looked into by the Government, Ministry of Finance and the Government. So, at
every stage, we are examining any objection, any point raised not only by the
Finance Wing of the Ministry of Defence, but even from outsiders, even from
Members, some times. Last year, one hon. Member from our House — at the
moment, he is not here — raised some objection. The Government examined that
objection also. So, at every stage, we will examine everything and when we are
convinced that everything is perfect as per the procedure, then only will we
proceed with the procurement.
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DR. ASHOK S. GANGULY: | think, the challenges that the Minister described
about procurement are indeed considerable. You have also made a statement that a
lot of indigenous manufacturers will be encouraged. The Indian Armed Forces and
Indian Defence requirements are one of the biggest in the world. DRDO is a very
reputable institution, but its record is somewhat mixed. Will the hon. Minister
kindly share with this House the role of the private sector and the other public
sectors in strengthening both the procurement and indigenization mechanism which
the hon. Minister has recently announced?

SHRI JITENDRA SINGH: Sir, it is very, very important that we involve the
private sector and harness the technologies available within the country. Sir, |
would like to assure the Member that not only the DRDO but even the ordnance
factories, forty ordnance factories, nine Defence PSUs, work closely with the
private sector, some in ways of joint ventures and some in ways of having
vendors; and joint development programmes are regularly being carried out.

SHRI K.N. BALAGOPAL.: Sir, when this AgustaWestland issue came, a
question was put to the DRDO Chief that whether it is capable of making aircraft
or helicopters; in reply to that, he said that if they are given money and proper
sanction, they can do it. Sir, my question to the hon. Minister is: whether the
Government would give enough money for research and development of projects
meant for the production of modern helicopters and fighter Jets and whether the
Government has any plan to do that.

SHRI JITENDRA SINGH: Sir, |1 would like to assure the House that the
Ministry is providing enough financial support for Research and Development, not
only to the DRDO, but also the Defence PSUs, and the Ordnance Factories. There
is a modernization plan which is currently on and all funds are being provided.

SHRI KUMAR DEEPAK DAS: Sir, this is a very serious question and the
Minister has replied positively. But, as we know, detailed information cannot be
divulged in the interest of national security. We have a neighbour like China and
we, in the North East, have a bad experience during the China War of 1962. They
are becoming stronger day by the day. Now, the DRDO is a competent authority
in our country. We are much dependent on it and we know that we can be strong,
but has the Government taken all possible steps to modernize our forces? China is
coming up in a big way on the Arunachal border. Hence, | would like to know
from the hon. Minister about the steps being taken by the Government of India
towards modernization of our forces.



28 Oral Answers [RAJYA SABHA] to Questions

SHRI JITENDRA SINGH: Sir, modernization is an ongoing process. | would
term even the LCA as a modernization process. Of course, from time to time, the
Ministry of Defence and the Armed Forces develop with the help of the DRDO
and also procure the latest technology. As far as the LCA is concerned, when the
aircraft was being developed, it was at stage-1ll, and now it has reached Stage-1V.
So, it is an ongoing process, and the Armed Forces are fully capable of dealing
with any situation that may arise.

Fudns to ASI for maintenance of historical monuments

*226.SHRI N. BALAGANGA: Will the Minister of CULTURE be pleased to
state:

(@ whether the Archaeological Survey of India (ASI) maintains, preserves

and conserves historical monuments and ancient temples in the country;
(b) if so, the details of the schemes for such protection;
() whether ASI is facing scarcity of funds;

(d) if so, the year-wise, monument-wise and State-wise details thereof,
including the funds allocated, released and utilized for this purpose during the last
three years; and

(e) the steps taken by Government to allocate sufficient funds for this
purpose?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) to (e) A statement is laid on the Table of the House.

Statement

(@ and (b) Yes Sir. Archaeological Survey. of India (ASI) maintains, preserves
and conserves 3678 historical monuments and sites including ancient temples
which have been declared as of national importance under the provisions of
Ancient Monuments and Archaeological Sites and Remains Act, 1958.

(c) to (e) Adequate funds are made available to the ASI for conservation of
ancient monuments within the overall budgetary outlay. The details of funds
allocated/utilised for conservation of protected monuments, State-wise, during the
last three years are given in Statement-I.
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SHRI N. BALAGANGA: Sir, Mahabalipuram, in Tamil Nadu, is a famous
tourist spot where many ancient temples are located. One such temple is the
Balasayana Perumal Temple, which is 600 years old and which has also been under
the control of the Government of Tamil Nadu Hindu Religious and Charitable
Endowments Board. Now, suddenly, in the last year, the Archaeological Survey of
India took over the control of this temple and imposed many restrictions. One such
restriction was that no construction, even on a small scale, should be carried out
in the vicinity of that temple, within a radius of 100 metres. The people living in
that area are put to hardships because of this. | would like to ask the Minister
whether the Government would come forward to relax the condition and make it 50
metres, so that at least some activity could take place there.

SHRIMATI CHANDRESH KUMARI KATOCH: Sir, it was decided to notify
the temple mentioned by the hon. Member as a protected monument, but then,
there were some objections and there was a court case. In the court case, the
court had asked us to give a notice and wait for a period of two months. After
that, there were about 200 written objections and it was decided by the ASI that
they would reconsider notifying this temple as a protected monument. It was then
decided that it would not be notified as a protected monument. If it is a protected
monument, then, according to the relevant Act, no construction can be done
within 100 metres of the monument. But as this is not a protected monument, the
question does not arise.

SHRI N. BALAGANGA: Sir, Municipal Authority of that temple area is
providing civic amenities. Even tax collection is stopped by the ASI. Will the
Government come forward for the rescue of people and make efforts to relieve
people of this situation?

SHRIMATI CHANDRESH KUMARI KATOCH: Sir, when it is not a protected
monument, the question doesn't arise of any restriction on it.
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E he has stated about 2009-10 and 2010-2011. More funds were given at that time
because of the Commonwealth Games. Besides, there is a financial constraint on all

the Ministries, and that is one of the reasons why the funds have been reduced.

SHRI SITARAM YECHURY: Sir, we have been looking for answers from the
Ministry for a long time. Being the Chairman of the Standing Committee where
culture is also included, | hope the hon. Minister will tell me the answer to my
question. Sir, the INTACH, with whom the Ministry of Culture works or cooperates
very effectively, has listed more than 2 lakh monuments in the country which they
consider to be ancient; that need protection. The ASI currently, according to your
answer, is preserving only 3,678. For this preservation also, repeatedly, we have
seen, year after year, the number of positions that are being sanctioned are never
filled up. Could you please inform the House how many vacant positions are there
unfilled in the ASI today? Whether the personnel are adequate to protect even
these 3,678 monuments? Are you actually thinking of enlarging the scope of ASI to
cover all the other monuments which deserve to be protected?

SHRIMATI CHANDRESH KUMARI KATOCH: Sir, hon. Member's question
doesn't apply to this particular question. So, | would request the hon. Member to
give a separate notice for that. ...(Interruptions)...

MR. CHAIRMAN: Let the information be collected and given to you.
...(Interruptions)...

SHRI SITARAM YECHURY: The moment you say that adequate funds are
being allocated under the budgetary process, then why aren't sanctioned posts
filled up?

SHRIMATI CHANDRESH KUMARI KATOCH: Sir, | think the hon. Member
has misunderstood. They have asked for preservation and conservation of
monuments and for that, according to our budget, we are giving adequate funding
for the preservation ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, preservation requires manpower.
...(Interruptions)... Where is the manpower? ...(Interruptions)... Without manpower,
how can you preserve? ...(Interruptions)...
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MR. CHAIRMAN: No more questions. ...(Interruptions)...

SHRI P. BHATTACHARYA: Sir, in West Bengal, there are so many very old
temples. But, there is no arrangement for preservation. Most importantly, what are
the steps the Government has proposed for the repair of all these buildings with
their original structure...

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Women and child-oriented schemes implemented in NE states

*227. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the women and child-oriented schemes like Rajiv Gandhi Scheme for
Empowerment of Adolescent Girls (RGSEAG)-Sabla, Integrated Child Development
Services (ICDS), Anganwadis being implemented in the North-Eastern States
indicating the amount allocated/spent on these schemes for the last three years,
State-wise and scheme-wise; and

(b) the State-wise and scheme-wise success achieved in actually
implementing these schemes against the targets fixed in this regard separately?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Ministry of Women
and Child Development is implementing various women and child-oriented schemes
in the country including North Eastern (NE) States. The Ministry earmarks 10% of
total allocation of the Ministry for implementation of its programmes and schemes
in North Eastern States. Following important Schemes are being implemented by the
Ministry of Women and Child Development in the NE States:

() Integrated Child Development Services (ICDS) Scheme

(i) Rajiv Gandhi Scheme for Empowerment of Adolescent Girls (RGSEAG) -
‘Sabla’

(iii) Indira Gandhi Matritva Sahyog Yojana (IGMSY)
(iv) Integrated Child Protection Scheme (ICPS)
(v) Support to Training and Employment Programme for Women (STEP)

The State-wise and scheme-wise financial and physical targets (if any) and
achievements under the above schemes are given in Statement-l and II.
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Sub-Committee to examine issues related to the Assam Accord

*228.SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether it is a fact that a tripartite Sub-Committee was formed in 1999
to examine the issue relating to implementation of Clauses 6 and 7 of the Assam
Accord;

(b) if so, the details thereof and the details of list of recommendations made
by the Sub-Committee; and

() the details of the present status of the recommendations made by the

Sub-Committee as well as their implementation status?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) In the year 1998, two separate
tripartite Sub-Committees involving the representatives of the Government of India,
the Government of Assam and All Assam Students Union (AASU) were set up to
examine the proposals under Clauses 6 and 7 of the Assam Accord. After a series of
meetings, an interim report on Clause 6 of the Accord was prepared by the Sub-
Committee in July'1999. The Sub-Committee in its report interalia recommended
amendments in Article 3 of the Constitution of India, reservation of seats to the
Parliament, State Legislature and Local bodies for Assamese people, protection of
monuments and places of cultural and historical monuments in Assam, etc. However,
consensus on the definition of "Assamese people"” and the criteria for the
reservations in the Parliament, State Legislature and Local bodies could not be
arrived at and the proposal could not reach its logical conclusion.

In the year 2006, the Government of Assam again constituted a committee to
examine all issues relating to the implementation of the Clause 6 of the Assam
Accord. The Committee had held a number of meetings and also met Political
Parties. It sought the views of different Political Parties, Sahitya Sabhas, Youth
Organizations, Student Bodies etc. on the definition of "Assamese People”. After
the present State Government assumed office in May, 2011, a Cabinet Sub-
Committee was constituted in July, 2011 to inter-alia deal with the matter of
implementation of Clause 6 of the Assam Accord. The entire matter is now under
the purview of the State Cabinet Sub-Committee.
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However, following actions have been taken to implement clause 6 of the

Assam Accord:

0

(i)

(i)

(iv)

v)

Establishment of Srimanta Sankaradeva Kalashetra, Guwahati at a cost of
Rs. 18.85 crores.

Establishment of Jyoti Chitraban (Film) Studio (Phase-I, 1l & IIlI) at
Guwahati at a cost of Rs. 18.79 crores.

The Archeological Survey of India has taken up projects for preservation
of 5 monuments in Assam namely (i) Singri Temple's ruins, (ii) Urvarshi
Archaeological Site, (iii) Poa-Mecca Hajo, (iv) Kedar Temple, Hajo and
(v) Hayagriva Madhava Temple, Hajo.

The State Government has sanctioned a total sum of Rs. 12.00 crores for
development of historical monuments and archaeological sites in Assam
during the years 2009-2010, 2010-11 and 2012-13.

The Government of Assam has also provided funds to the tune of Rs.
28 crores for protection, preservation and development of 175 Sattras
during the years 2009-10, 2011-12 and 2012-13.

Besides, following actions have also been taken to implement Clause 7 of the

Assam Accord:

0
(i)

(i)
(iv)
(v)

(i)

(vii)

Numaligarh Refinery was set up at a cost of nearly Rs. 2,500 crore.

Two Central Universities, one at Tejpur, and the other at Silchar, have
been set up.

An 11T has been set up at Guwahati.
Kathalguri Power Project (60 MW) has been commissioned.

Work for implementation of Assam Gas Cracker Project with present cost
of Rs. 8920 crore has started.

Bogibeel rail-cum road project has also been undertaken and is at an
advanced stage.

The State of Assam has been categorized under a 'special category' for
providing grants in aid on the pattern of 90% grant and 10% loan.
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(viii) A total of 440 numbers of socio-economic developmental projects worth
Rs. 3286.79 crore have been sanctioned to the State of Assam under the
Non-Lapsable Central Pool of Resources.

Performance of Indian sportspersons in WWG

*229. SHRI RAJKUMAR DHOOT: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(@ whether it is a fact that World Winter Games (WWG) were recently held
in South Korea in which Indian sportspersons also participated;

(b) if so, the details thereof;
(¢) how the Indian sportspersons performed in the WWG; and

(d) the incentives Government proposes to give to those sportspersons who
have won medals for the country in the WWG?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI JITENDRA SINGH): (a) Yes Sir. Special Olympics World Winter
Games, 2013 for the differently-abled athletes were held at Pyeongchang, South
Korea from 29-01-2013 to 05-02-2013.

(b) The Indian Contingent consisting of 57 athletes, 19 coaches and 03
officials participated in the said event.

() Indian athletes won 13 gold, 16 silver and 16 bronze medals.
(d) No, Sir. There is no such proposal at present.
Security of conutry's coastline

*230.SHRI NATUJI HALAJI THAKOR: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether the security of coastline of the country is an integral part of
the owverall security of the nation;

(b) whether there is sufficient number of security forces available for coastal
security;

() if not, whether fishermen can be used to get valuable information
relating to national security;
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(d) if so, what steps have been taken by the Central Government to make
fishermen aware about security issues related to coastal area;

() whether the Central Government is planning any such type of
programmes; and

(fH if so, the action taken thereon and by when?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Security of the coastline
of the country is an integral part of the overall security of the nation and
adequate security measures have been taken. A three tier coastal security ring all
along our coast is provided by Marine Police, Indian Coast Guard and Indian Navy.
Government has initiated several measures to strengthen Coastal Security, which
includes improving surveillance mechanism and enhanced patrolling by following an
integrated approach. Joint Operational Exercises are conducted on regular basis
among Navy, Coast Guard, Coastal Police, Customs and others to check the
effectiveness of this approach adopted for security of coastal areas including island
territories. Further, continuous review and monitoring of various mechanisms have
been established by the Government at different levels, involving various agencies,
including the State/Union Territory authorities. The intelligence mechanism has also
been streamlined through the creation of Joint Operation Centers and multi-agency
coordination mechanism. Installation of radars covering the country's entire
coastline and islands is also an essential part of this process.

The coastal States/UTs carried out vulnerability/gap analysis in consultation
with Coast Guard to firm up their additional requirements for formulation of Phase-
Il Scheme of the Coastal Security. After getting detailed proposals from the coastal
States/UTs. Coastal Security Scheme Phase-11 was approved.

(c) to (f) The fishermen are being used as 'eyes and ears' to get valuable
information relating to coastal/national security for intelligence gathering. Indian
Coast Guard is regularly conducting community interaction programmes in fishermen
habitations along the coastline, to get valuable information relating to coastal/
national security. The community interaction programmes are aimed at sensitizing the
fishing community on security issues. Training programmes are also being
conducted by coastal States, for security awareness of fishermen during the lean
period of monsoon. Since 2009, a total number of 1821 community security
awareness programmes have been conducted by the Indian Coast Guard.
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Notification of Section 309(2) of Cr.RP.C

*231.SHRI PRAKASH JAVADEKAR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that Government has not yet notified Section 309(2)
of the Criminal Procedure Code, 1973 to tackle adjournments;

(b) if so, the reasons thereof, and

() by when Government proposes to notify the clause so that frivolous
adjournments are not given by courts?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) No, Sir, Section 309(2) of
the Code of Criminal Procedure, 1973 was amended through the Code of Criminal
Procedure (Amendment) Act, 2008 (5 of 2009). The provisions of the Code of
Criminal Procedure (Amendment) Act, 2008 except Sections 5, 6 and 21(b) of the
said Amendment Act were notified on 30.12.2009 for its enforcement with effect
from 31.12.2009. The Sections 5, 6 and 21(b) of the Amendment Act; relating to
Section 309(2) of the Principal Act; were notified on 30.10.2010 for its enforcement
with effect from 1.11.2010.

Harassment of widows at religious places

1232. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether Government has taken cognizance of harassment of widows at
many religious places in the country;

(b) if so, the details thereof;
(c) whether Government has formulated any plan for their rehabilitation;
(d) if so, the details thereof; and

(e) the State-wise/Union Territory-wise funds sanctioned, released and
utilized for the above purpose during each of the last three years and the current
year?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Information on the

tOriginal notice of the question was received in Hindi.
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poor living condition of widows in Vrindavan is in the notice of the Government.
An enumeration carried out by a Committee on the direction of the Hon'ble
Supreme Court of India in May, 2012, had detailed the issues facing the widows in
Vrindavan like financial "deprivation, limited employment and income generation
opportunities, limited access to health, shelter etc. Hon'ble Supreme Court after
hearing the survey report in August, 2012 had issued various directions to the
State Government of Uttar Pradesh, which included regular visit of a team of
doctors from the Civil Hospital, Vrindavan/Mathura to Government Shelter Homes,
cleaning of the Homes daily by the Vrindavan Municipal Corporation, ensuring of
proper food and drinking water for the inmates by the District Probation Officer
and District Social Welfare Officer.

(c) and (d) The Government is implementing two shelter based schemes
namely Swadhar and Short Stay Home in various States with a view to addressing
specific vulnerability of each group of women in difficult circumstances through a
home based holistic and integrated approach. The schemes through the provision
of shelter, food clothing, counseling, training, clinical and legal aid aim to
rehabilitate the women in difficult circumstances. Widows deserted by their families
and relatives and left uncared near religious places where they are victims of
exploitation are also target group beneficiaries of these schemes. Training for
economic rehabilitation of the inmates of such homes is also taken up under the
schemes.

(e) Details of funds released during the last three years and the current
year, State-wise/Union Territory-wise under the two schemes of Swadhar and Short
Stay Homes are given in Statement-1 and II.

Statement-|I

Funds released during the last three years and the current year
State-wise/UT-wise in r/o Swadhar Scheme

(Rupees in lakhs)

Sl. No. Name of States 2009-10 2010-11 2011-12 2012-13
as on date

1 2 3 4 5 6

1 Andhra Pradesh 14352 199.99 187.19 65.74

2 Assam 67.60 192.77 101.69 97.11
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3 Bihar 17.83 7.38 33.88 -
4 Chhattisgarh - 24.15 - 711
5. Delhi - - - -
6. Gujarat 759 3091 25.40 40.10
7. Haryana 15.24 7292 63.73 2198
8 Himachal Pradesh - - - -
) Jammu and Kashmir  21.85 8.25 1579 4.39
10. Jharkhand 9.26 2174 16.19 2140
11, Karnataka 27777 347.35 307.86 21198
12. Kerala 17.13 26.21 30.20 15.61
13. Madhya Pradesh 91.85 168.97 74.15 116.88
14. Maharashtra 121.76 439.32 315.73 22158
15. Mizoram 6.07 434 3.10 3.10
16. Manipur 79.55 224.75 172.55 149.38
17. Nagaland 11.15 3214 21.02 -
18. Orissa 196.00 561.67 358.82 396.30
19. Punjab - 7.59 7.18 160
20 Rajasthan - 5351 94.23 3858
21, Tamil Nadu 99.24 268.92 11791 104.04
22. Uttar Pradesh 21113 544,02 40381 360.58
23. Uttaranchal 11.98 53.42 3355 48.46
24, West Bengal 90.78 130.68 78.33 67.29

TotAL : 1497.30 3421.00 2462.31 1993.21
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Statement-11

Funds released during the last three years and the current year
State-wise/UT-wise in r/o Short Stay Home

SI. No. Name of States 2009-10 2010-11  2011-12 2012-13
as on date

1 2 3 4 5 6

1 Andhra Pradesh 25350 381.35 370.68 275.16
2 Assam 51.02 93.64 129.64 104.96
3 Andaman and Nicobar Islands 4.35 0 0 0
4 Arunachal Pradesh 9.66 3.78 14.48 8.75
5. Bihar 66.94 79.41 2362 8.75
6. Chandigarh 3.72 5.35 429 0
7. Chhattisgarh 7.81 30.16 3040 17.49
8 Dadara and Nagar Haveli 0 0 721 0
9 Delhi 2.75 1559 15.44 9.55
10. Gujarat 7.49 32.66 1555 26.24
11 Goa 0 0 0.45 0
12, Haryana 6.67 30.26 43.90 9.48
13. Himachal Pradesh 0 0 0 0
14. Jharkhand 731 15.13 15.43 8.75
15. Jammu and Kashmir 0.74 26.42 10.35 17.89
16. Karnataka 143.09 184.45 254.37 229.82
17. Kerala 24.38 36.54 34.65 44.13
18. Lakshadeep 0 0 0 0

19. Madhya Pradesh 70.70 114.27 137.71 131.20
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20. Maharashtra 17954 280.48 328.17 29104
21 Manipur 26.00 28.19 74.04 34.99
22, Mizoram 0 0 13.35 8.75
23. Meghalaya 0 0 0 0
24, Nagaland 0.71 8.96 10.39 8.75
25. Orissa 192.65 214.06 380.22 27114
26. Punjab 10.90 15.48 A4 18.30
27. Pondicherry 4.26 0 24.27 9.48
28. Rajasthan 4.20 24.75 38.00 19.06
29. Sikkim 355 516 5.26 8.75
30. Tamil Nadu 24948 244.46 392,01 308.53
3L Tripura 17.12 27.97 39.79 18.22
32 Uttar Pradesh 187.30 28397 43015 308.13
33. Uttarakhand 35.46 49.28 60.39 44.46
A, West Bengal 163.13 21323 386.58 240.17
ToTAL : 173443 2445  3330.00 248194

Time-line for implementation of the bill relating to manual scavengers

*233. SHRIMATI KANIMOZHI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has any specific time-line for the implementation of
the Prohibition of Employment as Manual Scavengers and their Rehabilitation Bill,
2012;

(b) if so, the details thereof;

(€) whether in case of delay of such implementation, Government proposes
to take any interim measures to end such a shameful practice and rehabilitate them;
and
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(d) if so, the details thereof?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT
(KUMARI SELJA): (a) and (b) "The Prohibition of Employment as Manual
Scavengers and their Rehabilitation Bill, 2012" has already been introduced by the
Government in Lok Sabha on 3.9.2012. The Standing Committee on Social Justice
and Empowerment, to whom the Bill was referred for examination, has presented its
report in the Lok Sabha and tabled it in the Rajya Sabha on 4.3.2013. The report is
under examination of the Government.

(c) and (d) Presently, a multi-pronged strategy is being followed for
elimination of manual scavenging. This, inter-alia, consists of:

() Administration of the Employment of Manual Scavengers and
Construction of Dry Latrines (Prohibition) Act, 1993;

(i) Conversion of dry latrines into water seal toilets; and

(i) Rehabilitation of Manual Scavengers and their dependents, into
alternative occupations.

Possession of illegal arms and ammunition

*234. DR. JANARDHAN WAGHMARE: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether Government is aware that a large number of people in Delhi and
other parts of the country are in possession of illegal arms and ammunition;

(b) if so, whether the Delhi Police has recently arrested some persons who
were having illegal arms and ammunition;

(c) if so, the details thereof; and

(d) the steps Government proposes to take to make the law more stringent
so that a person in possession of illegal arms and ammunition is put behind the
bars?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) No Sir, there is no definite
report to support the proposition that a large number of people in Delhi and other
parts of the country are in possession of illegal arms and ammunition. However,
Delhi Police have arrested 3431 persons with illegal arms and ammunition in the last
three years.
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(d) The existing provisions in the Arms Act are adequate to deal with such
offences.

All India strike by trade unions

*235.SHRI K.N. BALAGOPAL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government was aware about the two day all India strike by
different trade unions and associations on February, 20 and 21, 2013;

(b) if so, the details of the steps taken by Government to address their
issues and avoid the strike; and

(c) whether Government is planning any measures to address the concerns
raised by the trade unions?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b) Yes, Sir. Government was aware of the two days all India
Strike by different trade unions on February, 20 and 21, 2013. A meeting was
convened by Union Minister of Labour and Employment with the representatives
of Central Trade Unions (CTUs) on 13th February, 2013 to discuss the charter of
demands. The demands of CTUs were discussed at length. It was clarified to the
Union representatives that their demands would be looked into by the Government
and they were requested to withdraw strike. The Hon'ble Prime Minister also made
an appeal to CTUs to withdraw their country-wide General Strike. Subsequently, a
group of Senior Ministers of the Cabinet held a meeting with the representatives of
the major CTUs on 18th February, 2013. The GoM assured the representatives of
CTUs that Government is serious on the demands related to working class and
taking all possible measures to redress them. They also appealed to the
representatives of CTUs to reconsider their stand for going on strike.

(c) Government has taken various measures to address the concerns raised
by the trade unions. Particular attention is drawn to the huge amount of food
subsidy incurred by the Government to ensure availability of food grains to the
poor at very concessional rate through the Public Distribution System. The
Government's efforts to pass the Food Security Bill in the Parliament will further
increase the availability of subsidized food grains to the larger segments of the
population. Ministry of Labour and Employment has prepared a National
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Employment Policy to ensure that the growth process Is inclusive and equitable.
The policy has been drafted with a view to mainstreaming employment into policy
making for socio-economic development of the country. It will provide a proper
framework towards achieving the goal of remunerative and decent employment for
all women and men in the labour force. So far enforcement of labour laws in
Central Sphere is concerned, there exists a well-defined and effective machinery.
Similar arrangements are also available in the States. The Government has enacted
Unorganised Workers' Social Security Act, 2008. The Government of India has also
set up National Social Security Fund (NSSF) with a corpus of Rs.1000 crore.
National Social Security Board (NSSB) has also been constituted which is advising
the Government from time to time on Social Security Schemes. Action is being
taken to amend the Contract Labour (Regulation & Abolition) Act, 1970 wherein it
is, inter-alia, proposed that In case where the contract labour perform the same or
similar kind of work as the workmen directly appointed by the principal employer,
the wage rates, holidays, social security provisions of contract labour shall be the
same as are available to the directly appointed workmen on the roll of principal
employer. Further, a Bill is being brought before the Parliament to amend the
Minimum Wages Act, 1948 to provide a National Floor Level Minimum Wage.

Police reforms in Assam

*236.SHRI BHUBANESWAR KALITA: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether there is a proposal for police reforms in Assam;

(b) whether the steps taken under police reforms have reduced the crime
rate; and

() the details and the current status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) There is no specific proposal on Police
Reforms in Assam pending in the Ministry of Home Affairs.

(b) and (c) Police reforms and reduction in crime rate cannot be linked in
entirety as crime is linked to economic, ethnic, religious, cultural and other social
factors. Police reforms have been conceived to reduce such deficiencies in the
policing system, which may be affecting functional and operational abilities. The
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crime rate in Assam has shown a fluctuating trend in various categories of crimes
punishable under the Indian Penal Code. However, the overall crime rate has shown
an increasing trend from 181.2 per lakh of population in 2009 to 214 per lakh of
population in 2011, as per records available with the Ministry of Home Affairs. The
crime rate in Assam is less than half the national average. As far as Police Reforms
are concerned, the State Government has reported that "The Assam Police Act,
2007" has been passed and notified to provide for impartial and efficient Police
Service safeguarding the interests of the people making the Police Force
professionally organized, service oriented and accountable to rule of law.

Further the State has set up a Police Establishment Board, Police
Accountability Commission and State Security Commission which have been
functioning satisfactorily.

Pitiable condition of Juvenile Homes

*237.SHRI D. RAJA: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether it is a fact that the J.S. Verma Committee has in its report
expressed serious concern over the pitiable state of our Juvenile Homes and the
increasing number of children who go missing each year; and

(b) if so, the details thereof and the remedial measures proposed to be
taken?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI RPN SINGH) : (3) Yes, Sir.

(b) The State Governments/UT Administrations are responsible for the
maintenance and upkeep of the Juvenile Homes. The State Governments/UT
Administrations are required to ensure thorough inspection and regular monitoring
that the institutions are run as per the provisions of the Juvenile Justice (Care and
Protection of Children) Act, 2000 and the Rules framed there-under. To improve the
quality of services in Homes and maintain the minimum standards of care stipulated
in the Rules under the Act the Ministry for Women and Child Development is
providing financial assistance to State Governments/UT Administrations under the
Integrated Child Protection Scheme (ICPS) for setting up, upgradation and
maintenance of various types of Homes for children under the Act, which includes
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Observation Homes and Special Homes as well. The Rules inter-alia specify
standards for physical infrastructure, clothing, bedding, nutrition and diet, as well
as rehabilitation measures such as education, clothing, training, counselling, etc.

As per the Seventh Schedule to the Constitution of India 'Police’ and 'Public
Order' are State subjects and as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime lies with the State
Governments. Accordingly the States are responsible for taking steps to trace
missing children and take steps to prevent trafficking of women and children.

Ministry of Home Affairs has issued a detailed advisory on missing children-
measures needed to 'Prevent Trafficking' and 'trace the Children' — regarding dated
31st January, 2012. In it, States/ UTs were also advised to take various measures
needed to prevent trafficking and trace the children. These includes computerization
of records, DNA profiling, involvement of NGOs and other organizations,
community awareness programmes, etc., to facilitate the tracing of missing children.

Ministry of Home Affairs had convened a video-conference on 28.02.2013 with
all States/UTs to ascertain the institutional mechanisms and registration of cases of
'Missing Children'. Most of the States are registering cases of missing children as
FIRs and almost all police districts have set up Special Juvenile Police Units and
Police Stations have appointed Child Welfare Officer along with Mahila/Children
Help Desk.

As per information provided by National Crime Records Bureau/ (NCRB), data
regarding missing, traced and untraced children for the ' years 2009, 2010 and 2011,
respectively is given in Statement.



57

Starred Questions

[13 March, 2013]

Written Answers to

74 474 89 aJews
19 89 61T 74 9 19 9eN yJsebipueyd 9
a3 VT 44 aJews
86¢ 444 0,7 €l¢ S6¢ 805 9eN Jeyig S
0sT e 13414 aJews
44 L/S 668 [4A) 1274 90r 9eN wressy 1
0 0 0 aJews
0 0 0 0 0 0 9eN «USopeld [eyoeuniy €
21274 7T 6v.T aJews
805 9/4¢ ¥80E e 411" GeeT 9eN ysspeld elypuv [
T 6¢ 0e aJews
[ 124 v T ar 91 9B SPue[S] IeqOdIN pue ueuepuy T
6 8 L 9 S 1 € [4 T
(F+N) (F+N) (F+N)
pedell-un  padell Buissin (&) uaIpIyD
[e10L [e10L [e10L paden-un  padel] Buissiin
9SIM-3]e)S  9SIM-31e]S 9SIM-3]e1S |elol |elol JO 'ON XeS aleIS ON ‘IS

6002 Jeak 10) (sieak gT 01dn) ualp[iyd padediun /paded /BuisSiw UO uolewIojul asim-Teap (V)

luswialels



Starred Questions

[RAJYA SABHA]

Written Answers to

58

v 6 6ET aJews

<ot ot 0L 85 €L TET 9eN ysapeld [eyoewiH 1)
1 €91 LTE aJews

1744 Tey G16 0L 8¢t 865 9eN eueAieH €l
607 8ecl V9T aJews

165 |4 Y4 81.¢ 8aT €88 TL0T 9eN 1erelno 4}
1 TeT opT aJews

(0 90¢ 9e¢ ar SL 06 9eN e0O I
LIe 96€E¢C €L dlewsH

185 GOES 965 120 696¢ €LCE 9eN 1Iyled ot
4 € ] aJews

[ S L 0 [ [ 9eN nig pue ueweg 6
0 6 6 aJews

0 LT LT 0 8 8 9eN IloneH IefeN pue elpeq 8
6/.¢ A1) 98T dlewsH

€€ (0274 €¢8¢ 1] €16 166 9eN ysebsmeyyo L

6 8 L 9 S 1 € [4 T




59

Starred Questions

[13 March, 2013]

Written Answers to

1e

89L

81l

[42 4

611

4}
54" 891 or
[4
44 Sy T
8ETT
¢S60T 660ET 600T
S6S
0c.8 8676 €Ll
0
0 0 0
1L
898 966 1S
e
vese 966¢ 15174
0
0 0 0
154
e 9% €L

16

yré

816y
a8Ly

¥Zs

¢50¢

424"

11T
9€eT

130)9

YA

[4AA
1265
L/ES
Tty

S6S
0.4
66¢¢
1691

191

a[ewa4
LT
a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4

9leN

eAejeyba

Indiuey

elyseseyen

ysepeld eAypeN

wdaampeysye

B[Ry

eyeleule)y|

«pueIeyr

AILUYSEY] pue nwiwer

6l

YA

ar



Starred Questions

[RAJYA SABHA]

Written Answers to

60

0 0 dlewsH

0 0 0 0 0 3N seandu €
8¢ 98 260T aJews

GLE 08rT 5i12]) YAr) 919 €9L 9eN NpeN el 1€
69 1ZA eeT aJews

01T 91T 9c¢ 19 v €6 9eN WDMIS (0
120 6.TT esrl 3lewsd

805 €cae TELC 1504 WOt 15174} 9eN ueyseley 6
L [ 6L dlewsH

¢l S LIe Sotr € 86T 9eN qelund 8
0 e € aJews

0 1S 1S 0 74 74 9eN A11ayonpng L2
128 444 (174} 3lewsd

1474} 899 88T L8E |74 €89 9eN esslO 9
6¢ 8 19 aJews

19 9 1T 4 8 (0] 9eN puerebeN 74
0 0 0 dlewsH

0 0 0 0 0 0 9eN wreJozijn 174

6 8 L 9 S 1 € T




61

Starred Questions

[13 March, 2013]

Written Answers to

0 a1 a1 aJews
T 0e e T T ar 9eN  SPu®|S| JeqodIN pue uewepuy T
6 8 L 9 S 1 € [4 T
(F+N) (F+N) (F+N)
pedell-un  padell Buissin (&) uaIpIyD
[e10L [e10L [e10L paden-un  padel] Buissiin
9SIM-9]E]S  BSIM-3]e]S 8SIM-9]e]S [el0L [el0L JO 'ON X3S aleIS ON IS
0TOZ JeaA 8yl Joj uaJp[IyD padeliun/paded]/Bulssiyy Uuo uoleuwlojul asim-resp (g)
eindiiL pue dasmpeysieT ‘pueuydleyr ‘Usapeld [BYIBUNIY LWL PBADISAL 10U Bled
"(Xgd0DS) xneaing splodsy swiD 81eIS S| Bled JO 324N0S 310N
99181 T900S 12289 99181 19009 12289 (d+IN) vi0] anvED
84TTT €0L9¢ 198.€ (d) swi9 ¥o4 wio)
800L 85eee 99€0e (W) siog ¥o4 Wwio]
9199 G86T T09.L alews
¢L18 Gaee LcSTT 994 0LET 9¢6e 9eN [ebuag 1S9\ €
8 eer T.T aJews
00T TEE ey 9 86T 09%¢ 9eN pueyderenn I
6ET T9L 006 9Jews
4574 0.2 9€Te €6¢ everl 9€dc 9eN ysspeid Jenn e



Starred Questions

[RAJYA SABHA]

Written Answers to

62

199 068T YA 74 3lewsd

=1 LEGE 1605 18S9 YA V4 12334 9eN 1Iyled ot
€ 8 T aJews

14 a1 0c T 8 6 d|eN nig pue ueweq 6
€ S o] aJews

9 I LT € 9 6 9eN IloneH IefeN pue elpeq 8
696 [4:4 TvEe dlewsH

evet GoGe 808y 1574 €a8rtT L9vT 9eN ysebsmeyyo L
or 574 68 aJews

€L ] 64T €& £ 0L 9eN yJsebipueyd 9
0 0 0 aJews

0 0 0 0 0 9eN «feyld S
8¢ 79E 265 aJews

15447 ¢85 G66 qar 81¢ 150/ 9eN wressy 1
S 6 I dlewsH

8T v 09 €l €l 9 9eN ysspeld [eydeuntvy €
99¢ €est 66T¢ aJews

e9 990e 00.E 89¢ eect T0ST 9eN ysspeld elypuv [

6 8 L 9 S 1 € [4 T




63

Starred Questions

[13 March, 2013]

Written Answers to

474"

119

€69

G638 LE0T

vear S8y

eve 0ce

669 65¢1

GLec 898¢

g2 § 8 F$oo0o0oof B Koo

cel

130)9
ovl
34

C9ET
1416)

929
1154
996¢
6.¢c

YAdh
€Ll

qaL
€8t

a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4
LT
a[ews4

9leN

deampeysxe

eese

eyeleule)y|

«pueIeyr

LlIuysey] pue nuwiep

ysopelid JeydewiH

eueAleH

1erelng

¥£09

6l

YA

ar

14}



Starred Questions

[RAJYA SABHA]

Written Answers to

64

70l 8 rAN aJews

¢l ot (4274 89T [ 0LT 9eN gelund 8
0 974 1974 aJews

T TL A T 8 6 9eN A11ayonpng L2
966 9€L CELT 3lewsd

et LT Teac 8rE 1444 68L 9eN esslO 9
iz4) ITT we aJews

6c¢ 80¢ LEV <ot T6 96T 9eN puerebeN 74
0 0 dlewsH

0 0 0 0 0 9eN wreJozijn 174
0 0 dlewsH

0 0 0 0 0 3N «BeAejeybay €7
T 14 1 aJews

L2 ar v 91 I L2 9eN indiuepy 4
68.T To9 0498 alews

ecre 00LTT €cert VEET 6€¢S €99 9eN elyseteyeiN T
8/9 88.G 9919 3lewsd

TeoT 6896 0cL0T €€ T06E 25747 9eN ysapeld eAypen 0c

6 8 L 9 S 1 € [4 T




65

Starred Questions

[13 March, 2013]

Written Answers to

‘ysapeld Jenn pue eAejeybaiN ‘pueydIBYC ‘MPL 'BOD ‘Jeylg WOI4 PIAISdAL JoU Bleds
"(Xgd0S) xneaing splodsy swiD 81eIS S| Bled JO 324N0S 310N
9€cee L68ES €eTLL 9ecee L68ES €eTLL (d+IN) vi0] anvED
0L6VT 60¢TE 6,197 (d) swi9 wo4 Wio]
9928 889¢¢ 560€ (W) siog ¥od Tvi0]
ceel 18SE 6180T FviNa4
LT1E0T 8195 GeEsaT G80E Te6T 9105 9eN [ebuag 1S9\ €
12174 79T [474 aJews
|74} eer 25 €L 69¢ e 9eN pueyderenn I
0 0 dlewsH
0 0 0 0 0 9eN xsSopeld Jenn €&
0 8T¢ 8T¢ 9Jews
[ 16¢ 66¢ [ 6L 18 9eN eandi | &
9q¢ 124} 01ST 3lewsd
444 290¢ 3074 98T 808 V66 9eN NPeN el 1€
28 qTT 16T aJews
8T 6l e 9 6L ST 9eN WDMIS (0
LIE V.91 TS6T dlewsH
09 cvae 6ve €L 89¢T et 9eN ueyseley 6



Starred Questions

[RAJYA SABHA]

Written Answers to

66

€00T 59T 199¢ aJews
08ET Gese 06 1€ /8 8ret alen yJeBsmeyyo L
€€ 1ZA 10T aJews
i T e T 06 408 3l yJebipueyd 9
8Tt 19¢ ase 9Jews
Gee 706 688 192 1€2 706 3N Teyig S
9/S 6/8 GGt afewsd
19 6CET 0622 Gee oSy Ges alen wessy ¢
or e 174 aJews
IT i 9 L 9T 4 alen ysapeld [eyoeunty €
10T 69€Z 98€ee afewsd
€0LT 19/€ 0LYS 989 86€T ¥80¢ alen ysapeid elypuy Z
9 474 12174 aJews
6 85 19 € 9T 6T 3[eN  Spue|S| JeqOdIN pue UBWEpUY T
6 8 L 9 S 4 € 14 T
d+IN) d+IN) d+IN)
padeil-un  padelL Buissin (&) uaIp|IyD
|elo01 |elo01 |el01 paodeJil-un paoe.l Buissin
9SIM-9]e]S 9SIM-9]e]S 9SIM-9]e]S €101 €101 JO 'ON XS 9]e1ISON IS

TTOZ JesA 8yl 0} Ualpjiyd padeaun/padell/Buissiy uo uomnewdoul asim-resy (D)



67

Starred Questions

[13 March, 2013]

Written Answers to

9¢8 88¢ET |4 Y44 3lewsH

414" 9Gee 8e8E 99 8% 291 9eN eXeleule] LT
0 0 0 aJews

0 0 0 0 0 0 9eN «pueyreyr 91
89 a8T e aJews

T0T ove 1444 ev qar 86T 9eN Jiuysen| pue nuiwer ar
174 T Qe dlewsH

124 €6E LEV 0c [4A) [43) 9eN ysapeld [eyoewliH 1)
83T q0e 134174 aJews

qev 9GL T6TT e TSV 869 9eN eueAieH €l
T9TT ¢80T evee dlewsH

864T 6T1.T L1EE LEV LE9 v.0T 9eN 1eseno 4}
74 qTT obT aJews

Sy €0¢ 8r¢ 0c 88 80T 9eN €09 I
<172 96€E¢C T11E dlewsH

TeCT easy Y509 919 Leve (37T 9eN 1Iyled ot
T € 1% aJews

[ 9 8 T € 1 9eN nig pue ueweg 6
4 € ] aJews

[ S L 0 [ [ 9eN IloneH IefeN pue elpeq 8



Starred Questions

[RAJYA SABHA]

Written Answers to

68

€ 09 g aJews

8 ) VL S a1 T 3eN A1ssyonpnd LZ
89¢T G9¢ €eatr alews

68.T 18E 9.T¢ T<S [443 A7) 3eN BssLIO 9
9 0,74 0T dlews

r4) &9 68T T9 14 8 3eN pueebeN 174
0 € € aJews

0 6 6 0 9 9 3eN weloziN 174
T 6 0] aJews

6T 4T €T 8 2] 89 dleN eAejeyboN €2
9 6 € dlews

@ (0] L a1 T LE 3eN Indiuey &
638T Z1e9 108 dlews

6TTE T0TT EETVL 0eCT 0Ly €65 3eN ellyseseyeinN T
€9a¢ [AY4] G9/. alews

809¢ 928 VETCT GG0T VTEE 69EY 3eN ysapeld eAypen 0c
0 0 0 aJews

0 0 0 0 0 0 3eN daampeysxeT 61
781 T.9 qa8 9Jews

0e 186 €8¢l 81T (0]5 8y 3eN eRIH 8l

6 8 L 9 S 14 € 4 T




69

Starred Questions

[13 March, 2013]

Written Answers to

‘puBYMIBY[ WOJ) PAAISIS) JoU eledx

(xgyDS) xneaing spioday awli) 21eIS SI eled JO 824n0S 910N

10772 8v29s 5906 Qe 8v29S 5906 (4+A) vi0] anveg
0T92C €L0€e €899G (d) swI9 ¥od Wio|
9%6.LTT GLTEC TL6VE (W) srog wod vi0)
Gc/8 oLy a4 dlews
L20cT L2l Yac6T 20eE €¢ac GZ8S 3eN [ebuag 1S\ €
/8 €61 082 9Jews
a8t 6cy 19 9] 9ec %33 3eN pueyMetenn €
069 T/8 TorT aJews
eveT 98¢ 6¢8E €SL Q19T 89¢¢ 3eN ysopeld Jrenn 193
€8¢ 6 v/€ aJews
a8e 8el X4 0T Ly 6l 3eN eandu L &
299 GOET 1981 dlews
8 T86T 8¢8¢ G8¢ 9/9 T9% 3eN NPeN iwel T
& 0e g aJews
174 6 L S 61 174 3eN WIBAIS 0
12514 4802 6€52 aJews
€8L T6EE iZA% (74 90ET GeaT 3eN ueyseley 6
144" Ot 15174 dlews
€Le e G/9 62¢ 861 ey 3eN gefund 1574



70  Written Answers to [RAJYA SABHA] Starred Questions

Streamlining national unemployment data

*238.DR. KANWAR DEEP SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that Government does not come up with national
unemployment data on a regular basis because of the large unorganised sector in
the country;

(b) if so, the steps being taken to tackle the problem as such data can be
extremely useful in streamlining the subsidy distribution mechanism; and

(c) the steps being taken to formalize the unorganised sector?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) and (b) No Sir, National Sample Survey Office conducts labour force
surveys regularly every five years.

() With an objective to provide for social security and welfare of
unorganized workers, the Government enacted the "Unorganised Workers' Social
Security Act 2008". The Act provides for constitution of National Social Security
Board at the Central level to recommend social security schemes viz. life and
disability cover, health and maternity benefits, old age protection and any other
benefit as may be determined by the Government for unorganized workers.

Attack on Indian army by Pakistani commando unit

*239. DR. BHARATKUMAR RAUT: Will the Minister of DEFENCE be pleased
to state:

(@ whether it is a fact that the Pakistani commando unit, Special Services
Group has executed the attack on the Indian Army on 8 January in which Indian
soldiers were beheaded brutally by them;

(b) the details of the findings of the Indian Defence that whether it was an
act which was suspected to be executed by Pakistan supported terrorist belonging
to Laskar-e-Taiba;

(€) whether it is also a fact that Pakistani terrorist and chief of Laskar-e-
Taiba Hafiz Sayeed had visited LoC sometime before this attack on Indian Army;
and
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(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) Yes, Sir. On
8th January, 2013 the Special Services Group of Pakistan Army executed an attack
on an Indian army patrol in which two Indian soldiers were killed. One soldier was
beheaded in the attack. Inputs analysed by Military Intelligence indicate that
terrorists affiliated to Lashkar-e-Taiba and Jaish-e-Mohammad were involved in the
attack. Intelligence reports also indicate that Pakistani terrorist and Chief of Laskar-
e-Taiba Hafiz Sayeed was reported to have visited the LoC areas prior to the
attack.

Rise in malnutrition deaths in Jharkhand

240. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of WOMEN
AND CHILD DEVELOPMENT be pleased to state:

(@ whether it is a fact that malnutrition deaths are on the rise among
children in the State of Jharkhand,;

(b) if so, the details thereof;

() whether Government has made any inquiry through the National
Commission for Protection of Child Rights (NCPCR) to find out the causes of these
deaths;

(d) the findings thereof and the recommendations made by NCPCR to tackle
the situation; and

(e) the measures being adopted by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) As per information
received from the State Government of Jharkhand, there has not been any reported
deaths due to malnutrition in the state.

(c) and (d) The Government did not receive any information or complaint
regarding the deaths due to malnutrition in Jharkhand and accordingly did not ask
for any enquiry. However, based on a complaint alleging cases of deaths of six
children in Chaibasa, NCPCR took up the matter in September, 2012 with the
District Administration and the State Government.
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Some of the findings and recommendations by the NCPCR team to the State
Government were for immediate action on various issues, such as universalisation
of services, growth monitoring, infrastructure for Anganwadi Centres (AWCS)
including rent for the private buildings, facility of safe drinking water, issues
concerning community based management of malnutrition and limited role played by
the Malnutrition Treatment Centers, need for proper co-ordination and initiatives
from the district level etc.

(e) The causes of malnutrition are complex, multi-dimensional and inter-
generational in nature, the approach to dealing with the nutrition challenges has
been two pronged. First is the Multi-sectoral approach for accelerated action on the
determinants of malnutrition in targeting nutrition in schemes/programmes of all the
sectors. The second approach, is the direct and specific interventions targeted
towards the vulnerable groups such as children below 6 years, adolescent girls,
pregnant and lactating mothers.

The Government has accorded high priority to the issue of malnutrition
especially among children and young girls and is implementing several schemes/
programmes through State Governments/UT Administrations. The schemes/
programmes include the Integrated Child Development Services (ICDS), National
Rural Health Mission (NRHM), Mid-Day Meal Scheme, Rajiv Gandhi Scheme for
Empowerment of Adolescent Girls (RGSEAG) namely SABLA, Indira Gandhi Matritva
Sahyog Yojna (IGMSY) as direct targeted interventions. Besides, indirect multi-
sectoral interventions include Targeted Public Distribution System (TPDS), National
Horticulture Mission, National Food Security Mission, Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Nirmal Bharat Abhiyan, National
Rural Drinking Water Programme etc. All these schemes have potential to address
one or other aspect of Nutrition.

Recently Government has approved the strengthening and restructuring of
ICDS with special focus on pregnant and lactating mothers and children under
three. The restructured and strengthened ICDS will be rolled out in three phases
with focus on the 200 high burden districts for malnutrition during 2012-13;
additional 200 districts in 2013-14 including districts from the special category States
and NER and the remaining districts in 2014-15.

Further, an Information Education and Communication Campaign (IEC) to
generate awareness against malnutrition has been launched in the country.
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WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Current status of Indo-EU FTA talks

1706. DR. KANWAR DEEP SINGH: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the current status of talks on the Indo-EU Free Trade Agreement;

(b) whether the FTA may harm the rural economy of the country by
allowing import of cheap agro-products;

(c) if so, the details thereof;
(d) if not, the reasons therefor;

(e) whether the EU has expressed concerns about the security of data in
India, with regard to the services sector;

() if so, the details thereof; and
(@) if not, other reasons for the delay in the signing of the agreement?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) The Government of India is
negotiating a bilateral Broad Based Trade and Investment Agreement (BTIA) with
the European Union (EU) and negotiations were launched in Brussels on 28-29
June, 2007 based on the recommendations of the High Level Trade Group at the
7th India-EU Summit in October, 2006 in Helsinki. Negotiations across a number of
tracks including Trade in Goods, Trade in Services, Investment, Sanitary and
Phyto-sanitary Measures, Technical Barriers to Trade, Trade Remedies, Government
Procurement, Customs Cooperation and Trade Facilitation, Dispute Settlement,
Competition and Intellectual Property Rights etc. are underway. So far fifteen rounds
of negotiations have been held.

(b) to (d) Negotiating stands on market access issues are crystallized after
extensive consultations with stakeholders and with a view to ensuring that the
agreement as and when concluded will lead to positive outcomes for the country
as a whole and the particular sector specifically.

(e) to (g) The European Union (EU) had commissioned a Report in 2010 to
analyse the adequacy of protection of personal data provided in India. However,
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this report had not recommended India to be granted the Data Secure Status.
Government through various fora has taken up the matter with the European Union
requesting the EU to grant India Data Secure Status, capturing the developments
after the amendment in Information Technology Act (2008) and the rules framed
thereunder in 2011.

Opting out of negotiations for agreement betweeen
select WTO member countries

1707. SHRI MOHAMMED ADEEB;
SHRI SABIR ALL:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ whether a decision has been taken to opt out of negotiation for
agreement between select WTO member countries for liberalizing foreign direct
investment and visa regimes in services sector and for lowering import duty on
certain items of information technology project and environmental goods; and

(b) if so, the details in this regard and how the decision is going to benefit
the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) The Doha Round of
multilateral trade negotiations in the World Trade Organisation is underway and
India is an active participant in the negotiations.

The USA, Australia, the European Union, Canada, Costa Rica, Japan, South
Korea, New Zealand, Hong Kong, Taiwan, Chile, Colombia, Switzerland, Pakistan,
Peru, Norway, Panama, Mexico, Israel, Turkey and Iceland have been exploring a
plurilateral approach to a Services Agreement also known as ISA (International
Services Agreement). This group has held several rounds of discussion to finalise
the architecture and modality of the proposed agreement. India is not a party to
these discussions. These discussions are not a part of the WTO Doha Round
process.

Some of the developed country signatories of the Information Technology
Agreement (ITA) such as the USA, European Union and Japan, have proposed a
broadening of the scope and product coverage of the ITA (it is being referred as
'ITA-2"), on which customs duty would be bound at zero.
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The proponents of ITA expansion have also prepared a consolidated list
containing IT products, on which tariff reduction is being sought. These
discussions are at a preliminary stage in the WTO. India's experience with the ITA-
1 has not been encouraging as it alleged that it almost wiped out the IT industry
from India. After examining the matter in consultation with the nodal ministry i.e.
the Department of Electronics and Information Technology and other stakeholders,
it has been decided, for the present, not to join the negotiations as it will not be
in the national interest.

Target for export of wheat

1708. SHRIMATI T. RATNA BAI:
SHRI MOHD. ALI KHAN:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@ whether Government has set the target of 60 lakh tonnes of wheat for
export for 2012-13 including open market also; and

(b) if so, the details thereof and the present status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) The export of wheat is
allowed under Open General License(OGL) without any ‘quantitative restriction or
Minimum Export Price(MEP) since 9.9.2011. In addition, the Government, on 3.7.2012
decided to permit export of 20 lakh tonnes of wheat from Central Pool stocks of
Food Corporation of India (FCI) through the CPSUs of the Department of
Commerce. Further, the Government, on 26.12.2012 has allowed an additional
quantity of 25 lakh tonnes of wheat from Central Pool stocks of FCI. However, no
target for export of wheat has been fixed so far. As on 1.1.2013, a quantity of 40.25
lakh tonnes of wheat (including export under Open General License and through
CPSUs) has been exported during the current financial year.

Scam in export of diamonds

1709. SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
SHRI ALOK TIWARI:
SHRI PRABHAT JHA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@  whether Rs. 500 crore scam in export of diamond has been reported
recently;
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(b) if so, the details thereof;

(€) whether Government has inquired into the alleged scam and has fixed
responsibility in this regard;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) No such scam has been
reported to the Government.

(b) to (e) Do not arise.
Concession for industrial units in Himachal Pradesh

1710. SHRI JAGAT PRAKASH NADDA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether Central Government is contemplating to giving a package of
concessions for industrial units in Himachal Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. S. JAGATHRAKSHAKAN): (a) Yes, Sir.

(b) Package of concessions for industrial units in Himachal Pradesh has
expired on 06-01-2013. Based on the outcome of the Impact Evaluation Study and
in consultation with stakeholders, proposal to continue the package during Twelfth
Plan is under consideration.

FTA with Australia

1711. SHRI Y.S. CHOWDARY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government is considering to enter into a Free Trade Agreement
(FTA) with Australia to remove the barriers on trade and investment;

(b) if so, the details thereof;
() the details of discussions held between the two countries; and

(d) the time-frame fixed by Government for entering into FTA between the
two countries?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) Yes. India and Australia
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agreed in early 2008 to set up a Joint Study Group (JSG) comprising Government
officials and research organizations to explore the feasibility of Free Trade
Agreement (FTA) between the two countries. A considered view on whether to go
ahead to an FTA has been taken by the Government (Trade and Economic Related
Committee) based on the report of the JSG. As per the approval, both the
countries have started negotiations for Free Trade Agreement (FTA)/ Comprehensive
Economic Cooperation Agreement (CECA) covering trade in goods, services,
investment and related issues.

(c) So far four rounds of negotiations have been held. The 1st round of
India-Australia CECA negotiations was held during 28th-29th July, 2011 and the 4th
round of negotiations was held on 8-9th November, 2012 in New Delhi where both
sides had exchanged their Goods Offer. During 4th round of negotiations,
discussions were held in the Working Groups on goods, investment, services, legal
and institutional matter, Sanitary and Phytosanitary (SPS)/Technical Barriers to Trade
(TBT), Rules of Origin and Customs procedures and Trade facilitation.

(d) The negotiations are currently under way and no time-frame has been
fixed by the Government for entering into FTA between India and Australia.

Import of chemicals

1712. DR. V. MAITREYAN: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether some chemical/drug companies were given licences to import
chemicals along with the type of chemicals they were authorized to import;

(b) if so, the details and the names of such companies and quantum of
chemicals imported by them during each of the last three years and the current
year along with the value thereof;

(€) whether any complaints have been received by Government as these
companies were given any concession; and

(d) if so, the details thereof and the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) Import of Chemicals/
drugs is classified under Chapter 28, 29 and 30 of ITC(HS) Classification of Export
and Import Items. Import of these items is largely free and only a few items are
"Restricted” for import. The detail of permission granted for import of "Restricted”
chemicals is given in Statement (See below).

(c) and (d) No such complaint has been received in DGFT.
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Increase in import of marbles

11713. SHRIMATI MAYA SINGH: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the total import/export of marble in tonnes made during the last five
years and whether the import of marble has been more than its export;

(b) if so, whether the marble industry of the country is unable to provide
marble of that quality;

(c) whether any steps have been taken to fill the gap of import by the
Ministry; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) The data of export and import
of marble during the last five years is as below:

(Quantity in MTs)

Year Export Import

2008-09 1,90,336.580 2,30,311.570
2009-10 1,88,650.679 3,54,783.630
2010-11 2,09,803.343 4,10,355.275
2011-12 2,09,082.672 5,04,875.567
2012-13 (upto September, 2012) 1,09,345.613 2,48,496.710

(b) to (d) Rough marble blocks are classified under Chapter 25 of ITC(HS)
Classification of Export and Import Items and are "Restricted" for import. Such
import is allowed subject to conditions laid down in Notification No. 12 dated
22.8.2012 including a floor price of US $ 325 per MT. Marble slabs and tiles in
finished form are classified under Chapter 68 of ITC (HS) Classification of Export
and Import Items. Import of marble slabs & tiles in finished form is "Free", subject
to floor price of US $ 60 per square meter. The floor price has been imposed with
a view to prevent the import of low/ inferior quality of marble and to protect the
domestic marble industry.

tOriginal notice of the question was received in Hindi.
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Status of developing look east policy with ASEAN

1714. SHRI BAISHNAB PARIDA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ what is the status of developing Look East Policy with Association of
South East Asian Nations (ASEAN) to fast track trade and commerce with these
countries;

(b) what is the action plan to develop country's North-East region under
this project;

(¢) whether certain Chief Ministers of NE States have made a proposal for
providing better attention to NE States; and

(d) if so, the details thereof along with action plan to fast develop this
sector?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) To fast-track trade and
Commerce with Association of South East Asian Nations (ASEAN) countries, India
has signed Agreement on Trade in Goods under the broader framework of
Comprehensive Economic Cooperation Agreement (CECA) between India and the
ASEAN on 13.08.2009. India and the ASEAN have also concluded negotiations on
Agreement on Trade in Services and Agreement on Investment in December, 2012.
India has also entered into Comprehensive Economic Cooperation Agreements with
Singapore and Malaysia which came into effect on 01.08.2005 and 01.07.2011
respectively. India and Thailand signed a Framework Agreement (Early Harvest
Scheme) on 09.10.2003. India and Thailand are presently negotiating a
Comprehensive India-Thailand Free Trade Agreement. India and Indonesia have also
agreed for negotiating a CECA.

(b) With a view to open up North-East region as a part of Look East
Policy, the focus is on connectivity with the region including land, sea and air
connectivity. With a view to promote exports from the North-East region, a North
East Cell has been set up in the Department of Commerce. An Export Development
Fund (EDF) has been set up with the objective of promoting exports from the
region. Activities which have a linkage with exports from the region are eligible for
assistance from the EDF such as setting up of pioneering/pilot projects aimed at
exports, provision of equipment and machinery for the pioneering pilot projects
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aimed at export, creation of common facilities for boosting exports, facility for
developing testing and standardization as well as quality improvement of export
products.

() Proposals are received from State Governments of North-East States from
time to time for providing better assistance to North-East States.

(d) 72 proposals have been approved for final assistance under Export
Development Fund for North-East Region.

Promotion of SEZS in backward regions

1715. SHRIMATI JAYA BACHCHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government has taken note of the backwardness of few regions
in terms of industrialization;

(b) the details of such regions identified by Government;

(c) whether Government has taken any steps to promote new Special
Economic Zones in such areas;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) to () While backward regions
are not defined under Special Economic Zones (SEZs) Act, 2005 and Rules framed
there under, however, Rule 5(2) of the SEZ Rules, 2006 prescribes a lower minimum
land area requirement for setting up of a multi-product and a specific sector SEZ in
Assam, Meghalaya, Nagaland, Arunachal Pradesh, Mizoram, Manipur, Tripura,
Himachal Pradesh, Uttaranchal, Sikkim, Jammu and Kashmir, Goa or in a Union
Territory. Further, the said Rules prescribe a lower minimum built up area
requirement in respect of the SEZs located in B1 and B2 category cities as per
classification indicated in Annexure IV of the SEZ Rules given in Statement (See
below).

The Government, on the basis of inputs/suggestions invited from stakeholders
has reviewed the policy and operational framework governed by the Rules of the
Special Economic Zone (SEZ) scheme and is presently engaged in inter-ministerial
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consultations for finalization of a proposal for SEZ policy and operational framework
reform through necessary changes in the Rules, targeting a more investor friendly
environment and smoother operation of the SEZ scheme.

Statement

Classification of cities as per Annexure 1V of SEZ Rules, 2006

City Classification
1 2
Mumbai A-1
Delhi A-1
Kolkata A-1
Chennai A-1
Bangalore A-1
Hyderabad A-1
Ahmedabad A
Pune A
Surat A
Kanpur A
Coimbatore A
Lucknow A
Nagpur A
Jaipur A
Visakhapatnam A
Vijayawada A
Kochi B-1
Patna B-1
Indore B-1

Bhopal B-1
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1 2

Guntur B-1
Vadodara B-1
Ludhiana B-1
Agra B-1
Nashik B-1
Kakinada B-1
Raipur B-1
Madurai B-1
Varanasi B-1
Rajkot B-1
Rajahmundry B-1
Jabalpur B-1
Jamshedpur B-1
Allahabad B-1
Amritsar B-1
Asansol B-1
Dhanbad B1
ALL OTHER CITIES B-2

Adverse effect of import of rubber on its price

1716. SHRI JOY ABRAHAM: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether the import of natural and synthetic rubber has adversely
affected the price of natural rubber produced in the country depriving rubber
cultivators a remunerative price;

(b) if so, the details of the existing import policy regarding natural rubber
with the rate of import duty and import incentives;
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() the details of natural rubber and synthetic rubber imported from 1 April,
2012 to 31 January, 2013, both under Advance Licence and Open General Licence
with quantity, rate of import duty and the ports involved for the imports;

(d) whether Government has offered any incentives to promote export of
natural rubber; and

(e) if so, the quantity of natural rubber exported during 1 April, 2012 to
31 January, 2013?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) Import of natural rubber
(NR) has adversely affected the price of NR produced in the country. India meets
around 75% of its synthetic rubber (SR) requirements through import and
substitution between NR and SR is mainly on technical grounds. Hence import of
SR usually does not adversely affect the prices of NR produced in the country.
NR and SR can be imported through duty paid channel and other duty free
channels provided for product exporters as incentives. The duty free channels are
Advance Authorisation Scheme (AAS), Duty Free Import Authorisation Scheme
(DFIAS) and Duty Entitlement Passbook (DEPB) Scheme.

(€©) NR import from 1st April, 2012 to 31st January, 2013 was 197,113 Tonnes.
The details of channel-wise and port-wise import of NR are given hereunder:

Channel-wise import of NR during April, 2012-January, 2013

Natural Rubber

Channel Quantity (Tonne)
Advance Authorisation Scheme (AAS) 92590
Duty Paid 92224
Duty Entitlement Passbook Scheme 7334
Duty Free Import Authorisation Scheme 3409
Others 1556

ToTtAaL 197113
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Port-wise import of NR during April, 2012- January, 2013

Port Quantity (Tonne)
Mumbai 78766
Chennai 60448
Cochin 11277
Kolkata 8890
Others 37732
TotAL 197113

The existing rate of customs duty on import of dry form of Natural Rubber is
20% or Rs. 20/- per kg whichever is lower. The import duty on latex is 70% or
Rs.49/- per kg whichever is lower. The applied rate of custom duty for Synthetic
Rubber is 10%, except Butyl Rubber for which duty is 5%. Statistics on channel
and port wise import of Synthetic Rubber are, however, not readily available.

(d) and (e) "Indian Natural Rubber" branded NR was included in the Market
Linked Focus Product Scheme (MLFPS) vide Director General of Foreign Trade
(DGFT) Public Notice No. 3 (RE2012)/2009-14 dated 5 June, 2012. Under this
scheme, branded rubber is incentivized at 2% of Free On Board (F.O.B) value when
exported to the linked markets (Malaysia, China, Turkey, Brazil, Belgium, Italy, Spain,
Germany, Sri Lanka, Bulgaria, Austria, Korea, Mexico, Israel, Singapore, Indonesia,
Portugal, Argentina, Australia and USA). There is no other incentive for export of
NR. Export of NR during 1st April, 2012 to 31st January, 2013 was 15,632 Tonnes.
Out of this 7542 tonnes were branded rubber.

Slow down of industrial growth rate

1717. SHRI N.K. SINGH: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ whether it is a fact that according to the quick estimates of Index of
Industrial Production (I1P) for the month of December, 2012, the monthly growth
rates of the manufacturing sector for December, 2012 was negative 0.7 percent, as
against a growth of 2.8 percent in 2011;

(b) if so, the reasons therefor;
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(c) whether Government is proposing any measures to increase industrial
growth in addition to the existing measures; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. S. JAGATHRAKSHAKAN): (a) Yes, Sir.

(b) The reasons for decline in the growth of manufacturing sector can be
attributed to both domestic as well as international factors which include Eurozone
crisis and decline in external demand, moderation in domestic demand, hardening of
interest rates, inflationary pressure, rising input cost, etc.

(c) and (d) The Government is taking a number of steps to accelerate the
industrial growth of the country. The measures taken recently include announcement
of the National Manufacturing Policy (NMP), 2011 with objectives of, increasing
the share of manufacturing in GDP to 25% and creating 100 million additional jobs
over a decade. The policy, inter-alia, envisages setting up of National Investment
and Manufacturing Zones (NIMZs), which are industrial townships, benchmarked to
the best manufacturing hubs in the world. So far eight NIMZs have been
announced along the Delhi Mumbai Industrial Corridor (DMIC) in the States of
Guijarat, Maharashtra, Haryana, Uttar Pradesh, Rajasthan and Madhya Pradesh. Four
other NIMZs outside the DMIC have been granted ‘in-principle’ approval - two in
Andhra Pradesh and one each in Karnataka and Maharashtra. NMP also envisages
skill development as a priority area.

Over the years, the Government has also simplified and rationalised the
Foreign Direct Investment (FDI) Policy, to attract FDI flow into the country.

The other important steps taken involve Delhi Mumbai Industrial Corridor
(DMIC) project along the dedicated freight corridor, launching of the e-biz Mission
Mode Project under the National e-Governance Plan, and creating a joint venture
‘Invest India' in association with FICCI as a dedicated agency for promoting
foreign investment in India. Besides, incentives are given for helping industries in
difficult areas through Plan Schemes of Transport Subsidy, special package of
incentives for Special Category States, North-East Industrial and Investment
Promotion Policy 2007 and specific programmes like Industrial Infrastructure
Upgradation Scheme, Indian Leather Development Programme etc.

Sectoral Ministries/Departments in the Government are also implementing
various schemes and programmes and taking measures for boosting industrial
growth of the respective sectors.
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In addition the various measures announced in the Budget Proposals for
2013-14 highlight the Government's priorities for arresting the moderation in
industrial growth.

Review of operation of price stabilisation fund trust

1718. DR K.V.P. RAMACHANDRA RAO: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether it is a fact that Government has reviewed the operation of the
Price Stabilisation Fund Trust;

(b) if so, the details and the outcome thereof;

(c) whether the period of operation of the Price Stabilisation Fund is likely
to end on 28 February, 2013; and

(d) if so, the steps being taken to extend it?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) Yes, Sir. The Price
Stabilisation Fund (PSF) Scheme has been reviewed by various Committee set up
by the Government from time to time, namely, Dr Pronab Sen Committee,
Rangachary Task Force and High Powered Sub-Committee. On the recommendation
of these Committee, particularly High Powered Sub-Committee, a Modified Price
Stablisation Fund (MPSF) Scheme is being formulated.

(c) and (d) Yes, Sir. The ongoing Price Stabilisaiton Fund Scheme, launched
in April, 2003 for a period of 10 years, is closing on 31.03.2013. There is no
proposal to extend the ongoing Price Stabilisaiton Fund Scheme beyond 31.03.2013.
However, the restructured and Modified Price Stabilisaiton Fund Scheme, addressing
the indentified bottlenecks of the ongoing Scheme and making it more beneficiary
friendly, is being formulated.

Transparency in the process of Indo-EU FTA

1719. SHRI PRAKASH JAVADEKAR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ what is the status of the India-EU Free Trade Agreement talks;

(b) whether Government has consulted the State Governments and the
political parties about the treaty;
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() if so, the details thereof;
(d) if not, the reasons therefor; and

(e) whether there has not been sufficient transparency on the content and
the process of negotiation?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) The Government of India is
negotiating a bilateral Broad Based Trade and Investmenl Agreement (BTIA) with
the European Union (EU) and negotiations were launched in Brussels on 28-29
June, 2007 based on the recommendations of the High Level Trade Group at the
7th India-EU Summit in October, 2006 in Helsinki. Negotiations across a number of
tracks including Trade in Goods, Trade in Services, Investment, Sanitary and
Phyto-sanitary Measures, Technical Barriers to Trade, Trade Remedies, Government
Procurement, Customs Cooperation and Trade Facilitation, Dispute Settlement,
Competition and Intellectual Property Rights etc. are underway. So far fifteen rounds
of negotiations have been held.

(b) to () Government consults stakeholders including State Governments,
stakeholding Ministries/Departments, Industries, Associations, Export Promotion
Councils etc. in order to develop India's negotiation strategy on a continuous basis
as and when required. Separately, other concerned Ministries also hold their own
consultations with relevant stakeholders. As is consistent with previous and
established practice in ongoing negotiations, disclosures before finalisation of the
Agreement may adversely affect India's position in the negotiations.

India's share in international coffee production

1720. SHRIMATI GUNDU SUDHARANI: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ the year-wise share of India in International coffee production in the last
ten years,;

(b) the year-wise and country-wise details of major countries producing
coffee during the above period; and

(c) what efforts the Ministry is making to spread coffee production in the
country, particularly in Andhra Pradesh?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) The details of world coffee

production for the past ten years, production in India during the ' corresponding

period and India's share to world production are as under:

Year Production (Qty in Lakh MT) India's
World India Share (%)

2003-04 63.78 271 424
2004-05 69.76 2.76 395
2005-06 66.78 2.74 4.10
2006-07 76.93 2.88 3.74
2007-08 69.97 2.62 3.74
2008-09 77.11 2.62 340
2009-10 73.56 2.9 3
2010-11 80.08 3.02 3.77
2011-12 80.64 314 389
2012-13 86.44 316 3.66

(b) Details regarding production of coffee in major producing countries for
the past ten years is as under:

(Qty in 000" bags of 60 kilo)

Sl. Country 2003- 2004- 2005- 2006- 2007- 2008- 2009- 2010- 2011- 2012-

No. 04 05 06 07 08 09 10 11 12 13
1 2 3 4 5 6 7 8 9 10 11 12
1 Brazil 28,820 39,272 32,944 42,512 36,070 45,992 39,470 48,095 43,484 50,826

2 Vietnam 15,337 14,370 13,842 19,340 -16,405 18,438 17,825 19,467 24,058 22,000
3 Indonesia 6,404 7,536 9,159 7,483 4,474 9,612 11,380 9,129 8,620 10,950
4 Colombia 11,230 11,573 12,564 11,775 12,516 8,664 8,098 8,523 7,653 8,000
5 Ethiopia 4,394 5,213 4,779 5,551 5,967 4,949 6,931 7,500 6,008 6,500

6 Honduras 2,968 2,575 3,204 3,461 3,640 3,351 3,403 4,280 5,705 5,400
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1 2 3 4 5 6 7 8 9 10 11 12

7 India 4,508 4,592 4,567 4,800 4,367 4,372 4,827 5,033 5,233 5,258
8 Mexico 4,201 3,867 4,225 4,200 4,150 4,651 4,109 3,994 4,546 5,160

9 Peru 2,686 3,425 2,489 4,319 3,063 3,872 3,286 4,069 5,581 4,750

10 Guatemala 3,610 3,703 3,676 3,950 4,100 3,785 3,835 3,950 3,840 3,500

(c) Government is implementing several programmes through Coffee Board to
spread coffee production in the country such as Support for replantation of senile
coffee plantations — to improve production and productivity, Support for water
augmentation, quality up-gradation and pollution abatement, Coffee Development in
North Eastern Region, Coffee Development in Non Traditional Area (Odisha and
Andhra Pradesh), Capacity Building for All Stake Holders, Welfare Support to
Labourers and tiny coffee growers, Interest subsidy to growers on working capital
loans, and Support for Mechanization of farm operations.

Moreover, the Coffee Board implements a special scheme for expanding coffee
in the Non-Traditional areas of Andhra Pradesh and Odisha by providing support
for expanding coffee cultivation with the main objective of improving the livelihood
of local tribals by providing them with sustainable income generation from coffee
and intercrops and reforestation in the barren hills effected by 'Podu’ cultivation.
The Coffee Board also supports the tribals in the purchase of Baby Pulpers and
construction of Drying Yards for enhancing the quality of coffee for maximum price
realization. Apart from this, the Coffee Board also implements a Capacity building
programme for the coffee growers and renders necessary technical advisories.

Green channel facilities to firms with a turnover of Rs. 1000 crore

1721. DR. JANARDHAN WAGHMARE: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether Government has recently taken a decision to grant green
channel facility to eligible firms having an annual turnover of Rs. 1000 crore or
more;

(b) if so, the details of firms in Delhi, Mumbai, Kolkata, Chennai and
Bengaluru having annual turnover of Rs. 1000 crore or more and likely to be
included in the green channel facility; and

() the benefits accrued to Government by granting green channel facility to
firms having annual turnover of Rs. 1000 crore or more?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) Yes Sir. Government has taken a
decision to grant green channel status for DGS&D Rate Contracts to PSUs and
firms (Indian as well as foreign) having an average-turnover of Rs. 1000 crore or
more during the last three years and making profit in any three years of the last
five years.

(b) So far, twenty firms have been given green channel status. The area-
wise details of ' these firms are Delhi -04; Mumbai-04; Gurgaon-05; Bangaluru-03;
Ahmedabad-01; Vadodara-01; and Noida-02.

() More reputed firms in international and national markets would be
available on DGS&D/Rate Contracts which will facilitate user departments.

Import of sub-standard cheap products from China

1722. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether it is a fact that import of sub-standard cheap products from
China have been witnessed in the past by the Customs' Authorities;

(b) if so, the details thereof; and
() the steps taken to prevent such imports?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) The details of cases of
import of sub-standard cheap products from China detected by the Customs
Department for the last three years and current year is as under:

Year Number of Value of Duty involved Fine/Penalty
Cases goods involved (Rs. in Crores) imposed
(Rs. in Crores) (Rs. in Crores)
2009-10 49 2.802 0432 1.0518
2010-11 3 0.746 0.013 0.049
2011-12 - - - -

2012-13 (upto
February, 2013)
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() Any goods imported into India are subject to domestic laws, rules,
orders, regulations, technical specifications, environment and safety norms. These
regulations are notified in ITC (HS) classification of export and import items. The
Government acts in case goods imported from any source are found to violate
these regulations and threaten human, animal or plant life or health. In specific
cases where Customs detect import of substandard and hazardous goods, they are
empowered to seize the goods and initiate penal action under the provisions of
Customs Act, 1962 read with other Allied Acts. In the recent past, the Government
has taken steps to prevent/restrict import of toys, milk & milk products (including
chocolates and chocolate products and candies/confectionaries/food preparation with
milk or milk solids as ingredient) from China.

Effect of Generic Drug User Fee Act of US

1723. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@ whether the Ministry is aware that US is very shortly going to pass
Generic Drug User Fee Act which makes generic drug manufacturers to pay fee on
generic drug sale application;

(b) if so, the details thereof;

() whether it is also a fact that the move would cost US $ 300 million
annually to Indian drug players; and

(d) if so, how the Ministry is planning to address this issue?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) to (d) A new Act viz. the
Generic Drugs User Fee Act 2012 (GDUFA) has been enacted by United States
Food and Drug Authority (USFDA) to charge a fee for registration of Generic
Drugs. Any company interested in supplying drugs and pharmaceuticals to USA
has to pay the prescribed fee to USFDA. Financial impact on Indian generic drug
exporters to USA is reported to be about Rs. 30.00 lakhs for registration of each
Abbreviated New Drug Application (ANDA) and about Rs. 12.00 lakhs for filing of
Drug Master File (DMF). The Indian office of USFDA have clarified that the
Enactment has been done to streamline the application review and inspection
process and to reduce the review time from an average 31 months to 10 months.
This enactment is applicable to both national and international generic industry. No
additional fee on Indian pharmaceutical industry is levied.
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Promotion of export of goods manufactured by SC/ST owned firms

1724. SHRI D. RAJA: Will the Minister of COMMERCE AND INDUSTRY be
pleased to state:

(@ whether the Ministry has a policy on promotion of export of goods
manufactured by Scheduled Castes and Scheduled Tribes owned firms;

(b) if so, the details of the policy along with the broad indicators for
performance of such schemes; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) to (c) Foreign Trade Policy
allows promotion of export of goods manufactured by firms including firms owned
by Scheduled Castes and Scheduled Tribes.

Change in IPR regime

1725. SHRI DEVENDER GOUD T: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state.

(@ whether it is a fact that Khadi is unique to Indig;

(b) if so, what are the reasons that in spite of his Ministry's efforts we
have not been able to get patent on Khadi;

(¢)  whether there is any need to change our Intellectual Property Rights
regime for this purpose; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. S. JAGATHRAKSHAKAN): (&) No, Sir.

(b) A patent is granted for an invention which is new (novel) with respect
to the prior art, involves inventive features and has industrial applicability. Hence,
no patent can be granted for Khadi as the knowledge of process and products of
Khadi cloth are already in public domain.

(€) No, Sir.

(d) Does not arise.
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Export of rice

t1726. DR. RAM PRAKASH: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ quantity of rice produced and exported from the country in the years
2010, 2011 and 2012 respectively;

(b) India's ranking in the world in regard to export of rice during these
years;

() whether India is likely to slip behind Thailand in export of rice in 2013;
and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) Sir, the data regarding
production, export, and rank of India as the exporting country of the rice in the
years 2010, 2011, 2012 is as under:

Period Production* Export quantity* Rank of Indian
(in iakh tonnes) (in lakh tonnes) among exporting
countries of rice

2009-2010 8909 21.56 4th
2010-11 959.8 24.71 4th
2011-12 1043.2 7175 1st
(4th Advance estimate)
2012-13 1030 74.67
(target) (Apr.-Dec. 2012)

(Source: Department of Agriculture & Cooperation/APEDA).

* April-March.

(c) and (d) As the export price of Indian rice was more competitive than the
Thai rice, India has displaced Thailand from the position of top exporter of rice
during 2011-12. Export performance of both countries in coming years would
depend upon quantum of production of rice in India and Thailand as also the
overall global supply scenario and other nuances of international trade in
agricultural commodities.

tOriginal notice of the question was received in Hindi.



96  Written Answers to [RAJYA SABHA] Unstarred Questions

Interest subvention scheme to boost exports

1727. SHRI NAND KUMAR SAl: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@  whether Government has announced some additional incentives like the
2 per cent Interest Subvention Scheme to boost exports and extend the scheme up
to March, 2014;

(b) whether Government has introduced a pilot scheme of Interest
Subvention for Project Exports through EXIM Bank for countries of SAARC region,
Africa and Myanmar;

(c) if so, the details thereof along with the outcome of pilot scheme so far;

(d) the extent to which export of India has increased after the extension of
pilot scheme; and

(e) the details whether new countries have also been added under the
Focus Market Scheme on the FoB value of exports in the recent past?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) Yes, Sir. 2% Interest Subvention
Scheme to specified sector has been extended upto 31.3.2014. Additionally, the
scheme has been extended to 134 tariff lines of Engineering Sector till 31.3.2014.

(b) to (d) A pilot scheme of 2% interest subvention has been announced for
project exports though EXIM Bank for countries of SAARC Region, Africa and
Myanmar. The objective of the scheme is to help boost India's project exports by
providing long term concessional credit through the Exim Bank. The Scheme has
not been operationalised so far.

(e) Recently five new countries have been added under the Focus Market
Scheme for exports with effect from 01.01.2013. These countries are Cayman Islands,
New Zealand, Latvia, Lithuania and Bulgaria.

Reduction in import of diamonds and their export

1728. SHRI A. ELAVARASAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Indian Diamond Industry that brought billions of dollar as
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foreign exchange to the country has been fast dwindling over the last few years
and there has been a reduction in both the import and subsequent export of
diamonds by India slipped from 154.20 million carats in 2010-11 to 131.40 million
carats in 2011-12;

(b) if so, the details thereof;

(c) whether China's huge investment in Africa in this sector is a danger to
Indian Diamond cutting and polishing industry;

(d) if so, the details thereof; and

(e) whether Government is looking for sources other than Africa for long-
term supply contracts for diamonds?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) Yes, Sir. There has been
a decline in the import and export of diamonds in the year 2011-12 as compared
2010-11. The details of quantity of import and export of diamonds for the year
2010-11 and 2011-12 are as under:

(In Thousand Carats)

Import Export
Items 2010-11 2011-12 2010-11 2011-12
Rough Diamonds 128161.38 113265.07 10694.10 1215512
Cut & Polished Diamonds 54065.96 39545.78 68257.37 50498.89
TotAL 182227.34 152810.85 78951.47 62654.01

Source: DGCI&S.

(c) and (d) India has established itself as the International diamond
manufacturing hub and has dominated the world's cutting and polishing sectors for
several years. However, China's efforts for direct supply of rough diamonds from
African governments coupled with cheap labour force is a major point of concern
for Indian diamond industry.

(e) With the active support of the Government, Indian diamantaires have
been able to secure long-term contracts for procuring diamonds from Russia. This
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issue is taken up by the Government during bilateral meetings with the diamond
producing countries.

Mini cement plants

1729. SHRI TAPAN KUMAR SEN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ the criterion for determination of a Mini Cement Plant in the country;

(b) the State-wise details of number of such plants and their annual
production capacity; and

(c) the State-wise details of quantity of cement produced from the Mini
Cement Plants during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. S. JAGATHRAKSHKAN): (a) As per Excise Notification No. 4/
2007-Central Excise dated 1st March, 2007 "Mini Cement plant” means.—

() a factory using vertical shaft kiln, with installed capacity not exceeding
300 tonnes per day or 99,000 tonnes per annum and the total clearances of cement
produced by the factory, in a financial year, shall not exceed 1,09,500 tonnes; or

(i) a factory using rotary kiln, with installed capacity not exceeding 900
tonnes per day or 2,97,000 tonnes per annum and the total clearances of cement
produced by the factory, in a financial year, shall not exceed 3,00,000 tonnes.

(b) and (c) Information is being collected and will be laid on the Table of the
House.

Tea plantation in Bihar

1730. SHRI PANKAJ BORA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government is aware that tea plantations in Kishanganj, Bihar
has made quantum jumps and thus Bihar has been put in the tea map of the
country;

(b) whether in the span of two decades the plantation has risen from zero
acre to 25,000 acres and reversed the migration of workers;
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(c) whether the Tea Board of India has declared five blocks Pathan,
Thakurgunj, Kishanganj, Bahadurgaur and Dighal Bank as non-traditional areas for
growing tea;

(d) if so, whether Government will urge State Government to release Land
Ceiling Act on a 90 years term to boost the production; and

(e) if so, by when it is expected?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) Although planting of tea was
started in Kisanganj way back in 1982, there was no quantum jump in production.
The average annual production is around 2.5 million kg of made tea.

(b) As per information available with the Government, the total area under
tea in Bihar is around 6500 ha (16475 acres) owned by 5000 small growers (with
average holding size around 1.2 ha) and 8 big tea growers (with average holding
size of 65 ha.). Tea Industry is now a major industry in the Kisanganj District of
Bihar giving employment to a considerable number of workers.

() Yes, Sir. Those five blocks have been declared as non traditional tea
growing areas in 1999.

(d) and (e) No, Sir.
Marketing mechanism for cashew growers

1731. DR. PRABHAKAR KORE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether Government is aware that cashew growers are facing difficulties
in the absence of adequate marketing mechanisms for their produce;

(b) if so, the details thereof;

() what steps are taken by Government to provide marketing facilities for
cashew growers in the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI D. PURANDESWARI): (a) and (b) India produces less than
50 percent of the overall requirement of the processing units in India. Processing
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units procure raw nuts from farmers directly allowing remunerative prices. Therefore,
the question of cashew farmers facing any difficulty in marketing of their produce
does not arise.

(c) and (d) Assistance is provided under National Horticulture Mission and
Horticulture Mission for North East and Himalayan States for development of
infrastructure for post harvest management such as cold storages, terminal markets,
wholesale markets, rural primary market, apni mandies etc. to ensure adequate
supply of horticulture produce including cashew to the consumers at reasonable
prices and also to provide remunerative returns to the farmers.

Foreign investors facing problems in retail sector

1732. SHRI D.P. TRIPATHI: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@ whether it is a fact that foreign investors are facing problems in retail
sector;

(b) if so, the reasons therefor;

()  whether Government has banned them from selling several products;
and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. S. JAGATHRAKSHAKAN): (&) No, Sir.

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise.
Economic relief to small shopkeepers

11733. SHRI RAM JETHMALANI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@ whether it is a fact that after permitting the entry of big corporate
houses and multi-national companies into the retail sector of the country, the small
shopkeepers working in this sector needed economic relief in order to compete with
them;

tOriginal notice of the question was received in Hindi.
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(b) if so, the reaction of Government thereto; and

(c) whether Government has implemented any economic relief for this year, if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (DR. S. JAGATHRAKSHAKAN): (a) and (b) In formulating the policy
for FDI in multi-brand retail trading, the Government was conscious of the
livelihood concerns of the millions of small retailers. Informed studies of global
experience have revealed that even in developing economies like China, Brazil,
Argentina, Singapore, Indonesia and Thailand, where FDI is permitted up to 100%,
local retailers have found innovative ways to co-exist along with organized retail
and are integral to the organized retail chain. In Indonesia, even after several years
of emergence of supermarkets, 99% of the fresh food retail and 70% of all food
retail continues to be controlled by traditional retailers. Organized retail through
Indian corporate entities is already allowed in India. The experience of the last one
decade has shown that the small retailers have flourished alongside the large retail
outlets. As per a report by Indian Council for Research on International Economic
Relations (ICRIER) on the subject of 'Impact of Organized Retailing on the
Unorganized Sector', submitted to Government in 2008, there was no evidence of a
decline in overall employment in the unorganized sector as a result of the entry of
organized retailers. Further, there was competitive response from traditional retailers
through improved business practices and technology upgradation. A majority of
unorganized retailers were keen to stay in the business and compete, while also
wanting the next generation to continue likewise and most unorganized retailers

were committed to remaining independent.
(€) No economic relief, in this regard, has been implemented this year.
National monuments in Bengaluru

1734. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CULTURE be
pleased to state:

(@ the details of the National Monuments in Bengaluru protected by
Archaeological Survey of India (ASI);

(b) whether there have been any reports of encroachments or danger to any

of these monuments;
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(c) if so, the details thereof; and
(d) the steps Government has taken/proposes to take in this regard?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) The following national monuments are protected by Archaeological
Survey of India (ASI) in Bengaluru.

() Tippu Sultan Palace
(i) Fort, Dungeon and gateway.
(b) and (c) No, Sir.
(d) Question does not arise.
National heritage marg in Gujarat

1735. SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI MANSUKH L. MANDAVIYA:

Will the Minister of CULTURE be pleased to state what action has been
taken by the Ministry on the communication from Ministry of Road Transport and
Highways to provide necessary funds to State Government of Gujarat for
completion of National Heritage Marg (Ahmedabad-Dandi) as due to non-allocation
of sufficient fund to State Government, this prestigious project is already delayed?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): Government has decided that execution of the Dandi-Ahmedabad
National Highway may be delinked from building of a heritage road connecting
Ahmedabad and Dandi with a pathway, along the route that Gandhiji and his
followers took. As regards the Heritage Road, it has been decided that the High
Level Dandi Memorial Committee (HLDMC) and Govt, of Gujarat would send their
recommendations for the Heritage Road alongwith cost estimates to Ministry of
Culture.

New marine police stations in Andhra Pradesh

1736. SHRIMATI T. RATNA BAI:
SHRI MOHD. ALI KHAN:
Will the Minister of HOME AFFAIRS be pleased to state:
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(@ whether Government has given permission to new marine police stations
in our country particularly in Andhra Pradesh coastal region from Visakhapatnam to
Ongole Districts;

(b) if so, the State-wise details thereof in the Eleventh and Twelfth Plan
period; and

(c) the amount allocated, released and spent so far?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (c) Government is implementing
Coastal Security Scheme in two phases. The Coastal Security Scheme Phase-I,
which has been implemented up to 31.03.2011. The scheme had an outlay of
Rs. 646 cores with Rs. 495 crores for meeting non-recurring expenditure and Rs.
151 crore for meeting recurring expenditure for 6 years. The details of Coastal
Marine Police Stations and amount sanctioned for construction works under Coastal
Security Scheme Phase-1 are given below:

SI. No. State/ UT Nos. of Coastal Police Amount sanctioned
Stations sanctioned (Rs. in lakhs)
under Coastal Security
Scheme Phase-1

1 Gujarat 10 842.60
2 Maharashtra 12 692.60
3 Goa 3 15350
4 Karnataka 5 21190
5. Kerala 8 356.00
6. Tamil Nadu 12 808.00
7. Arunachal Pradesh 6 267.00
8. Odisha 5 265.75
9 West Bengal 6 35340
10. Daman & Diu 1 68.35
1. Puducherry 1 44.50
12, Lakshadweep 4 136.80

13 Andaman and Nicobar Islands - 103.90




104 Written Answers to [RAJYA SABHA] Unstarred Questions

A lump sum assistance of Rs. 10 lakh per police station has been provisioned

for surveillance equipments, computers and furniture.

The Coastal Security Scheme Phase-Il has been approved for implementation
over a period of 5 years starting from 1st April, 2011 with total financial outlay of
Rs. 1579.01 crore, (Rs. 1154.91 crore non-recurring expenditure and Rs. 425 crore
recurring expenditure) through 9 coastal States and 4 UTs. The details of Coastal
Marine Police Stations and amount sanctioned for construction works under Coastal
Security Scheme Phase-1l are given below:

SI. No. State/ UT Nos. of Coastal Police Amount sanctioned
Stations sanctioned (Rs. in lakhs)
under Coastal Security
Scheme Phase-11

1 Gujarat 12 1104.40
2 Maharashtra 7 243.00
3 Goa 4 71.76
4 Karnataka 4 384.80
5. Kerala 10 400.00
6. Tamil Nadu 30 2379.20
7. AP 15 1392.10
8. Odisha 13 22322
9 West Bengal 8 200.00
10. Daman and Diu 2 98.00
1. Puducherry 3 50.11
12, Lakshadweep 3 309.19
13 Andaman and Nicobar Islands 20* 2702.00

* Existing PSs to be upgraded to coastal Police Stations.

A lump sum assistance of Rs. 15 lakh per police station has been provisioned
for surveillance equipments, including equipments enhancing night operation
capabilities.
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Dilapidated condition of monuments in the country

1737. SHRI SHADI LAL BATRA: Will the Minister of CULTURE be pleased to
state:

(@ the State/UT-wise details of ancient historical monuments in dilapidated

conditions;

(b) the State/UT-wise details of monuments in which maintenance, restoration
and preservation works are being undertaken by Government;

(c) the funds allocated and expenditure incurred on each of these

monuments during the last two years;

(d) whether Government has signed Memorandum of Understanding (MoU)
under Public-Private Partnership for restoration of these monuments; and

(e) if so, the details thereof;

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) to (c) The protected historical monuments of Archaeological Survey
of India (ASI) are in a good state of preservation. Conservation work of these
monuments is a continuous process wherein repair work is attended to regularly
depending upon the need of the repairs and availability of resources. The details
of funds allocated/expenditure incurred for conservation of these monuments,
during the last two years, are as under:

(Rs in lakhs)
SI.No. Year Allocation/Expenditure
1 2010-11 15653.87
2 2011-12 13397.75

(d) and (e) ASI has signed MoU with different agencies for conservation of
some protected monuments under Public-Private Partnership mode where funds are
provided through National Culture Fund (NCF). The details are given in Statement.
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Monuments requiring immediate repair
1738. SHRI TARUN VIJAY: Will the Minister of CULTURE be pleased to state:

(@ whether it is a fact that the Archaeological Survey of India (ASI) has
finalized a list of monuments which need immediate repair works;

(b) if so, what is Government's reaction; and

()  the details of steps being taken by Government to give proper care to
these monuments?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) to (c) Conservation work of protected monuments is a continuous
process wherein the repair work at different sites is attended to regularly,
depending upon the need at particular monument and availability of resources. The
conservation programme of monuments is revised every year where completed
works are dropped and new works are incorporated as per urgency. Due to regular
watch & ward and maintenance of protected monuments, they are in a good state
of preservation.

Dissemination of folk/traditional arts in Madhya Pradesh

1739. DR. NAJMAA. HEPTULLA: Will the Minister of CULTURE be pleased
to state:

(@ whether Government proposes to disseminate folk/traditional arts through
artists in the country especially in Madhya Pradesh;

(b) if so, the details thereof;

(€) whether Government has taken steps to protect creative and performing
arts and culture in the country, especially in Madhya Pradesh; and

(d) if so, the State-wise details thereof, including the amount allocated/spent
during the last three years?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) Yes, Sir.

(b) and (c) The Government of India has set up seven Zonal Cultural
Centres (ZCCs) having their headquarters at Patiala, Udaipur, Allahabad, Kolkata,
Dimapur, Nagpur and Thanjavur. The main objective of the ZCCs is the
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preservation, promotion and dissemination of the traditional folk arts and culture of
the various States/ UTs including Madhya Pradesh. The ZCCs endeavor to
develop and promote the rich diversity and uniqueness of various arts of the
Zone and to upgrade and enrich consciousness of the people about their cultural
heritage. The ZCCs have been carrying out various activities and organizing
programmes at the national, zonal and local levels in accordance with their aims and
objectives implemented through the following schemes:

1 National Cultural Exchange Programme
2. Guru Shishya Parampara Scheme

3. Young Talented Artistes Scheme

4. Documentation of Vanishing Art Forms
5  Theatre Rejuvenation Scheme

6. Shilpagram Activities

7. Loktarang — National Folk Dance Festival, OCTAVE - Festival of the
North East.

(d) The Funds for the Zonal Cultural Centres are not released State-wise.
However, year-wise statement of the number of programmes conducted and funds
spent by the Zonal Cultural Centres in different States, including Madhya Pradesh,
during the last three years is given in the Statement.

Statement

Details of the programmes and funds spent by Zonal
Cultural Centres in different States

SI.  Name of States/ Year-wise no. of festivals Total
No. UTs States and programmes conducted Funds spent
2009-10 2010-11 2011-12 during
these years
(Rs. in lakhs)
1 2 3 4 5 6
1 Andhra Pradesh 07 08 13 121.85

2. Arunachal Pradesh 07 06 07 52.27
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1 2 3 4 5 6

3 Assam A 33 14 11540
4 Bihar 25 28 21 66.11
5 Chhattisgarh (07) 12 14 159.43
6. Goa 12 12 16 267.29
7. Guijarat n Kil 14 129.91
8. Haryana 2 19 23 281.59
) Himachal Pradesh 24 27 17 67.42
10.  Jammu and Kashmir 1 04 04 0.98
11.  Jharkhand 07 07 06 6.49
12, Karnataka 06 09 04 96.92
13.  Kerala 14 07 n 46.08
14. Madhya Pradesh 19 13 259.16
15.  Maharashtra 35 35 53591
16.  Manipur 05 06 10 44.15
17.  Meghalaya 05 08 10 58.40
18.  Mizoram 08 05 10 80.44
19.  Nagaland 39 21 18 75.26
20.  Odisha 97 58 60 11591
21.  Punjab 4 53 3 130.54
22.  Rajasthan 42 51 107 355.71
23, Sikkim 09 17 07 110.38
24, Tamil Nadu 45 42 69 197.03

25, Tripura 15 13 12 98.78
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1 2 3 4 5 6

26.  Uttar Pradesh R 7 83 482.72
27.  Uttarakhand 10 08 19 80.77
28.  West Bengal 315 398 398 355.83

Union Territories

29. Andaman and 03 07! 03 36.45
Nicobar Islands

30. Chandigarh 3 78 46 153.31
31.  NCT of Delhi 1 13 1 251.16
32.  Daman and Diu and 10 12 13 41.31

Dadar and Nagar Haveli

Lakshadweep 01 01 01 40.87
Pudhucherry 24 14 05 46.92
TotAL 1041 1130 1178 4962.75

Maintenance and renovation of forts and monuments in Rajasthan

t1740. SHRI ASHK ALI TAK: Will the Minister of CULTURE be pleased to
state:

(@ the details of funds sanctioned by the Centre for the maintenance and
renovation of protected forts, havelis and monuments in Rajasthan in the year 2012-
13; and

(b) whether the sanctioned amount has been utilized; if not, the reasons
therefor?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) and (b) There are 162 protected monuments of Archaeological Survey
of India (ASI) in Rajasthan including forts and havelis. The allocation of funds for
their conservation for the current financial year is Rs. 4.35 crores out of which
Rs. 4.16 crores have been utilised upto 28th February, 2013. The remaining amount
will be utilized in this month for the conservation works in progress.

tOriginal notice of the question was received in Hindi.
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Renovation of ancient forts and temples

1741. SHRI DHIRAJ PRASAD SAHU: Will the Minister of CULTURE be
pleased to state:

(@ whether many ancient forts and temples situated in various States are in
dilapidated condition;

(b) if so, the State-wise details thereof; and

() the concrete steps taken by Government for renovation of such forts
and temples in the country?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) to (c) No Sir. The protected monuments under the Archaeological
Survey of India (ASI) in various States including ancient forts and temples are in a
fairly good condition of preservation. The conservation work of them is attended
to regularly depending upon the need at a particular site.

The Xllith Finance Commission has recommended a grant of Rs. 1454.00
crore to 21 State Governments for the development of Heritage and Culture for the
award period 2011-2015.

IHlumination of monuments in Delhi

1742. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of CULTURE be
pleased to state:

(@ whether the public is permitted to enter at night to witness illuminated
monuments like Qutab Minar to really enjoy this grandeur from within this
Archaeological Survey of India (ASI) protected site;

(b) if not, what is the point of illuminating the ASI protected sites if the
monuments closes after sunset;

(c) the other ASI protected sites in Delhi which were approved for
illumination coinciding the Commonwealth Games; and

(d) whether all these sites are illuminated currently?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) and (b) The public is permitted to enter and witness the illumination
of Qutub Minar, a centrally protected monument from 7.00 pm to 10.00 p.m. on all
days except holidays. The following illuminated monuments can be viewed by the
public from outside.
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Khairul Manazil Mosque
Sher Shah Gate

Subz Burj

Khan-i-Khana Tomb

Bara Khamba
(Hazrat Nizamuddin)

Biran ka Gumbad

Dadi Poti Tomb
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Chhoti Gumti

Humayun's Tomb complex
Delhi Gate

Jantar Mantar

Red Fort Complex

Ajmeri Gate

Qila Rai Pithora

Purana Qila Complex

(c) and (d) A list of Centrally protected monuments which were illuminated

during Commonwealth Games 2010 and currently illuminated are given in Statement.

9.

10.

Statement

List of Centrally protected monuments illuminated during
Commonwealth Games 2010

Hlumination Functioning:

Khairul Manazil Mosque

Sher Shah Gate

Subz Burj

Khan-i-Khana Tomb

Bara Khamba (Hazrat Nizamuddin)
Biran ka Gumbad

Dadi Poti Tomb

Chhoti Gumti

Humayun's Tomb complex

Delhi Gate

1.

12,

13.

14,

15.

16.

Jantar Mantar

Red Fort Complex
Ajmeri Gate

Qila Rai Pithora
Qutb Minar Complex
Purana Qila Complex

Illumination presently not
functioning

Safdarjung Tomb
Najaf Khan Tomb

Khooni Darwaja

Encroachment near Sumer Singh Fort and Taxi Temple of Etawah, U.P.

1743. SHRI BASHISTHA NARAIN SINGH: Will the Minister of CULTURE be
pleased to state:
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(@ whether it is a fact that the historically important Sumer Singh Fort, Taxi
temple of Etawah, Uttar Pradesh is gradually being grabbed by the unsocial
elements;

(b) whether it is also a fact that some years back an effort was made to
beautify the temple complex that was once renovated by the Maratha rulers in
Marathi style;

(c) whether it is also a fact that the precious land in and around the temple
is being encroached by the anti-social people despite stay order; and

(d) whether Government proposes to initiate steps to preserve this legacy
and develop the glory of this ancient structure?

THE MINISTER OF CULTURE (SHRIMATI CHANDRESH KUMARI
KATOCH): (a) to (d) The Sumer Singh Fort and Taxi temple of Etawah, Uttar
Pradesh rare not protected monuments under the provision of Ancient Monuments
and Archaeological Sites and Remains Act, 1958, with the Archaeological Survey of
India.

Dispute between army and air force regarding fighter helicopters

1744. SHRI MANSUKH L. MANDAVIYA:
SHRI PARSHOTTAM KHODABHAI RUPALA:
Will the Minister of DEFENCE be pleased to state:

(@ what action has been taken by the Ministry to resolve dispute between
Army and Air Force for control of fighter helicopters; and

(b) by when Government is going to resolve this matter, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) There is no
dispute between Army and Air Force for control of fighter helicopters. Keeping in
view operational requirements, Government has decided that ownership of future
inductions of attack helicopters will vest with the Army.

Cases related to defence service investigation by CBI
1745. DR. T.N. SEEMA: Will the Minister of DEFENCE be pleased to state:

(@ the total number of cases related to Defence service investigated by the
Central Bureau of Investigation (CBI) during each of the last three years including
the current year;
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(b) the details of the aforesaid cases;

() the total number of cases closed even without filing a chargesheet
during last three years;

(d) the total number of convictions in the defence cases solved by CBI
during last three years;

(e) the number of defence officials, cadre-wise against whom the CBI inquiry
is still pending; and

(H the steps taken by Government against such defence officials?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (e) During the
last three years, Central Bureau of Investigation (CBI) has registered 90 cases
related to Defence service as mentioned below:

Year No. of cases registered
2010 2
2011 2
2012 36
2013 (up to 31.1.2013) 10
TotAL 0

Out of these 90 cases, 42 cases are pending investigation, 41 cases are
pending trial and 5 cases have been closed by CBI with recommendation for
administrative action. In one case, Court has asked for further investigation and
one case has been handed over to Army for action under the Army Act.

() Actions against such defence officials are taken as per rules applicable
in respect of each of them.

Compulsory provision of NCC in schools and colleges

1746. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of DEFENCE be
pleased to state:

(@ whether Government proposes to make NCC compulsory in schools and
colleges;

(b) if so, the details of the action-plan worked out therefor;
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(c) if not, the reasons therefor;
(d) whether guidelines have been issued to every State in this regard; and
(e) if so, details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) No, Sir. NCC
training is entirely a voluntary programme and it is upto the schools and colleges
to opt for it.

(d) and (e) Does not arise.
Premature retirement opted by Defence Officers

1747. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of DEFENCE be
pleased to state:

(@ whether there is a significant increase in the number of Defence Officers
opting for premature retirement in the last five years;

(b) if so, the number of officers and Non-Commissioned Officers opted for
premature retirement during each of the last three years and in the current year so
far in each of the three wings of Armed Forces along with the reasons attributed
thereto;

() the grounds identified for such an approach and the level or the rank at
which such retirement has been generally sought; and

(d) the reaction of Government thereto?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) There is no
significant increase in the number of Armed Forces' officers opting for premature
retirement in the last five years.

(b) to (d) Questions do not arise.

Irregularities in 100 black shark torpedo deal

1748. SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
SHRI ALOK TIWARI:
SHRI PRABHAT JHA:
Will the Minister of DEFENCE be pleased to state:

(@ whether irregularities have been reported in 100 black shark torpedo deal
finalized in 2012 for Indian Navy;
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(b) if so, the details thereof;

() the details of the companies which have been awarded tender for the
deal;

(d) whether Government has received representation against the irregularities
in this deal;

(e) if so, the details thereof;

(H the details of action taken thereon;

(@ whether Government has inquired into the alleged irregularities;
(h) if so, the details thereof; and

@) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) The
contract for procurement of Black Shark torpedoes has not yet been finalised.

(¢) Not applicable in view of above.

(d) to (f) Representations/references have been received from different quarters
including from one competing vendor and some Members of Parliament. Special
Technical Oversight Committee was constituted with approval of DAC (Defence
Acquisition Council) to review the evaluation process and the complaints received.
The STOC has opined that the procurement has been progressed in accordance
with the laid down procedures, in keeping with the provisions of the RFP (Request
for Proposal) and DPP-2006 in transparent and fair manner. The DAC has
considered the STOC Report and accepted the same in September, 2012.
Government has not taken a final decision on this procurement.

(g) and (h) In addition to STOC mentioned above, the case has been
examined by CVC. The matter was also referred to CBI for ascertaining the
vigilance status of the concerned entity.

() Not Applicable.
Lack of transparency in defence deals in India

1749. SHRI ALOK TIWARI:
SHRIMATI KUSUM RAI:
SHRI ARVIND KUMAR SINGH:
SHRI PRABHAT JHA:
Will the Minister of DEFENCE be pleased to state:
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(@ whether there is a lack of transparency in defence deals in India;

(b) if so, the details thereof alongwith the details of defence deals wherein
corruption has been reported during last five years;

(c) the response of Government thereto;

(d) whether Government would take concrete measures to root out corruption
in defence deals and bring transparency in these deals in view of this report;

(e) if so, the details thereof; and
(H if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) No, Sir. The
Defence Procurement Procedure (DPP) contains stringent provisions aimed at
ensuring the highest degree of probity, public accountability and transparency.

(b) to (f) Complaints alleging irregularities/corruption in defence deals are
received from various sources from time to time. Whenever any allegation of
corruption in defence deals is received, the same is examined by the Ministry and
wherever necessary, the case is referred to the appropriate agency for investigation.
Suitable action is also taken against the vendors and persons found guilty in such
cases.

Further, following six firms have been debarred in March, 2012 from further
business dealing for a period of ten years:

() MJs. Singapore Technologies Kinetics Ltd. (STK).
(i) Mi/s. Israel Military Industries Ltd. (IMI).
(iii) M/s. Rheinmetall Air Defence (RAD), Zurich.
(iv) M/s. Corporation Defence, Russia.
(v) Mis. T.S. Kisan & Co. Pvt. Ltd., New Delhi.
(vi) M/s. R.K. Machine Tools Ltd., Ludhiana.
Delivery of intermediate jet trainer to IAF by HAL

1750. SHRI S. THANGAVELU: Will the Minister of DEFENCE be pleased to
state:
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(@ whether it is a fact that Government has asked Hindustan Aeronautics
Ltd. (HAL) to deliver the intermediate jet trainer to the Air Force by 2015;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has received any confirmation
in this regard from Hindustan Aeronauitics Ltd.; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): (a) and (b) Yes, Sir. Indian Air Force (IAF) has signed
two contracts with HAL for delivery of 12 Limited Series Production Intermediate
Jet Trainer (1JT) aircraft and 73 Series Production IJT aircraft. The IJT aircraft is
presently targeted to be inducted in IAF in the year 2014 onwards.

(c) and (d) Yes, Sir. HAL has confirmed the delivery of aircraft in a phased
manner after grant of Initial Operational Clearance.

Preference given to domestic production by DPP

1751 SHRI K.N. BALAGOPAL: Will the Minister of DEFENCE be pleased to
state:

(@ whether Defence Production Policy of the country gives any preference
to the domestic production;

(b) if so, the details thereof; and

() how many new defence production units started in the country in the
last ten years?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): (a) and (b) Yes, Sir. The Para 3 of Defence Production
Policy in this regard, is reproduced below:

"Preference will be given to indigenous design, development and
manufacture of defence equipment. Therefore, wherever the required arms,
ammunition and equipment are possible to be made by the Indian industry
within the timelines required by the Services, the procurement will be made
from indigenous sources. Whenever the Indian industry is not in a position
to make and deliver the equipment as per the SQRs in the requisite time
frame, procurement from foreign sources would be resorted to."
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(€) New units in DPSUs:

HAL - 3 units
- SUKHOI Engine division at Koraput in 2004
- Helicopter MRO division at Bangalore in 2006
- Strategic Electronic factory at Kasargod in 2012
BEML
- one unit at Palakkad, Kerala in 2010
BDL
- one unit at Vishakhapatnam in 2007

New units in Private sector: Since opening of Defence Industry Sector upto
100%, for Indian Private sector participation in May, 2001, 104 Private companies
have been issued 190 Letter of Indents/Industrial licenses, out of which 34
companies have reported commencement of production.

Completion of Rangia-Murkongseleek railway line

1752. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of DEFENCE be
pleased to state:

(@ whether Government has taken any special measures as well as
strategies prepared towards development of infrastructure, road and rail network,
civil aviation, telecommunication etc. along the Chinese border, particularly of the
North-East Frontier;

(b) if so, the details thereof;

(¢) whether the Rangia-Murkongseleek railway line along the Indo-Sino
border is also being important from the defence point of view; and

(d) if so, the details of steps taken by Government for completion of this
national project on gauge conversion at the earliest?

THE MINISTER OF DEFENCE (SHRI AK. ANTONY): (a) to (d) Government
has drawn up appropriate strategic plan to improve the operational capabilities and
development of supporting infrastructure like rail, road and forward air fields etc. to
achieve the desired defence preparedness along the Chinese Border. The measures
taken on matter of defence preparedness to safeguard our territory are sensitive
and secretive in nature and disclosure of the details on the floor of the House
would not be in the national interest.
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Vacant posts of scientists in DRDO

1753. SHRI THAAWAR CHAND GEHLOT: Will the Minister of DEFENCE be
pleased to state:

(@ the number of post of scientists vacant in Defence Research and
Development Organisation (DRDO) of the country as on 31st December, 2012;

(b) the action taken by Government so far to fill up the vacant posts; and

(¢) whether Government would fill up the vacant posts by launching a
special recruitment drive?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) As on 31st
December, 2012, a total of 217 posts of scientists were vacant in Defence Research
and Development Organisation (DRDO).

(b) Regular recruitments through Direct Advertisement, Campus Recruitments
from 1ITs, 11ISc & NITs, Registration of Students with Scholastic Aptitude (ROSSA)
Scheme, Non Resident Indians (NRIs) Scheme and Lateral Entry, etc. are carried out
as per the requirements to fill the existing vacancies created during the year.

(c) At present, there is no proposal for launching special recruitment drive.
Funds spent on procurement of weapons

t1754. SHRI SHANTA KUMAR: Will the Minister of DEFENCE be pleased to
state:

(@ the number of new arms etc. proposed to be procured in the Defence
Budget during the last ten years;

(b) the details of funds spent on this head out of the total budgetary
allocation; and

(c) the reasons for not utilizing the total budget allocation?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) The proposal to
purchase various arms, weapons and equipments is based on Long Term
Perspective Plan (LTPP), Annual Acquisition Plan (APP) and requirement projected
by the defence forces.

(b) and (c) Details of year-wise expenditure made under capital procurement
for last ten years is given below. The funds have by and large being utilized

tOriginal notice of the question was received in Hindi.
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optimally except where certain procurement cases could not be materialized in
stipulated time or where the committed payments could not be released due to
delay and non-delivery of all the concerned equipments as per schedule.

Funds spent on procurement of weapons

(Rs. in crore)

Year Expenditure
2002-2003 12929.80
2003-2004 14484.56
2004-2005 26968.11
2005-2006 2547151
2006-2007 26898.43
2007-2008 2774057
2008-2009 29896.15
2009-2010 38305.27
2010-2011 45511.96
2011-2012 50362.50
TotAL 298568.86

Army medals for soldiers beheaded by Pakistan army

1755. DR. BHARATKUMAR RAUT: Will the Minister of DEFENCE be pleased
to state:

(@ whether Government has announced to consider to award Army Medals
on Republic Day to two soldiers who were killed in the barbaric attack by the
Pakistani Army near LoC in first week of January, 2013;

(b) the reasons that Government has not come to any decision in this
regard; and

(c) whether Government has any plan to honour those soldiers by awarding
Army Medals and give away the medals to their family members in public
ceremony?
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Every year
gallantry awards are announced on the eve of Republic Day and Independence Day
to recognize the gallant acts performed by the individuals beyond call of their duty.
As per existing procedure, a case for award is initiated by the Unit and forwarded
to Service HQrs duly recommended by the Commanders in chain for consideration
by their Honours and Awards Committee. If the case is found fit, the same is
forwarded to Ministry of Defence for further consideration by the Government. As
on date, no citations/recommendations pertaining to the specific incident have been
received.

Encouraging private sector for production of defence equipments

1756. SHRI AMBETH RAJAN: Will the Minister of DEFENCE be pleased to
state:

(@ whether Government is of the view that dependence on foreign
companies to procure equipment/material for the defence requirement of the country
paves way for one after another kickbacks in deals/ scam like the recent one in
VVIP chopper deal worth Rs. 36,000 crore;

(b) whether Government is contemplating to encourage private sector within
the country to avoid such type of scam; and

() if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) All Capital
procurements are done as per Defence Procurement Procedure (DPP). Procurement
is sourced from both domestic and foreign sources depending on threat perception,
operational challenges, technological changes and available resources.

(b) and (c) With a view to achieve greater self reliance in Defence
production, the Defence Industry was opened up for Indian Private Sector
participation in May, 2001 with FDI permissible upto 26%, subject to licensing. The
'Make' Procedure was promulgated in 2006 to encourage indigenous development.
Government included a categorisation 'BUY & MAKE (Indian)' in the Defence
Procurement Procedure in November, 2009 to encourage indigenous production.
There is also provision for 30% offset obligation in all Capital Acquisitions
categorized as Buy (Global) or Buy and Make with Transfer of Technology (ToT)
where the estimated cost of the acquisition proposal is Rs. 300 crore or more.
Further, Government has announced the Defence Production Policy in January, 2011
and Joint Venture Policy for DPSUs in February, 2012. Government is in the final
stage of amending the Defence Procurement Procedure.
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Review of all agreements in light of Tatra truck deal

1757. SHRI PRAKASH JAVADEKAR: Will the Minister of DEFENCE be
pleased to state:

(@ whether it is a fact that in 2009, the then Defence Productions Secretary
had put on a file detailed note about how Bharat Earth Movers Limited (BEML)
was being shown undue largesse in terms of purchases of Tatra trucks, hence
calling for an urgent review of all contractual agreement;

(b) if so, the details thereof; and
(c) what action Government has taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): (a) to (c¢) Central Bureau of Investigation (CBI) is
investigating into alleged irregularities committed in the BEML Tatra Trucks deal. It
has registered a regular case on 30.3.2012, against one of the owners and
unknown officials of a UK based Company, unknown officers of a Defence Public
Sector Undertaking and unknown officers of Ministry of Defence and Indian Army.

Clashes at international borders

1758. SHRI BASAWARAJ PATIL: Will the Minister of DEFENCE be pleased to
state:

(@ whether many clashes took place on international boundaries, to our
country during the last three years;

(b) if so, the details thereof;
() the details of casualties that took place from the both side; and
(d) the steps taken by Government to check such incidents?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) The details
of Ceasefire Violations along Line of Control (LoC) and International Border (IB)
during the last three years are as under:

Year No. of Violations
2010 44
2011 51

2012 3




Written Answers to [13 March, 2013] Unstarred Questions 125

The details of casualties during this period are as under:

Year LoC B

Non-Fatal Fatal Non-Fatal Fatal
2010 8 1 5 2
2011 3 1 1 2
2012 - 1 2 3
TotAL u 3 8 7

All ceasefire, violations with Pakistan are appropriately retaliated through
return of fire/protested through established mechanisms of Hotline, Flag Meeting
and Director General of Military Operations Talks etc.

Crashes of MIG fighter jets

1759. SHRI JOY ABRAHAM: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that the MIG fighters of the Indian Air Force have
been often involved in accidents/crashes during the last few years;

(b) if so, the details of the MIG crashes including loss of life during the
last five years; and

()  what steps are taken by the Ministry to ensure the safety and security
of the defence personnel manning the MIG fighter jets and to keep up the defence
preparedness of the MIG fleet?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) During the
last five years (2007-08 to 2011-12) and current year 2012-13 (up to 07.03.2013), a
total of 34 MIG fighter aircraft of the Indian Air Force (IAF) have been involved in
accidents/ crashes. Technical Defect and Human Error were the two main causes of
the accidents. In these accidents, six pilots and five civilians were Kkilled.

(c) Every IAF aircraft accident is thoroughly investigated by a Court of
Inquiry (Col) to ascertain the cause of accident and remedial measures are taken
accordingly to check their recurrence. IAF has taken various measures relating to
invigoration of aviation safety organization, analytical studies and quality audits of
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the aircraft fleets to identify vulnerable areas and institute remedial measures to
reduce aircrafts accidents, including establishment of a Ornithology cell for bird
surveys at flying bases. All flying bases have been visited by senior Aerospace
Safety personnel of the IAF to apprise the operating units suitably and get views
for enhancing aviation safety. Accident prevention programmes have been
revitalized, including steps to train pilots to prevent accidents due to human error
which includes increased use of simulators. Aviation Psychology and Aerospace
Safety capsules have been introduced in the ab initio training programmes.

Accelerating pace of recruitment of soldiers

1760. DR. K.P. RAMALINGAM: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that the Army is considering to accelerate the pace
of recruitment of soldiers;

(b) whether it is also a fact that the Army is considering to create new
units;

(c) if so, the details thereof; and
(d) whether it is also a fact that there is huge shortage of soldiers?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) Recruitment of
Other Ranks (ORs) in the Army is an ongoing process in line with requirements.

(b) and (c) Raising of forces is a continuous process keeping pace with
changing threat perception, innovation in war technology/tactics and changing
global and regional geopolitical system.

(d) There is no significant problem of shortage of ORs in Indian Army.
Granting sixth CPC wages to canteen employees

1761. DR. K.P. RAMALINGAM: Will the Minister of DEFENCE be pleased to
state:

(@ whether it is a fact that Government is considering to grant Six Pay
Commission wages to more than 10,000 civilian employees of 4,500 canteens
countrywide;
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(b) if so, the details thereof;

() whether it is also a fact that Government has received many
recommendations to implement the Sixth Pay Commission recommendations for
these employees too; and

(d) if so, the details thereof?
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (@) No, Sir.
(b)  Does not arise.

(c) and (d) Recommendations through various forums have been received for
implementation of Sixth Pay Commission recommendation in respect of URC
employees, however, these recommendations have not been accepted as URC
employees are not Government employees.

Holding trials of VVIP helicopter in UK and USA

1762. DR. CHANDAN MITRA: Will the Minister of DEFENCE be pleased to
state:

(@  whether Defence Procurement Procedure (DPP) makes it mandatory for
all trials of weapons systems should be held in India;

(b) if so, the reasons for holding the trials of VVIP helicopters in 2008 in
UK and USA; and

(c) the steps taken by Government to strictly follow DPP for all future
defence purchase?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) No, Sir. The
Defence Procurement Procedure (DPP) does envisage and provide for situations
where trial or certain validations of a given equipment need to be conducted
abroad.

() All capital procurements are undertaken strictly in accordance with the
provisions of the DPP.

Dwindling number of FFRs

1763. DR. CHANDAN MITRA: Will the Minister of DEFENCE be pleased to
state:
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(@ whether it is a fact that Army have at present only 66 Field Firing
Ranges (FFRs) against 104 FFRs ten years ago;

(b) if so, the reasons for dwindling number of FFRs for use by tank
regiments, mechanized units, artillery gun batteries and mortar fire parties; and

() the steps taken by Government to provide for adequate number of FFRs
to Army to enable our troops to practice skill and keep machinery well tested?

THE MINISTER OF DEFENCE (SHRI AK. ANTONY): (a) Yes, Sir.

(b) Notified FFRs are required to be re-notified from time to time as per
their validity by respective State Governments and clearance by Ministry of
Environment and Forests (MoEF). Due to increase in population, spread of
habitation and development, encroachments, areas being declared as wild life
sanctuary/reserve forests, and environmental pressures, the State Governments are
often disinclined to re-notify ranges in their jurisdiction.

(c) Concerted efforts are being made at all levels to ensure timely re-
notification of the de-notified ranges. One time Compensatory Afforestation (CA)
charges as required by the respective State Governments have been paid in case of
many ranges to ensure their long term re-notification and continued availability. In
addition, efforts are on by the Army to impress upon the respective State
Governments and MoEF for re-notification/acquisition of field firing ranges.

CBI inquiry into Tatra truck deal

1764. SHRI N. BALAGANGA: Will the Minister of DEFENCE be pleased to
state:

(@ whether the CBI has inquired into the Tatra truck deal;
(b) if so, the details thereof;
(€) whether this deal has been cancelled; and

(d) if so, the reasons therefor and the steps taken by Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE
(SHRI JITENDRA SINGH): (a) to (d) The Central Bureau of Investigation (CBI) has
registered a case RC ACI 2012 A0004 on 30.03.2012 in the matter of irregularities in
Tatra trucks deal, against one of the owners and unknown officials of a UK based
company, unknown officers of a Defence Public Sector Undertakings and
unknown officers of Ministry of Defence/Indian Army. The report of CBI is
awaited.



Written Answers to [13 March, 2013] Unstarred Questions 129

Relaxation of norms for some States in recruitment of soldiers

1765. SHRI AVINASH RAI KHANNA: Will the Minister of DEFENCE be
pleased to state:

(@ whether in certain States Government has given relaxation to residents
on age, qualification etc. for the recruitment as soldier in the Indian Army;

(b) if so, the details thereof;
(c) if not, the reasons therefor;
(d) whether this relaxation is extended in Jammu and Kashmir;

(e) if so, in how many districts and why other districts are not given this
relaxation;

() whether Government will extend this relaxation to the whole of Jammu
and Kashmir; and

(@ if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (g) Dispensation
in education is given for enrolment in Soldier (General Duty) and Tradesmen
category to persons hailing from backward and remote areas/ regions lacking
adequate educational facilities and lower literacy levels. Details are given in
Statement (See below).

Dispensation in educational standards is provided based on review done by
Army from time to time keeping in view educational standards, literacy and intake
from various districts. At present, there is no proposal to extend this relaxation to
whole of Jammu and Kashmir.

Statement

Dispensation in educational standard for recruitment in soldier
(General duty) and Tradesman category in the army for the period
of 1st April, 2010 to 31st March, 2013

SI.No. Existing Dispensation (st April, 2010 - 31st March, 2013)

1 2

(1) Jammu & Kashmir:
General Duty Category:
(@  District of Jammu, Sambha and Kathua — No dispensation.

(b)  All districts except Jammu, Sambha, Kathua and Ladakh Region
including Kargil district — Class X simple pass.

(c) Ladakh Region including Kargil district — Class VIII pass
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1 2
Tradesman Category:
(d) District of Jammu, Sambha, and Kathua — No dispensation.
()  All districts except Jammu, Sambha and Kathua — Class VIII Pass.
2 Uttarakhand:
General Duty Category:
(@ Batwari Tehsil of Uttarkashi district, Okhimath Tehsil of Rudraprayag
district, Joshimath Tehsil of Chamoli district, Berinag, Didihat,
Dharchula and Munsiari Tehsils of Pithoragarh district — Class X
Simple pass.
Tradesman Category:
(b) The Tradesman category from the dispensation districts — Class VIII
pass.
(3) Himachal Pradesh:
General Duty Category:
(@  Kinnaur, Lahaul — Spiti districts — Class X Simple pass.
Tradesman Category:
(b) The Tradesman category from the dispensation districts — Class VIII
pass.
4 Rajasthan:
General Duty Category:
(@  Jaisalmer, Barmer districts, Shergarh, Osian and Phalaudi Tehsils of
Jodhpur district — Class X Simple pass.
Tradesman Category:
(b) The Tradesman category from the dispensation districts — Class VIII
pass.
(5) Gujarat:

General Duty Category:
(@ Rapar and Lakhpat Tehsils of Kutch district — Class X Simple Pass
Tradesman Category:

(b) The Tradesman category from the dispensation districts — Class VIII
pass.
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2

(6)

(7)

®)

©)

(10)

(11)

(12)

Andaman and Nicobar Islands:

General Duty Category:

(@  Settlers: Class X Simple Pass.

(b) Tribals and Aboriginals: Class VIII Pass.

Tradesman Category:

() Settlers: Class VIII Pass.

(d) Tribals and Aboriginals: Class VIII Pass.

North Eastern States:

General Duty Category:

(@  Assam, Tripura and Meghalaya — Class X Simple Pass.

(b)  Manipur, Mizoram, Nagaland and Arunachal Pradesh — Class VIII

pass.

Tradesman Category — Class VIII Pass for all seven North Eastern states.

Punjab:
General Duty Category:

(@ Candidates domiciled within aerial distance of 20 KM from
International Border — Class X Simple pass.

Tradesman Category:

(b) Candidates domiciled within aerial distance of 20 KM from
International Border — Class VIII pass.

Sikkim:

(@  General Duty Category — Class VIII Pass.
(b) Tradesman Category — Class VIII Pass.
Lakshadweep and Minicoy Group of Islands:
(@  General Duty Category — Class VIII Pass.
(b) Tradesman Category — Class VIII Pass.
All Gorkhas (Nepalese and Indian):

(@  General Duty Category — Class X Simple Pass.
(b) Tradesman Category — Class VIII Pass.
Scheduled Tribes from All States of India:

(@  General Duty Category — Class VIII Pass.
(b)  Tradesman Category — Class VIII Pass.
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Housing projects by AFNHB

1766. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of DEFENCE be
pleased to state:

(@ aims and objectives of Air Force Naval Housing Board (AFNHB);

(b) the State-wise and year-wise details of housing projects AFNHB has
undertaken since its inception;

() the details of time schedule given to each of the above projects;

(d) whether it is a fact that AFNHB has conceived to develop housing
project Phase-1ll in Hyderabad for housing needs of Air Force and Naval personnel,

() whether it is a fact that AFNHB is dragging the project and forcing
members to take possession without completion; and

(fH if so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Air Force
Naval Housing Board, (AFNHB) registered under the Societies Registration Act
1860, promotes housing schemes for serving Air Force and Naval personnel purely
as a welfare measure on 'No Profit No Loss' basis.

The details of housing projects and their time schedule is available online at
www.afnhb.org.

(d) to (f) The AFNHB is developing a housing project Phase-1ll in Hyderabad
for housing needs of Air Force and Naval Personnel. The project is delayed due to
delays in obtaining conversion of land from Government of Andhra Pradesh and
some other issues. All the flats handed over were fully ready with all essential
services.

To date, 493 flats out of 530 have been handed over. No allottee has been
forced to take over his dwelling unit.

Human rights violation by armed forces

1767. SHRI G. N. RATANPURI: Will the Minister of DEFENCE be pleased to
state:

(@ the year-wise and State-wise details of complaints of custodial killings,
rape, torture and forced disappearances against the army personnel received during
the last three years;

(b) the details of cases filed in such cases in civil courts;

() the details of cases where Armed Forces Special Powers Act (AFSPA)
has been invoked in the civil courts; and
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(d) the details of cases where action has been taken by the armed forces
itself?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) to (d) The details
of complaints of alleged custodial killings, torture and such human rights violations
received by Army during last three years are as under:

Year North Eastern States  Jammu and Kashmir  Other States Total
2010 2 18 10 57
2011 25 05 03 K¢
2012 26 o 07 37
TotAL 80 27 2 127

There are 7 such cases which are subjudice in various courts and in 5 cases
Armed Forces Special Powers Act (AFSPA) was invoked.

Armed Forces take suitable action to dispose of such complaints in
consultation with units/ formations and other agencies concerned in the matter.

Land under possesson of army in Jammu and Kashmir

1768. SHRI GN. RATANPURI: Will the Minister of DEFENCE be pleased to
state:

(@ the area of land under possession of army in different districts of
Jammu and Kashmir;

(b) the area under possession of army in different districts of Jammu and
Kashmir on freehold rights, long term lease, on rent; and

() the rates of lease and rent for this land relevant at the moment and the
date of last revision and next revision?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) The details of land
under possession of Army in different districts of Jammu and Kashmir, are given in
Statement-1 (See below).

(b) There is no land under possession of Army in Jammu and Kashmir
which is on free hold rights category or long term lease. In Jammu & Kashmir the
land is being held either on hiring or requisition for which rent is being paid as
indicated in column 5 & 6 of Statement-1 (See below).

(c) Rates of rent for requisition/hiring of different categories of land
prevalent are given in Statement-1l (See below). The last revision was done by
Government of India with effect from 16.02.2008 and the next revision is due for

this year.
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Statement-11

Rates of rent for requisition/hiring of different
categories of land prevalent

Sl. No. Category of land Rates per Kanal
per annum

1 Class-1

(@) Irrigated Rs. 338100

(b) Irrigated (Double Cropped) Rs  4087.00
2 Class-11

(@) Irrigated Rs. 3200.00

(b) Un-Irrigated Rs. 1390.00
3 Class-11

(@ Uncultivable Rs.  895.00
4 Fruit bearing orchards Rs. 10000.00
5 Land falling under Jammu Municipal Rs. 33750.00

Corporation/ Srinagar Municipal Corporation/
Poonch Municipal Council and Srinagar/
Jammu Cantonments areas.

6 Lands falling under Municipal Councils Rs. 16875.00
7 Lands falling under Municipal Committee Rs. 13500.00

Home sickness of soldiers posted at Siachen glacier

1769. SHRI D.P. TRIPATHI: Will the Minister of DEFENCE be pleased to state:

(@ whether it is a fact that soldiers posted at Siachen are facing a lot of
problems including home sickness; and

(b) if so, what are the steps Government is taking in this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) and (b) Deployment on
extreme High Altitudes such as Siachen Glacier requires troops to be physically
conditioned and acclimatized to enable them to withstand vagaries of terrain and be
physically conditioned to effectively safeguard our borders. To ensure that soldiers are
physically fit, mentally alert and psychologically motivated, a number of measures/
facilities/provisions have been ensured including proper clothing, diet, habitat, regular
interaction by Commanders, grant of leave etc. including counselling.
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Missing children in NCR of Delhi

1770. SHRI JAlI PRAKASH NARAYAN SINGH:
SHRI SALIM ANSARI:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that large number of children are missing from the
National Capital Region of Delhi (NCR) during the last two years;

(b) if so, the details of missing children as reported during the last two
years;

(c) whether Government is aware of selling of girl child by a gang operating
in Delhi;

(d) if so, details in this regard; and
(e) the steps being taken to locate the missing children and book culprits?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N SINGH): (a) and (b) As per data provided by the National Crime
Records Bureau (NCRB) the available data regarding missing, traced and untraced
for Delhi are as follows:

Year Missing Traced Untraced
2010 5001 3937 1154
2011 6054 4823 1231
2012 4917 2543 2374

The data regarding missing children in NCR is not maintained centrally by
NCRB.

(c) and (d) Ministry of Home Affairs is not aware of any such organized
gang operating in Delhi.

(e) As per seventh schedule to the Constitution of India "Police" and
"Public Order" are State subjects and, as such, the primary responsibility of
prevention, detection, registration, investigation and prosecution of crime, lies with
the State Governments/Union Territory Administrations.
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Ministry of Home Affairs has issued a detailed advisory on missing children-
measures needed to 'Prevent Trafficking' and Trace the Children' — regarding dated
31st January, 2012. In it States/ UTs were also advised on various measures needed
to prevent trafficking and trace the children. These includes computerization of
records, DNA profiling, involvement of NGOs and other organizations, community
awareness programmes etc. to facilitate the tracing of missing children.

Ministry of Home Affairs has issued an Advisory dated 30th April, 2012 to
provide guidelines to law enforcement agencies on the manner and modalities
regarding effectively dealing with the organized crime aspect of human trafficking.

Ministry of Home Affairs has issued another Advisory on missing children
dated 29th October, 2012 wherein the States/UTs were requested to become a part
of a country wide online database on Missing Children named 'Track CHILD' which
has already become operational.

An advisory based on the Supreme Court Judgment directing all State
Governments/ UT Administrations to appoint one Child Juvenile Officers at each
police Station in State has also been circulated on 02.12.2011. Directions to set up
Special Juvenile Police Units in respective districts in the country have been
issued.

Advisory on crime against children dated 14th July, 2010 to all State
Governments and UTs Administrations wherein States/UTs have been advised to
ensure all steps for improving the safety conditions in schools/institutions, public
transport used by students, children's parks/play grounds, residential localities/roads
etc. It has also been advised that the crime prone areas should be identified and a
mechanism be put in place to monitor infractions in such areas for ensuring the
safety and security of students, especially girls.

Amendment to CrPC

1771. SHRI SABIR ALL:
SHRI MOHAMMED ADEERB:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether Government proposes to bring about amendments to the CrPC
for speedy trial of cases;

(b) whether there is any proposal under consideration of Government to
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tighten the existing procedure and practices being often resorted to by the
concerned to delay the hearings in the courts; and

(c) if so, what are the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) The Code of Criminal
Procedure, 1973 (Cr.P.C.) was amended with effect from 31.12.2009 and 1.11.2010 to
provide for speedy trial of cases and tightening the existing procedures and
practices of adjournments. At present, there is no proposal to further amend the
Cr.PC. in this regard.

Bangladeshi intruders getting Indian citizenship

1772. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI MANSUKH L. MANDAVIYA:
Will the Minister of HOME AFFAIRS be pleased to state :

(@ what action has been taken by Central Government in consultation with
State Governments for being cautious while issuing valid identification like ration
card, election card and other Government valid identity cards, as it has been seen
that large number of Bangladeshi intruders have obtained these types of identity
cards very easily and illegally and got Indian Citizenship and they have become
very serious threats for our internal security; and

(b) the State-wise details of such cases registered within last three years
and what action has been taken?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) State Governments/Union
Territory Administrations and other authorities concerned are expected to ensure
that identity cards like ration cards, election identity cards and other Government
valid identity cards are issued only after proper scrutiny of the documents and
after due enquiry, wherever required. As and when instances of illegal immigrants
having obtained such identity cards through fraudulent means are detected, the
State Governments/Union Territory Administrations and other authorities concerned
take necessary action for cancellation of such documents along with such other
appropriate steps as mandated by the provisions of the law. Statistical data of this
nature are not centrally maintained. As regards Indian citizenship, the foreigners,
not being an illegal migrant, can obtain Indian citizenship under the provisions of
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the Citizenship Act, 1955 and rules made thereunder. The grant of Indian
citizenship is a multi-level and multi-agency activity involving detailed scrutiny at
various levels such as Collector/ DM/DC, State Government/Union Territory
Administration and Ministry of Home Affairs regarding the eligibility of the
applicant to become a citizen of India. Therefore, due diligence is exercised at all
levels before grant of Indian citizenship to a foreign national and it is ensured that
an illegal immigrant is not granted Indian citizenship.

Persons injured and died in anti-rape agitation in Delhi

11773. SHRI DHARMENDRA PRADHAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ the details of police lathi charge on demonstrators at India Gate against
the incident of gang rape in December, 2012;

(b) the number of people injured and died in the above lathi charge;
() the number of people arrested by Government; and

(d) whether Government is contemplating upon providing any kind of
compensation to the injured persons?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (d) Delhi Police had to resort to use
of water cannon, tear gas shells and mild cane charge to disperse the unruly and
violent crowd, which was determined to march towards North Block, South Block
and President House after breaking police barricades repeatedly. The mob damaged
government vehicles, indulged in arson, stone pelting and assaulted policemen on
duty. Many protestors and police personnel got injured in this action. One police
personnel died and 62 police personnel were injured. In addition to this, 140 public
persons were also injured. Total 8 accused persons have been arrested.

Verma panel recommendations

1774. SHRI SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that Verma panel recommended sweeping changes in
laws, tougher penalties;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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() how many have been considered for implementation; and
(d) what are the reasons for not accepting the recommendations in toto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N SINGH): (a) to (d) Justice J. S. Verma Committee recommended
amendments in the Indian Penal Code, the Code of Criminal Procedure, 1973 and the
Indian Evidence Act, 1872 to provide for more stringent punishment for acts of crime
against women. Most of the amendments proposed by the Justice Verma Committee
have been incorporated in the Criminal Law (Amendment) Ordinance, 2013.

The Criminal Law (Amendment) Ordinance 2013 contains 22 clauses. Of these
11 clauses have been taken from the pending Criminal Law (Amendment) Bill, either
totally or substantially. There is broad convergence between the provisions taken
from the pending Criminal Law (Amendment) Bill and the recommendations of the
Justice Verma Committee. The remaining clauses reflect the recommendations of the
Justice Verma Committee.

Some of the recommendations of the Justice Verma Committee have not been
incorporated in the Ordinance because of divergence of opinion on the issues.
Some of the major contentious points are:

. Presumption of consent where a marital relationship exists between the
complainant and the accused (case of marital rape).

. There is divergence of opinion whether the age should be 16 years or
18 years for defining the offence of "rape of an under-age person".

. The recommendation of the Justice Verma Committee on creation of the
offence of "breach of command responsibility”; amending section 197(1)
of the Criminal Procedure Code (relating to sanction);

. Amendments in the Armed Forces (Special Powers) Act, 1958

These issue require more consultations and deliberations. The issue on 'marital
rape' and 'definition of age of juvenile person' needs more deliberations from
societal considerations before taking any decision in this regard.

Implementing WHO guidelines for victims of sexual violence

1775. SHRI D. BANDYOPADHYAY: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ what has been the rate of conviction in rape cases in India in the years
2007-08, 2008-09 and 2009-10;
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(b) if the rates were low, what were the reasons therefor; and

(c) whether Government would consider implementing in all the metropolitan
cities the World Health Organisation "guidelines for medico legal care for victims of
sexual violence", which inter-alia, suggests guidelines for medical evidence
collection as well as a package of essential health care services for the victims?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN SINGH): (a) to (c) As per information provided by the National Crime
Records Bureau (NCRB), the conviction rates of rape cases during 2007, 2008, 2009,
2010 and 2011 were 26.4%, 26.6%, 26.9%, 26.6% and 26.4% respectively which
remained steady at around 26%. State/UT wise cases registered, cases
chargesheeted, cases convicted, case conviction rate, persons arrested, persons
chargesheeted and persons convicted under rape between the period 2007-2011 are
given in Statement (See below).

The rate of conviction suffers due to several factors, viz. inadequate and
inefficient investigations by investigative agencies, deficiency of proper
investigative infrastructure, prolonged judicial process etc.

The Ministry of Home Affairs has no official communication from World
Health Organisation in this regard. However, Ministry of Home Affairs had issued a
detailed advisory, dated 04.09.2009 to all State Government/UT Administrations
wherein States/UTs have been advised to take comprehensive review of the
effectiveness of the machinery for ensuring safety and security of women and
control off crimes committed against them in the country.

Para xvi, xvii and xviii off the aforesaid advisory specifically states that:

5 (xvi) The specialized Sexual Assault Treatment Units could be developed
in government hospitals having a large maternity section.

5 (xvii)  The Health departments of the State Gowts., should set up 'Rape
Crisis Centres' (RCCs) and specialized 'Sexual Assault Treatment
Units' (SATUs), at appropriate places.

5 (xviii) Rape Crisis Centres (RCCs) set up by the Health Deptt. could
assist rape victims and provide appropriate level of coordination
between the police and health department facilities for medical
examination to establish forensic evidence, SAT Units and medical
facilities to treat after effects of sexual assault. Hence, these RCCs
could act as an interface between the victims and other agencies
involved.
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B. Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV),
Cases Conviction Rate (CVR) Persons Arrested (PAR), Persons Chargesheeted
(PCS) & Persons Convicted Under Rape during 2009-2011

2009
SI.No. State CR CS v CW PAR PCS PCV CR
1 2 3 4 5 6 7 8 9 10

1 Andhra Pradesh 1188 965 118 122 1487 1302 182 1362

2 Arunachal Pradesh 59 46 3 60.0 60 51 3 47

3 Assam 1631 1004 128 257 1644 1040 235 1721
4 Bihar 29 763 178 241 1086 1043 237 7%
5 Chhattisgarh 976 982 219 264 1128 1117 243 1012
6 Goa 47 24 7 280 56 41 7 36

7 Gujarat 433 317 38 180 610 597 4 408
8 Haryana 603 525 125 263 &8 82 230 720
9 Himachal Pradesh 183 176 20 246 250 260 40 160
10 Jammu and Kashmir 237 196 12 58 303 3! 2 245
11 Jharkhand 719 687 204 407 765 764 341 773
12 Karnataka 509 401 3 96 505 567 48 586
13 Kerala 568 615 53 158 64 751 5 64

14 Madhya Pradesh 2998 2951 562 247 4243 4221 84 313

15 Maharashtra 1483 1433 182 191 2075 2076 225 1599
16 Manipur 31 5 0 - 2 7 0o 34
17 Meghalaya 12 67 7 304 110 % 7 149
18 Mizoram 83 86 58 879 81 117 3 R

19 Nagaland 2 25 10 909 27 29 16 16
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B. Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV),
Cases Conviction Rate (CVR) Persons Arrested (PAR), Persons Chargesheeted

(PCS) & Persons Convicted Under Rape during 2009-2011

2010 2011
CS O GV PAR PCS PCV CR CS O/ CWR PAR PCS PCV
1 12 13 14 15 % 17 18 19 20 21 2 23
1210 141 137 1761 1674 173 1442 1216 111 110 1758 1783 157
A 4 667 49 40 4 4£2 3B 4 174 4 41 4
1110 9 181 1629 1153 117 1700 1012 179 233 1470 1080 165
33 27 260 82 816 280 934 80 210 248 1185 1036 246
942 204 247 1198 1203 270 1053 1027 217 245 1257 1253 240
44 5 185 X0 62 7 29 3 4 286 H# 46 4
1L I3 176 617 620 40 439 409 31 147 621 616 46
590 113 248 86 83 161 733 532 135 234 801 80 175
139 21 191 197 204 3B 168 143 29 23 187 183 46
77 3 21 266 259 S 217 2831 14 83 349 A6 18
705 171 287 86 911 194 784 604 185 390 78 731 20
512 %4 154 771 703 8 636 533 74 198 87 812 &4
644 45 176 659 79 52 1132 706 31 154 1226 798
3089 777 282 4387 4407 1230 3406 3223 826 236 4593 4603 898
1458 146 139 2180 2145 202 1701 1565 205 203 2533 2422 268
4 1 3B3 2 5 1 33 5 1 1000 24 5 2
80 4 444 135 73 4 130 4 0 00 128 83 0
9 8 9%6 12 125 123 7/ 68 46 807 T4 70 40
13 14 737 17 19 2 23 20 16 82 2 19
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2009
1 2 3 4 5 6 7 8 9 10
20 Odisha 1023 84 146 217 1119 1100 183 1025
21 Punjab 511 440 158 340 681 631 234 546
Rajasthan 1519 %7 21 365 1388 1387 2% 1571
Sikkim 18 19 5 294 19 19 5 18
24 Tamil Nadu 56 515 91 24 776 776 111 686
Tripura 190 169 24 250 336 169 24 238
26 Uttar Pradesh 1759 1312 623 460 2918 2168 1187 1563
27 Uttarakhand 11 98 49 52.1 138 146 83 121
28 West Bengal 2336 1572 130 151 1748 1707 132 2311
TotaL STATE 20874 17254 3498 262 25207 23315 5089 21603
2 Andaman and 18 14 1 333 36 27 1 2
Nicobar Islands
30  Chandigarh 29 17 6 571 3B 25 % 31
3 Dadra and 4 4 1 50.0 5 5 1 3
Nagar Haveli
32 Daman and Diu 1 1 0 - 1 1 0 1
33 Delhi UT 469 440 178 473 557 615 195 507
A Lakshadweep 1 0 0 - 0 0 0 0
b Puducherry 1 8 4 66.7 1 8 4 3
ToraL UT 523 484 200 482 638 681 27 569

TotaL ALL INDIA 21397 17738 3698 269 25845 23996 5316 22172

Source: Crime in India.

Note: Information on disposal by police and courts includes the information on pending
cases from previous years also.

CVR = Convictions/Cases in which Trials completed * 100.



Written Answers to

[13 March, 2013]

Unstarred Questions 149

2010 2011
11 12 13 14 15 6 17 18 19 20 21 2 23
1126 132 198 1363 1369 188 1112 1037 148 232 1224 1219 204
438 166 339 766 654 244 4/9 426 155 363 598 571 208
972 202 308 1343 1355 208 1800 1119 205 261 1642 1634 358
31 2 667 2 30 1 16 2 11 50 25 2 1
487 105 243 777 682 136 6/7 48 72 204 87 611 110
8B 28 250 320 26 3R 25 238 24 119 258 248 28
1171 705 506 2580 1842 1304 2042 1580 816 564 3571 2398 1325
104 58 523 171 159 8 129 98 48 545 149 143 73
1866 90 137 2305 2242 128 2363 2004 79 115 1870 2104 121
18149 3630 26.3 26380 24610 5412 23582 19258 3876 259 28083 25687 5470
20 0 - 39 28 0 13 2 0 - 28 48 0
29 14 452 M4 38 6 27 21 9 429 31 10
4 2 500 3 4 2 4 3 0 00 4 3 0
1 0 - 1 1 0 1 0 0 - 0 0 0
449 141 346 602 532 201 572 477 186 415 707 647 243
0 0 - 0 0 0 0 0 1 50 0 0 1
2 1 1000 5 2 1 7 4 0 00 29 20 0
05 158 357 694 605 220 624 527 196 411 795 749 24

18654 3788 266 27074 25215 5632 24206 19785 4072

264

28878 26436 5724
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Advisory to States to deal with policemen wasting time over jurisdiction

1776. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government has issued any advisory to States to deal with
Policemen wasting time arguing jurisdiction at the cost of lives of accident or
murder attack victims;

(b) if so, the details thereof; and
(c) if answer to (a) be in the negative, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) No, Sir.

(b) Does not arise.

() 'Police' and 'Public Order' are State subjects under the Seventh Schedule
to the Constitution of India and therefore, the State Governments are primarily
responsible for prevention, detection, registration and investigation of crime.

Evidence required in rape cases

t1777. DR. PRABHA THAKUR: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the details of various types of evidences required to prove crimes like
rape of minor girls, gang rape and other kinds of incidents of rape; and

(b) the details of procedure followed to prove them and the time taken for
the same?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
R.PN. SINGH): (a) and (b) There are several types of evidences like forensic, direct
evidence circumstantial evidence, physical evidence, trace evidence, etc. that are
taken into consideration while proving heinous crimes like rape, gangrape etc.

Procedures followed during collection, analysis and creation of reports are
very extensive and elaborate so as to withstand the strict scrutiny of Judiciary in
Courts. Inherent nature of each and every case determines the time required for
concluding investigations.

tOriginal notice of the question was received in Hindi.
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Bringing 1B, RAW and NTRO under statutory regime

1778. SHRI ANIL DESAI: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether Government is contemplating to bring Intelligence Bureau IB),
Research and Analysis Wing (RAW) and National Technical Research organisation
(NTRO) under a statutory regime;

(b) if so, the details thereof; and
(¢) by when, it would be done?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) to (c) No Sir. No such proposal is being contemplated at
present by the Government.

Persons arrested under National Security Act

1779. DR. GYAN PRAKASH PILANIA: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ the State-wise and year-wise number of persons detained, arrested under
National Security Act, 1980, during past three years;

(b) out of them, how many were referred to the Ministry and how many
were approved, State-wise and the reasons for the same; and

() whether this draconian law is being abused with impunity?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) The number of persons
detained and arrested State-wise have been tabulated in the Statement (See below).
These are based on the number of Reports received from the State Governments
under Section 3(5) of National Security Act 1980 in the Ministry. As per Section
3(5) of NSA, 1980, when any order of detention is made or approved by the State
Government, the State Government shall, within seven days, report the fact to the
Central Government together with the grounds on which the order has been made
and such other particulars as, in the opinion of the State Government, have a
bearing on the necessity for the order. All the Reports received in have been taken
note of by this Ministry.

(€) No, Sir.
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Statement

Total number of persons arrested during the last three years as reported by the
State Governments to the Central Government under National Security Act 1980

States 2010 2011 2012
1 2 3 4
Andhra Pradesh - 01 -
Arunachal Pradesh 01 08 -
Assam 03 01 02
Bihar - 01 -
Chhattisgarh 01 - 01
Goa - - -
Gujarat - - -
Haryana - - -
Himachal Pradesh - - >
J&K - - -
Jharkhand 05 - 03
Kerala - - -
Madhya Pradesh 297 kel 345
Maharashtra - - -
Manipur 271 238 205
Meghalaya - - 01
Mizoram - - -
Nagaland 38 131 63
Odisha 17 06 10
Punjab - - -
Rajasthan - - -

Sikkim - - -
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1 2 3 4
Tamil Nadu 1 12 17
Tripura 01 - 03
Uttarakhand - - -
Uttar Pradesh 422 134 149
West Bengal - - -

Andman and Nicobar - - -
Chandigarh - - -
Dadra and Nagar Haveli - - -

Daman and diu - - -

Delhi 01 - -
Lakshadweep - - -
Puducherry 06 - -

Deadline for formation of Telangana State

11780. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that Government has fixed a deadline for the
formation of a separate Telangana State but even after the expiry of the deadline,
the process of the formation of the State has not started,;

(b) if so, the details thereof;

(€) whether Government is demanding more time for the formation of a
separate Telangana State;

(d) if so, the reasons therefor;

(e) whether a case of fraud has been registered against the Minister of
Home Affairs in the court in this regard; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI' RPN. SINGH): (@) to (d) No, Madam. The Home Minister held a meeting on

tOriginal notice of the question was received in Hindi.
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28.12.2012 and all the major political parties in the Andhra Pradesh were present.
There was no consensus then. The Home Minister stated that the Government will
try to arrive at a consensus on the Telangana issue in a month's time. There
cannot a timeframe for the formation of a new State.

(e) and (f) Based on a petition No. 186/13 filed by the Telangana Junior
Advocates Association, the Metropolitan Magistrate Court, Rangareddy directed the
Cyberabad Police vide Court serial No. 668/13 dated 28th January, 2013 to
investigate the complaint under Section 420 of IPC.

Crimes against minor girls

1781. DR. GYAN PRAKASH PILANIA: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ the State-wise and year-wise incidents of crimes against minor girls,
under Sections 373, 372, 366-A, 366-B of IPC during last three years;

(b) FIRs registered and disposal thereof;
(c) the persons arrested, challaned, punished; and

(d) whether above action could be termed adequate to check girl-child
abuse?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) to (c) As per information provided by the National Crime
Records Bureau (NCRB), State/UT wise cases registered, cases chargesheeted,
cases convicted persons arrested, persons chargesheeted and persons convicted
under Sections 373, 372, 366-A, 366-B of IPC during 2009-11 are given in Statement
(See below).

The problem of girl-child abuse has several dimensions like sociological,
criminal etc. The above data only reflects the counter measures taken in respect to
criminal aspects only.
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Muslim youths as undertrial prisoner

1782. SHRI PRASANTA CHATTERIEE: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether scores of Muslim youths are in jail as undertrial prisoner in
terrorism related cases; and

(b) if so, the details of the undertrial prisoners?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) and (b) No such data is Centrally maintained as "Law &
Order" and "Prisons" are State subject as per the 7th Schedule of the Constitution
of India. However, after the formation of the National Investigation Agency (NIA)
in 2009 for investigating cases pertaining to terrorism, 52 cases of terrorism and
extremism have been assigned to NIA. In these cases, 325 persons are
chargesheeted undertrial accused, out of which 195 persons are Muslims, 117
persons are Hindus and 13 belong to other religions.

Soft stand of Government on offenders of heinous crimes

1783. DR. BHARATKUMAR RAUT: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is all set to pass the legislation for the rape crimes
and the women violence in the light of recent recommendations of the Justice
Verma Committee to prevent crimes against women;

(b) whether it is a fact that the proclamation of the ordinance in this
connection is not sufficient and denies many recommendations of Justice Verma to
amend the Criminal Procedure Code and the Armed Forces Special Powers Act; and

(c) the reasons behind the soft stand taken by Government for the
offenders of such heinous crimes?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (c) Government has already
promulgated the Criminal Law (Amendment) Ordinance, 2013 on 3.2.2013 to provide
for more stringent punishment for cases of sexual assault. The enhanced
punishments for offence of sexual assault under sub-section (1) and (2) of section
376, section 376A, section 376B, section 376C, section 376D and section 376E of
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Indian Penal Code in the Ordinance range from a minimum punishment of 7 years,
extendable to life imprisonment which will mean imprisonment for the rest of that
person's natural life or to death. Justice J.S. Verma Committee recommended
amendments in the Indian Penal Code, the Code of Criminal Procedure, 1973 and the
Indian Evidence Act, 1872. Most of the amendments proposed by Justice Verma
Committee has been incorporated in the Criminal Law (Amendment) Ordinance,
2013.

Justice J.S. Verma Committee in its report also recommended the following:

"The following amendment shall be made to Section 6 of the Armed Forces
(Special Powers) Act, 1958:

No prosecution, suit or other legal proceeding shall be instituted, except with
the previous sanction of the Central Government, against any person in
respect of anything done or purported to be done in exercise of the powers
conferred by this Act.

Provided that, no sanction shall be required if the person has been accused
of committing an offence under Section 354, Section 354A, Section 354B,
Section 354C, Section 376(1), Section 376(2), Section 376(3), Section 376A,
Section 376B, Section 376C, Section 376D or Section 376E of the Indian Penal
Code, 1860."

Section 6 of the Armed Forces (Special Powers) Act, 1958 gives protection to
the armed forces personnel with respect to the acts done or purported to be done
in exercise of the powers conferred under the Act. The Act does not mandate
requirement of sanction for prosecution of any security personnel who is alleged
to have committed an offence/sexual assault and hence the amendment to section 6
of the Armed Forces (Special Powers), Act, 1958 is not necessary.

Blasts in Hyderabad

11784. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether many people lost their lives and many were injured due to the
recent bomb blasts in Hyderabad;

(b) whether any facts/evidences have been found during the investigation of
the said bomb blasts till date;

tOriginal notice of the question was received in Hindi.
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(c) whether any terrorist organization has taken the responsibility for the
above blasts; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) As per the latest input, a total of 17 persons were Killed
and 123 sustained injuries in the recent bomb blasts at Dilsukhnagar in Hyderabad.

(b) Preliminary investigations revealed that the IEDs with nitro compound
were placed on bicycles causing explosions.

(c) and (d) No terrorist group has so far claimed responsibility.
Delay in police reforms

1785. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether Police Reforms in the country are pending for quite some time;
(b) if so, the reasons for delay in implementing the Police Reforms; and

() how much time will be taken to introduce Police Reforms all over the
country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) Various Commission/
Committees were constituted during the last three decades for carrying out reforms
in the police forces in the country. Notable amongst them are the National Police
Commission (1977), Ribeiro Committee (1998), the Padmanabhaiah Committee (2000),
Group of Ministers on National Security (2000), Malimath Committee on Criminal
Justice System (2001). A Review Committee was constituted by the Ministry of
Home Affairs in December 2004 to review the status of implementation of
recommendations made by the various past Committees/Commission. The Review
Committee short-listed 49 recommendations from out of the recommendations of the
previous Committees/ Commission on Police Reforms as being crucial to the
process of transforming the police into a professionally competent and service
oriented organization. The Review Committee submitted its report to the Ministry of
Home Affairs in 2005.
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The recommendations of the various Committees/Commission, including Review
Committee, were sent to all State Governments/UTs Administrations for
implementation.

In addition, the Hon'ble Supreme Court of India passed a judgement on
September 22, 2006 in Writ Petition (Civil) No. 310 of 1996 — Prakash Singh and
others Vs UOI and others on several issues concerning Police Reforms. The
directions were as follows:

() Constitute a State Security Commission on any of the models
recommended by the National Human Right Commission, the Reberio
Committee or the Sorabjee Committee.

(i) Select the Director General of Police of the State from amongst the three
senior-most officers of the Department empanelled for promotion to that
rank by the Union Public Service Commission and once selected, provide
him a minimum tenure of at least two years irrespective of his date of
superannuation.

(iii) Prescribe a minimum tenure of two years to the police officers on
operational duties.

(iv) Separate investigating police from law & order police, starting with
towns/ urban areas having population of ten lakhs or more, and
gradually extend to smaller towns/urban areas also.

(v) Set up a Police Establishment Board at the state level for, inter alia, deciding
all transfers, postings, promotions and other service related matters of
officers of and below the rank of Deputy Superintendent of Police, and

(vi) Constitute Police Complaints Authorities at the State and District level for
looking into complaints against police officers.

(vii) Set up a National Security Commission at the Union level to prepare a panel
for being placed before the appropriate Appointing Authority, for
selection and placement of Chiefs of the Central Police Organisations
(CPO) who should have also be given a minimum tenure of two years.

So far as Central Government and Union Territories are concerned, there has
been a significant and substantial compliance of the directions of the Hon'ble
Supreme Court by the Government of India.
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The Hon'ble Supreme Court of India in the order dated 16th October, 2012 in
the aforesaid case directed the State Governments/UTs and Union of India to
submit a status report on the implementation of the directions given in its
judgement dated 22nd September, 2006. The Ministry of Home Affairs has filed
status report in the form of an Affidavit dated 2.1.2013 on behalf of Ministry of
Home Affairs Union of India in the Hon'ble Supreme Court.

'Police’ being a State subject in the Seventh Schedule to the Constitution of
India, It is the State Governments/UTs Administration, who have to implement
various police reforms measures.

() As 'Police's is a State subject and police reforms is an ongoing process,
it is not possible to indicate any time-frame by which the various police reforms
measures would be implemented by various States. The Centre has been
persuading the State Governments from time to time to bring in the requisite
reforms in the police administration to meet the expectations of the people. Police
reform measures are also supported through the grants-in-aid released to the State
Governments under the Scheme for Modernisation of State Police Forces (MPF) by
the Ministry of Home Affairs. The major items of police infrastructure for State
police supported under the Scheme are mobility, modern weaponry, training
infrastructure facilities, forensic science equipment, security equipment, traffic
equipment, construction of residential buildings for lower level police personnel, etc.

Karnataka bills pending for assent of President

1786. SHRI M. VENKAIAH NAIDU: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that the Indian Penal Code and the Code of
Criminal Procedure (Karnataka Amendment) Bill 2009 and the Karnataka Land
Revenue (Third Amendment) Bill, 2011 are pending for assent of the President;

(b) if so, what is the status of these two Bills; and
(c) what is the reason for this inordinate delay?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) The Indian Penal Code
and the Code of Criminal Procedure (Karnataka Amendment) Bill, 2009 and the
Karnataka Land Revenue (third Amendment) Bill, as passed by the Karnataka State
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Assembly and reserved by the Governor of Karnataka were received in the
Ministry of Home Affairs on 27/10/2009 and 19/07/2012 respectively. The Indian
Penal Code and the Code of Criminal Procedure (Karnataka Amendment) Bill, 2009
was referred to the Ministry of Law and Justice (Legislative Department & Legal
Affairs). The Legislative Department has made some observations on the Bill.
However, the Department of Legal Affairs is awaiting final outcome of the Civil
Appeal No. 4064/2001 in the Supreme Court in case of Shri S.D. Bandi u/s
Divisional Traffic Officer, KSRTC. The matter is still subjudice in the Hon'ble
Supreme Court.

The Karnataka Land Revenue (Third Amendment) Bill, 2011 has since been
assented to by the Hon'ble President of India.

(c) The State Legislations are examined in consultation with the Central
Ministries/Departments from three angles viz,

() Repugnancy with Central laws
(i) Deviation from National or Central Policy and
(iii) Legal and Constitutional validity.

Whenever necessary, the State Governments are advised to modify/amend
provisions of such legislations keeping the above in view. Sometimes, discussions
are also held with the State Governments and Ministries/Departments of the
Government of India with a view to arrive at a decision expeditiously. Hence no
time frame can be fixed in this behalf.

Setting up NCTC

1787. SHRIMATI GUNDU SUDHARANI: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ what are the reasons that Government is taking a long time in setting
up National Counter Terrorism Centre (NCTC);

(b) whether it is a fact that the absence of NCTC is clearly felt after the
recent bomb blasts in Hyderabad;

(c) what plans the Ministry proposes to persuade the State Governments for
having NCTC;

(d) whether it is a fact that Finance Minister has recently written for having
NCTC to PM and Home Ministry; and
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(e) if so, what action has been taken on that?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH): (a) to (e) The Government has issued a notification creating
National Counter Terrorism Centre (NCTC) vide its OM dated 03.02.2012.soon after
issue of the notification, some States raised certain objections with regard to
structure, function and mandate of NCTC encroaching upon the states' powers and
it being violative of the federal structure as enshrined in the constitution of India.
Accordingly, NCTC which was to come into operation with effect from 1st March,
2012, was not operationalized. Subsequently, based on their request for wider
consultation, a meeting was held by the Union Government with the Chief
Ministers/Administrators/ Lt. Governors of all the States/ Union Territories on 5th
May, 2012.

The views of all the States/UTs were taken on record. Government of India
is committed to account for the concerns/ objections/ suggestions of various
States/UTs. A suitable decision in this regard will be taken in due course

Relief camp for victims of group violence in Assam

1788. SHRI KUMAR DEEPAK DAS: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the details of inmates of various relief camps organised in connection
with group clash in the district of Kokrajhar, Dhubri in Assam in the year 2012;

(b) the details of number of inmates who have been released from relief
camp and rehabilitated;

(c) the details of relief that has been meted out to rehabilitated person and
family;

(d) the present status and details of those who are still in the relief camp
or any other Government recognised places and are not being rehabilitated because
of doubtful papers or any other ground; and

(e) the details of the number of death of inmates due to various reasons till
date?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (e) Due to group clashes in
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some districts of Assam in the year 2012, 4,85,921 number of persons took refuge in
the relief camps set up by the State Government of Assam. As on 11.03.2013, 4.82
lakh persons had already returned to their native places/villages and 3,607 persons
were staying in 6 relief camps. The State Government is providing relief items
including medical facilities to the persons presently staying in the relief camps.
Rehabilitation grants are being provided by the State Government to the families
whose houses were fully damanged and also partially damaged. Rehabilitation
grants includes cash assistance of Rs. 20,000, three (3) bundles of GCI sheets,
Rs. 2,700 for clothing and utensils to each family. Cash assistance of Rs. 20,000 to
each family is also being provided whose houses were partially damaged. Besides,
cash assistance of Rs. 30,000 for fully damaged and Rs. 20,000 for partially
damaged houses are being provided to each family from the Prime Minister's
National Relief Fund. Central assistance are also being provided under Indira Awas
Yojana (IAY) for construction of IAY houses for identified affected families.

Ex-gratia of Rs. 8.00 lakh was announced to the next of Kin of the each
person who died in the violence and also adequate compensation to injured
persons. As per the report, fifty four (54) persons (including twenty three persons
more than 60 years of age) died due to illness who were staying in relief camps
between the period July, 2012 to 11th March, 2013. Government of Assam had
undertaken all possible measures for providing medical facilities to the inmates
staying in relief camps which include deployment of adequate doctors, paramedical
staff members designated to each camp. Besides adequate Mobile Medical Units
(MMU) equipped with drugs, x-ray machines, ECG, Ultrasound Machine, 2 doctors,
1 pharmacist and 2 paramedics were also deployed in addition to Sanjeevani Vans
for treatment of inmates.

Suicide cases

1789. SHRIMATI JAYA BACHCHAN: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that more than one lakh people committed suicide in
the year 2011,

(b) whether it is also a fact that maximum number of these deaths were in
West Bengal,

(c) the State-wise break up of these deaths and major causes for such
extreme steps taken by the people; and
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(d) the steps Government is taking to improve the living conditions of the
people to avoid such unnatural deaths?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI RPN. SINGH): (a) Yes, Sir.

(b) Yes, Sir.

() The State/UT-Wise details are given in Statement (See below). The
causes of suicide have their origin in the social, economic, cultural, psychological
and health status of an individual. Major mental health problems like depression,
schizophrenia, addiction to alcohol, affective disorders, drug dependence, adjustment
disorders, mood and personality problems have been identified among those
committed or attempting suicides.

(d) The Government has approved implementation of the District Mental
Health Programme in some of the districts of the country with added components
of suicide prevention services, work place stress management, life skills training
and counseling in schools and colleges.

Statement

Statewise/UT-wise details of the persons who committed suicide in 2011

SI. No.  State/UT 2011

Male Female Total
1 2 3 4 5
States:
1 Andhra Pradesh 10120 4957 15077
2 Arunachal Pradesh N 35 134
3 Assam 1826 900 2726
4 Bihar 446 39 795
5 Chhattisgarh 4527 2229 6756
6 Goa 195 R 293

7 Gujarat 3912 2470 6382
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1 2 3 4 5
8 Haryana 2464 781 3245
9 Himachal Pradesh 269 174 443
10 Jammu and Kashmir 144 143 287
u Jharkhand 825 387 1212
Karnataka 8472 4150 12622
Kerala 6212 2219 8431
14 Madhya Pradesh 5240 4019 9259
15 Maharashtra 10887 5060 15947
16 Manipur 18 15 33
17 Meghalaya 111 42 153
18 Mizoram 77 13 0
19 Nagaland 25 8 3
20 Odisha 3060 2181 5241
21 Punjab 755 211 %6
2 Rajasthan 3016 1332 4348
23 Sikkim 107 7 184
24 Tamil Nadu 10282 5681 15963
25 Tripura 447 256 703
26 Uttar Pradesh 2713 2130 4843
27 Uttarakhand 192 125 317
28 West Bengal 9624 6868 16492
TotaL (STATES) 86065 46910 132975

Union Territories:
29 Andaman and Nicobar Islands A 42 136

30 Chandigarh 57 48 105
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1 2 3 4 5
A Dadra and Nagar Haveli 4 2 63
K7 Daman and Diu 18 15 3
3 Delhi (UT) 1168 548 1716
A Lakshadweep 0 0 0
35 Puducherry 396 161 557
ToraL (UTs) 1774 836 2610
TotaL (ALL INDIA) 87839 47746 135585

Source: 'Accidental Deaths and Suicides in India’'
Directions to States and modernize State police forces

1790. SHRI N. BALAGANGA:
SHRI P. BHATTACHARYA:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether the Centre has given directions to the States to modernise the
State police forces in the country;

(b) if so, the details thereof;

(c) whether the Centre has received any request from the States for
sanction of more funds for this purpose, including the State of Tamil Nadu and
West Bengal,

(d) if so, the details thereof, including the response of the Centre thereto;
and

(e) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) The Ministry of Home
Affairs has been implementing a Scheme for Modernization of State Police Forces
(MPF Scheme) towards supplementing the efforts of the State Governments in
modernizing their police forces, especially for meeting the emerging challenges to
internal security in the form of terrorism, naxalism, etc. Under the Scheme, grants
have been released to State Governments in previous financial years, inter-alia, for
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construction of police stations, barracks, police lines, residential quarters for lower
and upper subordinate police personnel, procurement of vehicles, communication
equipment, security/ surveillance equipment, modern weaponry, creating training
infrastructure facilities etc.

The Scheme which ended in March 2012, has been further extended for a
period of five years (i.e.) 2012-13 to 2016-17, for implementation partly under Non-
Plan and partly under Plan. Detailed guidelines regarding implementation of the
MPF Scheme during the period 2012-13 to 2016-17 have been issued to the State
Governments vide MHA's letter dated 28.2.2013.

(c) to (e) Requests for providing additional funds under the MPF Scheme were
received from State Governments from time to time. During the years 2009-10, 2010-11
and 2011-12, requests were received from the State Governments of Andhra Pradesh,
Haryana, Jammu and Kashmir, Manipur, Mizoram, Meghalaya and Punjab for
provision of additional funds under the MPF Scheme, over and above the normal
allocation, for meeting the needs of State Police forces. Based on the availability of
funds and on assessment of the needs, additional funds have been released to the
State Governments out of the Contingency Reserve Fund of MPF Scheme during the
years 2009-10, 2010-11 and 2011-12, details of which are given in the Statement.

Statement

Details of additional funds released to State Governments from out of
Contingency Reserve under the MPF Scheme during the last 3 years
2009-10, 2010-11 and 2011-12 based on requests received in MHA

(Rs. in lakh)
Year of Name of Funds released Purpose
release the State
1 2 3 4
2009-10 Haryana 2323.00 For procuring security equipment

for security arrangement for the
Commonwealth Games, 2010.

2010-11 Andhra Pradesh 749.99 Released to OFB & CENWOSTO,
BSF for supply of Non-lethal
weapons/ammunition to Andhra
Pradesh
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2

4

2010-11

-do-

-do-

-do-

-do-

-do -

-do-

2011-12

2011-12

-do-

-do-

Jammu and
Kashmir

-do-

-do-

-do-

Manipur

Mizoram

Punjab

Haryana

Punjab

Manipur

Meghalaya

100.72

999.25

2001.00

162.00

625.00

670.90

120.00

500.00

450.00

1217.54

89.00

Released to OFB for supply of
anti-riot guns and plastic bullets
to J&K

Funds released for procurement
of non-lethal weapons to J&K.

Funds released for purchase of
non-lethal weapons and body
protectors.

Funds released for procurement ol
Body protectors.

Funds released for procurement
of MP-5 Rifles

For purchase of riot-control
equipment, construction of
residential/non-residential
buildings and making old vehicles
road worthy.

Purchase of 6 Jammers.

Upgradation of Sports
infrastructure at Madhuban Police
Sports Complex

Funds released for procuring
Switch based Lawful Interception
System/Mobile Tracking and
Locator System (MTLS).

Funds released For procurement
of vehicles for police stations in
Manipur.

Funds released for procurement
of Dual Band GSM Locator.
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Drugs and ammunitions recovered from Samjhauta Expres

1791. SHRI RAJIV PRATAP RUDY: WIill the Minister of HOME AFFAIRS be
pleased to state:

(@ whether a large quantity of drugs and ammunitions recovered from the
Samjhauta Express train recently is throwing up a serious security challenge;

(b) the seizures at Samjhauta Express since last two years;

(c) whether such illegal activities are also found in roadways and rail
cargos;

(d) if so, the details thereof and the measures taken by Government; and

(e) whether any talks have been held recently with the Pakistan Government
and if so, its impact?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) It is true that drugs and
ammunitions were recovered from the Samjhauta Express recently. Details of the
same are given in Statement-l (See below).

(c) and (d) Yes, Sir. The details are given in Statement-11 (See below).

(e) Yes Sir. The DG's level talks were held between NCB, India and ANF,
Pakistan on 5th-6th December, 2012. During the meeting issues including trafficking
of South West Asian origin heroin was discussed. Pakistan side has promised to
undertake stricter enforcement measures along the Indo-Pak border.

Statement-|I

Details regarding drugs and ammunition recovered from Samjhauta Express

SI. No. Date of seizure Seizing Agency Items seized
1 28.04.2011 Customs authorities Six packets of heroin
(03 kg)
2 16.02.2012 Customs authorities One pistol + 10 rounds and
spare magazine
3 25.05.2012 Government Railway 10 kg heroin and fake
Police currency notes worth

Rs. 15,85,500/-
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Statement-11

Details regarding drugs and ammunition recovered from rail cargo

Sl. No. Date of Source Seizing Items seized
seizure Agency
1 19.05.2011 Lahore, Pakistan Custom One plastic bag
authorities containing two pistols,

04 magazines and 50
rounds

2 26.05.2012 Pakistan NCB/BSF 10.000 kg heroin and
FICN worth

Rs. 1583500/-

3 02.06.2012 Pakistan Custom, 5.000 kg heroin
LCS Rall
Cargo,
Punjab

4 16.07.2012  Amritsar, India Custom 7 kg heroin
department

5. 03.082012  Amritsar, India Custom 3 kg. heroin
department

6. 08.10.2012 Pakistan Custom, 105.507 kg. heroin and
Amritsar, 500 hundred rounds
Punjab

7. 20.10.2012 Pakistan DRI 23.007 kg heroin

Measures taken by the Government (Narcotics Control Bureau)
() Intensive, preventive and interdiction efforts along known drug routes.
(i) Strict surveillance and enforcement at import and export points.

(iii) Improved co-ordination between various drug law enforcement agencies
in order to impart greater cohesion to interdiction.

(iv) Strengthening of the intelligence apparatus to improve collection,
analysis and dissemination of operational intelligence.

(v) Increased international co-operation for exchange of information and
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investigative assistance in administering control over the movement of
Narcotic Drugs and Psychotropic Substances and Precursor Chemicals.

(vi) The Bureau undertakes demand reduction activities in coordination and
liason with other drug law enforcement agencies, state police and NGOs.
The menace of drug abuse is highlighted during the ‘International Day
against Drug Abuse and Illicit trafficking', observed on 26th June every
year, vii) Conducts training programmes for law enforcement officials for
upgrading their skills to combat drug trafficking.

(viii) Financial assistance being provided to eligible states for strengthening
their narcotic units.

(iX)  Financial Investigations against the accused is done under Chapter V-Al
of the NDPS Act and property of accused (s) and their associate is
seized, freezed and forfeited.

(0 Implementing a scheme of monetary rewards for information leading to
seizures of Narcotic drugs to informer and officers.

Rape and molestation cases

1792. SHRI RAJIV PRATAP RUDY:
SHRI P. RAJEEVE:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ the year-wise details of the number of rape and molestation cases
during the past three years including those against children;

(b) the year-wise details of the percentage of conviction related to rape and
molestation cases over last three years; and

(c) the State-wise details of the number of crime against women cells
established and functional across the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH): () and (b) As per information provided by National Crime
Records Bureau (NCRB), State/UT wise cases registered, cases chargesheeted,
cases convicted, cases conviction rate, persons arrested, persons chargesheeted
and persons convicted under rape, and child rape (below 18 years of age) in the
country during 2009-2011 are enclosed at Annexure-l [See Appendix 228 Annexure
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No. 21]. Similar information in respect of molestation of women is enclosed at
Annexure-1l [See Appendix 228 Annexure No.22]. Data on cases of molestation of
children is not maintained separately by NCRB.

() Most of the States have set up Manila/children help desk at police
station level.

Overburdened Delhi Police personnel

1793. SHRI A. A. JINNAH: Will the Minister of HOME AFFAIRS be pleased
to state:

(@ whether it is a fact that a Delhi Police personnel works for at least 12
hours or more and even on holidays and hardly gets any offs;

(b) whether it is also a fact that a tired, worn-out cop, cannot be a very
good cop, irrespective of how well intention he might have;

(€) whether Government proposes to introduce shift system for Delhi Police
personnel also in the near future and if so, by when; and

(d) if not, the reasons in details for not giving any relief to overburdened
police personnel?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) It is correct that on many
occasions Delhi Police personnel have to work continuously for more than 12
hours due to sensitive and prolonged law & order duties. However, it is ensured
that rotational off is given to all staff as far as possible.

Prolonged hours of duty can at times impact efficiency. However, supervisory
officers ensure that public interest does not suffer and take recourse to
substitution and replacement of staff wherever required.

Crime prone dark spots in Delhi

1794. SHRI A.A. JINNAH: Will the Minister of HOME AFFAIRS be pleased to
state:

(@ whether as per survey of Delhi Police, there are around 1300 dark spots
in Delhi/New Delhi, where majority of crimes can take place;

(b) whether the duty of the police is to make survey of such spots or to
provide police presence at such spots, which can bring a sense of security among
citizens; and
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(c) what action police/Government proposes to take to remove darkness
from such spots which are poorly lit and increasing problems for police/public?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) Number of dark spots identified by
Delhi Police are as under:

SI. No. Name of District Number of dark
spots identified

1 New Delhi District 29
2 Central District 65
3 North District 159
4 South District 40
5. West District 160
6. South-West District 271
7. East District 251
8. North-East District 122
9. South-East District 202
10. Outer District 226
1. North-West District 51

TotAL 1582

(b) to (c) Though this is not in the charter of duties of Delhi Police, but in
an endeavor to curb crime, such dark spots are identified from time to time. The
matter is taken up with the agencies concerned for better lighting at these spots
and further increased police presence is also maintained at and around these
spots.

Moving paramilitary forces to hinterland in J&K

1795. PROF. SAIF-UD-DIN SOZ: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government is aware that there are situations in Jammu and
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Kashmir State where people would like the paramilitary forces to move away to the
hinterland, as per requirement; and

(b) whether Government would like to organize a survey to ease out the
situation for the common people?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) to (b) The deployment of Central Para-Military forces in
the Kashmir Valley is a subject of continuous appraisal and review. The force
levels are maintained in order to meet the requirements of the State Government for
the maintenance of law and order. It has been the endeavour of the Government
to reduce CPMF deployment in a graded manner thereby entrusting more and more
responsibility on the State force for the maintenance of law and order. All
adjustments in the strength of Central Para-Military Force in J&K are made after
careful consideration of all factors, view points and the ground situations.

Crimes against women in NCR

1796. SHRI MOHAMMED ADEEB: Will the Minister of HOME AFFAIRS be

pleased to state:

(@ the number of crimes against women pertaining to dowry deaths, rape,
abduction and kidnapping, molestation and under Section 498A reported and
registered in NCR during 2010, 2011 and 2012; and

(b) the number of them finally decided and those pending trial?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (a) As per information provided by National Crime Records
Bureau (NCRB), a total of 10,219, 10,727 and 11,419 cases of crime against women
were reported in NCR during 2009, 2010 and 2011 respectively. Crime wise and
district wise number of cases registered in NCR under crime against women during
2009-2011 are given in Statement (See below). The latest available information

pertains to the year 2011.

(b) The specific information is not available with NCRB.
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Persons died due to lightening in Uttarakhand

11797. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ the number of persons died and injured due to lightning in Uttarakashi,
Chamoli, Rudra Prayag, Bageshwar and Pithoragarh districts of Uttarakhand last
year;

(b) the details of the head-wise amount allocated by Government to tackle
this natural disaster; and

() the head-wise details of the amount spent so far along with the amount
yet to be spent?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) As per information received from
State Government of Uttarakhand. 6 persons died (01 in Uttarkashi, 03 in Chamoli,
and 02 persons in Bageshwar districts) and 06 persons have been reported injured
due to lightning in Pithoragarh district, Uttarakhand during 2012-13.

The event of lightning is not one of the eligible natural calamity for relief
under the State Disaster response Fund (SDRF)/National Disaster Response Fund
(NDRF). The State Governments are required to provide relief from their own
resources, to the people affected due to other than notified natural calamities
including lightning as per their relief codes/manual.

(b) to (c) Does not aries.
New law on coastal security

1798. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HOME
AFFAIRS be pleased to state:

(@ whether some coastal States have requested for new law on coastal
security with particular reference to security of commercial projects involving the
entry of foreign firms into Indian ports; and

(b) if so, the response of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) and (b) As per available

tOriginal notice of the question was received in Hindi.
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information there is no proposal from the coastal States requesting for a new law
on coastal security with particular reference to security of commercial projects
involving the entry of foreign firms into Indian ports.

Bomb blasts in Dilsukhnagar, Hyderabad

1799. SHRI DEVENDER GOUD T.:
SHRI PALVAI GOVARDHAN REDDY:
Will the Minister of HOME AFFAIRS be pleased to state:

(@ whether it is a fact that recently there were bomb blasts in Dilsukhnagar
area of Hyderabad,;

(b) if so, the details thereof;

() whether it is also a fact that this is the third time that bomb blasts have
taken place in that area during the recent past;

(d) if so, what precautionary measures have been taken by security
agencies;

()  whether it is also a fact that prior intelligence inputs were given to
State Government about the possible attack;

(f) if so, the exact communication given to State Government; and
(@ what is the stand of the Ministry on NCTC to control terrorist attacks?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.PN. SINGH): (&) and (b) Yes, Sir. On February, 2013, between 1858 hrs.
and 1901 hrs., two blasts took place at City Bus Stop and at Ramesh Tea Shop on
the main road, opposite Bus Depot, Dilsukhnagar respectively in Hyderabad. A
total of 17 persons were killed and 123 sustained injuries in these blasts.
Preliminary investigations revealed that the IEDs with nitro compounds were placed
on bicycles causing explosion at both the places.

() Yes, Sir. Prior to above blasts on 21.2.2013, three other incident occurred
at Dilsukhnagar area of Hyderabad on 1.11.2000, 21.11.2002 and 25.8.2007.

(d) All the Unit Officers in the State are reviewing and strengthening the
security arrangements at places of tourist attraction, Cinema theatres, shopping
malls, Railway Stations, Bus Stands, Airports, Vital Installations and other crowded
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areas. Steps were also taken for conducting frisking of suspicious persons, regular
patrolling and other anti-sabotage checks to prevent any untoward incident.
Intelligence Security Wing is regulrly conducting Security Audit at all important
vital Installations, vulnerable places/areas, etc.

Apart from the above, there exists a very close and effective coordination
amongst intelligence agencies at the Centre and the State levels. Intelligence inputs
about possible designs and threats are shared with the State Governments
concerned on a regular basis. The Multi Agency Centre (MAC) has been
strengthened and re-organised to enable it to function on 24x7 basis for real time
collation and sharing of intelligence with other intelligence agencies and security
intelligence inputs are shared with the concerned States through this mechanism,
which ensures close coordination and sharing of intelligence and seamless flow of
information between the States and the Central Security and Law Enforcement
Agency. This has resulted in busting of many terrorist modules.

(e) and (f) Two generic intelligence inputs from Central Intelligence Agency
alerting about likely terrorist activity across India to avenge execution of Afzal
Guru, convict of Parliament attack were given to all State Governments/UTs on
9.2.2013 and 16.2.2013. Similarly, two more generic inputs were provided to all State
Governments/UTs on 19.2.2013 and 20.2.2013.

(@ Government of India had notified setting up of the National Counter
Terrorism Centre (NCTC) on 3rd February, 2012. Subsequently, some States raised
certain objections with regard to the said Notification. Based on their request and
for wider consultations with all the States/UTs on the issue, a meeting was held
by the Union Home Minister with the Chief Ministers/Administrators/Lt. Governors
of all the States/UTs on 5th May, 2012, wherein their comments/objections/
suggestions were place on record. The operationalisation of NCTC has been kept
in abeyance.

Low percentage of women in police force

11800. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that there are only 3.98 per cent women in the
police force of the country;

tOriginal notice of the question was received in Hindi.
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(b) whether the Central Government has asked the States to increase the
percentage of women personnel in the police force upto 33 per cent;

(c) if so, the reaction of the State Governments in this regard; and

(d) by when the strength of women personnel would be increased to 33 per
cent in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) Yes, Sir. As per the compilation of
Bureau of Police Research and Development (BPR&D), namely, 'Data on Police
Organisations in India (as on January 1, 2012), the percentage of actual strength of
women police to the total sanctioned strength of State police (Civil + Armed), as
on 1st January, 2012, is 3.98%

(b) to (d) A "Police" is a State subject as per the VIIth Schedule to the
Constitution of India. Therefore, it is the responsibility of the State Governments
to give adequate representation to women in the State Police Forces. However, the
Ministry of Home Affairs had issued an advisory dated 4.9.2009 to all State/ UT
Governments regarding measures needed to curb Crimes against Women wherein it
has been directed to all States/ UTs to increase the percentage of women police to
33% of the total strength.

As far as National Capital Territory of Delhi (NCT) is concerned, a proposal
has been sent by the Office of Commissioner of Police, Delhi on 4.2.2013 to
Ministry of Home Affairs for creation of 1950 posts (2 women Sub-Inspector and 8
Women Constable each for 161 territorial police stations, 1 Women Sub-Inspector
and 3 women Constable each for 15 Police Stations of Indira Gandhi International
Airport, Crime and Railway, including Metro and 1 Woman Sub-Inspector and 2
women Constable each for 4 units — Crime, Crime against Women, Economic
Offences Wing and Special Cell — declared as Police stations and 268 posts against
Contingency Reserve/Training Reserve. The proposal is under consideration in
Ministry of Home Affairs.

Trapping innocent youts in Killing of constable in Delhi

11801. SHRI RASHEED MASOOD: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ the officers/employees against whom cases have been registered for
trapping innocent youths in killing of constable Subhash Chand Tomar of Delhi
Police during anti-rape protest;

tOriginal notice of the question was received in Hindi.
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(b) if not, the reasons therefor;
(¢) whether Crime Branch has completed its investigation in this case and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (d) No case has been
registered against any officer or employee of Delhi Police for alleged trapping of
innocent youths in the killing of constable Subash Chand Tomar of Delhi Police
during the anti-rape protest. However, a Case vide FIR No. 181/2012 U/S186/188/
353/332/302/147/148/149 IPC and 3 PDPP Act, PS Tilak Marg, New Delhi was
registered on 23.12.2012 in connection with rioting and death of Const. Subash
Chand Tomar. In this case, 8 accused persons have been arrested by local police.
The investigation has been transferred to to Crime Branch.

Special policing system in 682 districts

11802. SHRI RAVI SHANKAR PRASAD: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that the incidents of crimes against women, children
and senior citizens are on the rise;

(b) if so, the details thereof;

(c) whether Government has decided to put in place a special policing
system in 682 districts of the country;

(d) if so, the blueprint of the said system; and
(e) the time by when it would be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH): (a) and (b) As per data provided by the National Crime
Records Bureau (NCRB), State/UT wise cases registered, cases chargesheeted,
cases convicted, cases conviction rate, persons arrested, persons chargesheeted
and persons convicted under crimes against Women, Children and Senior Citizens
in the country during 2009-2011 are enclosed at Annexure. [See Appendix 228
Annexure No.23]

(c) to (b) There is no such proposal under consideration.

tOriginal notice of the question was received in Hindi.
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Use of force by police to chase away agitators in Delhi

11803. SHRI RAVI SHANKAR PRASAD: Will the Minister of HOME AFFAIRS
be pleased to state:

(@ whether it is a fact that force was used by the police forces to chase
away the demonstrators agitating against the gang rape that took place in Delhi on
16 December, 2012;

(b) if so, whether it is also a fact that senior officials of the administration
have admitted that use of force by the police was uncalled for;

(c) if so, the details thereof;

(d) whether Government has undertaken detailed investigation into the
unnecessary use of force by the police forces; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): (a) to (e) Delhi Police had to resort
to use of water cannon, tear gas shells and cane charge to disperse the unruly
and violent crowd, which was determined to march towards North Block, South
Block and President House after breaking police barricades repeatedly. The mob
damaged government vehicles, indulged in arson, stone-pelting and assaulting
policemen on duty. Many protestors and police personnel got injured in this
incident. A Case vide FIR No. 181/2012 was registered on 23.12.2012 at PS Tilak
Marg, New Delhi.

Sexual exploitation of women and girls in U.P.

11804. SHRI JUGUL KISHORE: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether Government has received a report about sexual exploitation and
rape of women and girls in different cities in the State of Uttar Pradesh;

(b) if so, the details thereof;

() the number of accused arrested and the action taken by Government
against them; and

(d) the steps being taken by Government to stop these kinds of crimes in
future?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH): (a) to (c) As per information provided by National Crime
Records Bureau (NCRB), the number of cases registered cases chargesheeted, cases
convicted, persons arrested, persons chargesheeted and persons convicted under
rape, molestation and sexual harassment in respect of Uttar Pradesh and its 6 mega
cities namely Agra, Allahabad, Kanpur, Lucknow, Meerut and Varanasi during 2009-
2011 are given in Statement (See below).

(d) The three eminent jurists’ Committee was constituted to look into
possible amendments to the criminal law so as to provide for quicker trial and
enhanced punishment for criminals, accused of committing sexual assault of extreme
nature against women. The Committee was headed by Shri Justice (Retd) J. S.
Verma, former Chief Justice of India and included Smt. Justice (Retd) Leila Seth,
former Chief Justice of Himachal Pradesh and Shri Gopal Subramaniam, former
Solicitor General of India are the other members.

The President of India on 4th February, 2013 has consented to the Criminal
Law (Amendment) Ordinance 2013 on crimes against women which proposes to
replace the word ‘rape’ with 'sexual assault' to expand the definition of all types
sexual crimes against women. It also proposes enhanced punishment for other
crimes of sexual harassment against women like stalking, voyeurism, acid attacks,
indecent gestures like words and non-verbal gestures, inappropriate touch. In
addition amendments are made to the Criminal Procedure Code 1973 and Indian
Evidence Act 1872 to protect the rights of victims of sexual assault. Other
recommendations of administrative nature have been communicated to the
Ministries/ Departments as well as States.

As per Seventh Schedule, 'Police’ and 'Public Order' are the State subjects
under the Constitution, and as such the primary responsibility of prevention,
detection, registration, investigation and prosecution of crimes, lies with the State
Governments/Union Territory Administrations. However, the Union Government
attaches highest importance to the matter of prevention of crimes against women
and in this regard, a detailed advisory dated 4th September, 2009 has been sent to
all State Governments/Union Territory Administrations wherein all States/UTs have
been advised to make a comprehensive review of the effectiveness of the
machinery in tackling the problem of violence against women and to take
appropriate measures aimed at increasing the responsiveness of the law and order
machinery.
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Criticism of police force

11805. SHRI RAM JETHMALANI: Will the Minister of HOME AFFAIRS be
pleased to state:

(@ whether it is a fact that the police service in the country has been
subject to criticism for being incompetent, inefficient and deplorable;

(b) if so, Government's reaction thereto;

(c) whether it is also a fact that there is a need for comprehensive reform in
the management of country's police service and its functioning; and

(d) if so, Government's reaction thereto and the future plan of Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI R.P.N. SINGH): (a) and (b) Services rendered by the police forces in the
country are often subjected to public criticism in various circumstances in spite of
their good work. The general perception of public towards police service varies
from person to person. However, the police forces, whether Central Armed Force
Forces or State Police Forces, as they exist today contribute immensely in
protecting our democracy, human rights, giving a sense of security to people.

(c) and (d) Yes, Sir. Various Commission/ Committees were constituted during
the last three decades for carrying out reforms in the police forces in the country.
Notable amongst them are the National Police Commission (1977), Ribeiro Committee
(1998), the Padmanabhaiah Committee (2000), Group of Ministers on National
Security (2000), Malimath Committee on Criminal Justice System (2001). A Review
Committee was constituted by the Ministry of Home Affairs in December 2004 to
review the status of implementation of recommendations made by the various past
Commission/Committees. The Review Committee short-listed 49 recommendations
from out of the recommendations of the previous Commission/Committees on Police
Reforms as being crucial to the process of transforming the police into a
professionally competent and service oriented organization. The Review Committee
submitted its report to the Ministry of Home Affairs in 2005.

The recommendations of the various Commission/Committees, including Review
Committee, were sent to all State Governments/UTs Administrations for implementation.

tOriginal notice of the question was received in Hindi.
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In addition, the Hon'ble Supreme Court of India passed a judgement on
September 22, 2006 in Writ Petition (Civil) No. 310 of 1996 - Prakash Singh and
others Vs UOI and others on several issues concerning Police Reforms. The
directions were as follows:

(i) Constitute a State Security Commission.

(i) Selection of the Director General of Police of the State from amongst
the three senior-most officers of the Department empanelled for
promotion to that rank by the Union Public Service Commission and
once selected, provide him a minimum tenure of at least two years
irrespective of his date of superannuation.

(iii) Prescribe a minimum tenure of two years to the police officers on
operational duties.

(iv) Separate investigating police from law and order police, starting with
towns/ urban areas having population of ten lakhs or more, and
gradually extend to smaller towns/urban areas also.

(v) Setting up a Police Establishment Board at the state level for, inter alia,
deciding all transfers, postings, promotions and other service related
matters of officers of and below the rank of Deputy Superintendent of
Police, and

(vi) Constituting Police Complaints Authorities at the State and District level
for looking into complaints against police officers.

(vii) Set up a National Security Commission at the Union level to prepare a
panel for being placed before the appropriate Appointing Authority, for
selection and placement of Chiefs of the Central Police Organisations
(CPO) who should have also be given a minimum tenure of two years.

So far as Central Government and Union Territories are concerned, there has
been a significant and substantial compliance of the directions of the Hon'ble
Supreme Court by the Government of India.

The Hon'ble Supreme Court of India in the order dated 16th October, 2012 in
the aforesaid case directed the State Governments/UTs and Union of India to
submit a status report on the implementation of the directions given in its
judgement dated 22nd September, 2006. The Ministry of Home Affairs has filed
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status report in the form of an Affidavit dated 2.1.2013 on behalf of Ministry of
Home Affairs Union of India in the Hon'ble Supreme Court.

'Police’ being a State subject in the Seventh Schedule to the Constitution of
India, it is the State Govemments/UTs Administration, who have to implement
various police reforms measures. The Centre has been persuading the State
Governments from time to time to bring in the requisite reforms in the police
administration to meet the expectations of the people. Police reform measures are
also supported through the grants-in-aid released to the State Governments under
the Scheme for Modernisation of State Police Forces (MPF) by the Ministry of
Home Affairs. The major items of police infrastructure for State police supported
under the Scheme are mobility, modern weaponry, training infrastructure facilities,
forensic science equipment, security equipment, traffic equipment, construction of
residential buildings for lower level police personnel, etc.

Increase in unemployment and joblessness

1806. SHRI ALOK TIWARI:
SHRI PRABHAT JHA:
SHRI ARVIND KUMAR SINGH:
SHRIMATI KUSUM RAI:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@ whether as per the recent report of Institute of Applied Manpower
Research, due to policies of Government, joblessness and unemployment have
increased in India during 2005-10;

(b) if so, the details thereof;

() the sector-wise details of unemployment and joblessness during the said
period;

(d) whether as per the report by 2010, 60 per cent of the organized
manufacturing employment was in the nature of informal contracts and 80 per cent
of the organized non-manufacturing employment was in the nature of informal
contract; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (c) India Human
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Development Report (IAMR) 2011 brought out by Institute of Applied Manpower
Research, under Planning Commission using quinquennial labour force survey data
of unemployment has shown increase in unemployment rate on usual status basis
from 1.2 percent in 1993-94 to 1.6 percent in 2009-10 for rural areas and
corresponding for urban areas were 4.5 percent and 3.4 percent respectively.
However, Overall unemployment rate estimated on usual status basis for rural and
urban areas together has declined from 2.3 percent in 2004-05 to 2.0 percent in
2009-10.

(d) and (e) As per IAMR Occasional Paper No. 9/2012, informal employment
in organized manufacturing was estimated at 9.43 million as against the total
employment of 16.03 million in organized manufacturing, accounting for about 59
percent and informal employment in non-manufacturing sector was 14.26 million as
against the total employment of 17.9 million in organized non-manufacturing sector,
constituting about 80 percent of the organized non-manufacturing sector.

Working Journalists

1807. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether there is any working statistics of the total number of working
Journalists working in the country under the Wage Board on contract or minimum
wages on identity card only;

(b) whether it is a fact that those who are working on contract in Print and
Electronic Media have no job security and social safety net and whether Ministry
and State Governments even inspect Media houses;

() if so, how many times the inspection have been done and how many
cases filed against the Media houses in the last three years; and

(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) No Sir. The Ministry is not
maintaining any statistics on the number of working journalists.

(o) The Ministry of Labour and Employment, inter-alia, implements the
Working Journalists and Other Newspaper Employees (Conditions of Service) and
Miscellaneous Provisions Act, 1955. The Act is concerned with the Print media
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only. Electronic media is presently regulated by the Ministry of Information and
Broadcasting. The various labour laws dealing with the job security and social
safety net also apply to the media personnel.

(c) and (d) The Ministry of Labour and Employment does not inspect the
media houses since the primary responsibility of implementing the wage boards
awards falls in the State Sphere. Regarding implementation of the awards, the State
Governments are required to send quarterly report to the Ministry. Further, in order
to monitor the implementation of the awards given by the wage boards, a Central
Level Monitoring Committee has been formed which visits the States from time to
time to review implementation in the concerned States.

Non-payment of minimum wages to labourers

11808. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(@ whether agricultural labourers, contractual labourers are not being paid
minimum wages in the private companies and small and big industries in the
country;

(b) whether it has become very difficult for the labourers to survive in the
cities due to payment of less wages in big cities of the country particularly in
Delhi, Mumbai, Hyderabad and Chennai;

(c) whether Government is committed to ensure increase in minimum wages
to labourers working in the country and to implement the same in the entire
country; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) The Minimum Wages Act, 1948,
inter-alia, contain provision for enforcement of the minimum wages notified for
different categories of workers in private companies and small and big industries in
the country On the basis of available information, a copy of the rates of minimum
wages for agricultural labourers is given in Statement (See below).

(b) to (d) According to the provisions contained in the Minimum Wages Act,
1948, the appropriate Government revises/increases the minimum wages in all the

tOriginal notice of the question was received in Hindi.
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scheduled employments under its jurisdiction at an interval not exceeding five
years. Considering five years period too long to protect the wages against price
escalation, idea of Variable Dearness Allowance (VDA) was mooted in terms of
recommendation of the Labour Ministers' Conference held in 1988. Accordingly, VDA
is revised periodically twice a year effective on April and October and added to
the minimum wages fixed for various scheduled employments.

The implementation of the Act is carried out by the Centre as well as the
States in respect of their respective jurisdiction. Further, Government has introduced
National Floor Level Minimum Wages (NFLMW) from 1996 on non-statutory basis
to ensure that no minimum wages across states should be fixed below this level.
NFLMW is presently Rs. 115/- per day we.f. 01.04.2011.

Statement

Latest available minimum rates of wages of agricultural
labourers in different States/Union Territories

(in Rupees per day)

SI. No. Appropriate Category Minimum Wages for
Governments Agricultural Workers
with V.D.A.
1 2 3 4
1 Central Sphere Unskilled 166.00- 185.00
Semi-skilled 171.00 - 202.00
Skilled 186.00-220.00
Highly skilled 202.00-245.00

States/Union Territories

1 Andhra Pradesh Lowest 119.00
Highest 261.00

2 Arunachal Pradesh Unskilled 134.62- 153.85
Skilled 146.15 - 165.38

3 Assam Unskilled 15853

Semi-skilled 182.96
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1 2 3 4
Skilled 253.69
4 Bihar 135.23
5 Chhattisgarh Unskilled 118.76
6 Goa Unskilled 150.00
7 Gujarat 100.00
8 Haryana Unskilled 173.19
Semi-skilled 178.19- 183.19
Skilled 188.19- 193.19
9 Himachal Pradesh Unskilled 120.00
10 Jammu and Kashmir Unskilled 110.00
Semi-skilled 150.00
Skilled 200.00
1 Jharkhand Unskilled 14554
Semi-skilled 158.54
Skilled 203.06
12 Karnataka 145.58
13 Kerala For Light Work 150.00
For Hard Work 200.00
14 Lakshadweep Unskilled 200.00
Semi-skilled 225.00
Skilled 250.00
Highly skilled 275.00
15 Madhya Pradesh Unskilled 174.80
16 Maharashtra Zone - | 120.00
Zone - 1l 110.00
Zone - Il 105.00
Zone - IV 100.00
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1 2 3 4
17 Manipur Unskilled 122.10
Semi-skilled 129.97
Skilled 132.60
18 Meghalaya Unskilled 100.00
Semi-skilled 120.00
Skilled 140.00
19 Mizoram Unskilled 170.00
Semi-skilled 190.00
Skilled - 240.00
Skilled -1 300.00
20 Nagaland Unskilled 150.00
Semi-skilled 110.00
Skilled 120.00
21 Orissa Unskilled 92.50
Semi-skilled 105.50
Skilled 11850
Highly Skilled 13150
2 Punjab With meal 154.62
Without meal 170.14
23 Rajasthan Unskilled 147.00
Semi-skilled 157.00
Skilled 167.00
Highly Skilled 217.00
24 Tamil Nadu Women workers (5 Hours) 85.00

Men workers (6 Hours) 100.00
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1 2 3 4
25 Tripura Adult 140.00
young 98.00
26 Uttar Pradesh Unskilled 100.00
27 Uttarakhand Unskilled 12950
28 West Bengal Unskilled With Food 102,50
Unskilled Without Food 112,50
Skilled 12050
2 Andaman and Unskilled 220.00-231.00
Nicobar Islands
Semi-skilled 232.00-240.00
Skilled 245.00-262.00
30 Chandigarh Unskilled 219.93
Semi-skilled 225.00-228.85
Skilled 236.54-245.19
3 Dadra and Nagar Haveli Unskilled 156.20
Semi-skilled 162.70
Skilled 169.20
32 Delhi Unskilled 279.00
Semi-skilled 308.00
Skilled 339.00
3 Puducherry
(i) Karaikal Light work 6 hours 100.00
Hard work 150.00
(i) Puducherry Light work 100.00
Hard work 150.00
(iii) Mahe Hard work men 8 hours 160.00
Light work women 8 hours 120.00
(iv) Yanam Light work 6 hours 100.00
Ploughing 5 hours 100.00
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Non-issuance of diploma certificates by ITIs

1809. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government is aware of media reports stating that over 1.4
million people are struggling to find or retain jobs as the Industrial Training
Institutes (ITIs) have failed to issue diplomas to their students even after several
years of completing their courses;

(b) if so, the reasons therefor and by when certificates will be issued to the
students;

(c) wether Government has taken or proposes to take any action against the
ITIs for this delay, which has cost many people their jobs; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (d) Students who are
admitted in NCVT affiliated Trades/Units, complete their training and after passing
All India Trade Test are issued provisional certificates by State Directors
immediately after declaration of result. National Trade Certificates are issued to
such students upon receipt of request from the State Directors. The delay takes
place primarily because the State Governments do not send the details of trainees
on time for issue of regular certificates.

To make the process faster, for issuing of certificates, States have been
requested to forward the details of students, passing the examination immediately
after declaration of results. Certificates are being printed by NCVT directly in the
name of trainees and being forwarded to State Directors for issue.

Recommendations of Tikku Committee

1810. DR. JANARDHAN WAGHMARE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Tikku Committee was set up to look into all aspects of career
improvements and cadre restructuring of Doctors of Central Health Services (CHS);

(b) if so, whether all recommendations of Tikku Committee which CHS has
adopted have been properly implemented in Employees' State Insurance Corporation
(ESIC);
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(c) if so, the details thereof and if not, the reasons therefor;

(d) whether retired Doctors (Ayush) of ESIC have not been given benefits
from the dates when such benefits were extended to CHS Doctors; and

(e) if so, the details thereof and the steps Government proposes to take to
extend such benefits and also to remove anomalies?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) Yes, Sir.

(b) and (c) The doctors of Employees' State Insurance Corporation (ESIC)
have been extended service facilities as per Central Health Service Rules, as
adopted by the ESI Corporation, from time to time.

(d) and (e) All retired doctors of ESI Corporation have been given
consequential benefits, wherever applicable, as per ESIC Service Rules.

Elimination of child labour in the country

1811. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(@ what measures are being enunciated or already in existence in preventing
and eliminating child labour in hazardous occupations by enhancing the human,
social and physical capacity of target communities;

(b) the highlights of various important aspects of flagship programmes
concerning elimination of child labour in the country;

(€) whether the Ministry is monitoring practice of child labour in the
country;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (b) Elimination of child
labour is an area of great concern and Government of India is committed to
address the issue. Considering the magnitude and nature of problem Government is
following a multi-pronged strategy to tackle the problem of child labour. It
comprises of statutory and legislative measures, rescue and rehabilitation, universal
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primary education alongwith social protection, poverty alleviation and employment
generation. The objective is to create an environment where families are not
compelled to send their children to work. The Child Labour (Prohibition &
Regulation) Act, 1986 prohibits the employment of children below the age of 14
years in 18 Occupations and 65 Processes. The Act regulates the working
conditions of children where they are not prohibited from working. Any person who
employs a child in any occupation or process where employment of children is
prohibited under the Child Labour Act, is liable for punishment with imprisonment
or with fine. For rehabilitation of child labour the Government is implementing the
National Child Labour Project Scheme since 1988. The scheme seeks educations
rehabilitation of children working in hazardous occupations and processes. Under
the Project, children rescued/withdrawn from work are enrolled in the special
schools, where they are provided with bridge education, vocational training,
nutrition, stipend, health care, etc. before being mainstreamed into formal education
system. The Ministry is also running the awareness generation programme against
the evil of child labour through print, folk and electronic media and calls for
requisite training and sensitization workshops etc.

(c) to (e) The NCLP Societies at District level conduct survey to identify
child labour and submit its report to the Ministry. Survey ordinarily provides
information on the magnitude of child labour, its classification by occupations, age
and its geographical distribution, economic conditions of parents and access to
primary education etc. As far as possible, the figures collected by the SSA on the
number of children not going to school are made the starting point for this survey.
Children, in the age group of 9-14 years, rescued/withdrawn from hazardous
occupations/process are enrolled in the NCLP special schools for educational
rehabilitation. At the national level, a Central Monitoring Committee has been set
up under the Chairpersonship Secretary (Labour & Employment) for overall
supervision, monitoring and evaluation of various Child Labour Projects. The
functioning of Child Labour projects are monitored and reviewed at State level by
the State Department of Labour.

Expansion of skill development

1812. SHRI PARIMAL NATHWANI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether rapid growth in the recent past has been accompanied by
shortage of specific skills;

(b) if so, the details thereof; and



Written Answers to [13 March, 2013] Unstarred Questions 211

(c) the steps taken in the area of skill development to adequately
complement the potential expansion in the level of economic activity?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (b) National Sample Survey
Office in the year 2009-10 estimated the number of new entrants in the labour
market, to be 5.0 million per annum. However, a study has been conducted by
National Skill Development Corporation (NSDC), according to which the incremental
requirement of skilled workers in 21 high growth sectors by the year 2022 is
estimated to be 347 million. The detail is given in Statement-I (See below).

(c) Following steps have been taken in area of skill development to
adequately complement the expansion in the level of economic activity:

1 Government launched a National Skill Development Mission in the
Eleventh Five Year Plan with the following three tier structure:

i Prime Minister's National Council on Skill Development under the
Chairmanship of Hon'ble Prime Minister, for policy direction and
review of skill development efforts in the country;

i.  National Skill Development Coordination Board (NSDCB) under the
Chairmanship of Deputy Chairman, Planning Commission to
enumerate strategies to implement the decisions of PM's Council;

iii. National Skill Development Corporation (NSDC), a not-for-profit
company under the Companies Act, 1956. The corporation is being
funded by the trust called "National Skill Development Fund" to
which the Government has contributed a sum of Rs. 1495.10 crore
during Eleventh Five Year Plan.

2. Government has also formulated National Policy on Skill Development
which was approved by the Union Cabinet on 23rd February, 2009. The
policy has targeted skill development of 500 million persons by 2022 by
involving all stake holders through concerned Ministries and
Departments. The details of road map for training the above target by
National Skill Development Corporation (NSDC) and different Ministries/
Departments are given in Statement-l1l (See below).

3. 26 State Governments and 5 Union Territories have also launched State
Skill Development Missions, to supplement the efforts of Central
Government.
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Statement-|I

Details of Incremental Human Resource Requirement in High Growth Sector

SI. No. Sector/Industry Incremental Human Resource
Requirement (In lakh)

1 Building and Construction Industry 330
2 Real Estate Services 140
3 Gem and Jewellery 46
4 Leather and Leather Goods 46
5. Organized Retails 173
6. Textile and Clothing 262
7. Electronic and IT Hardware 3
8. Auto and Auto Components 350
9 IT and ITES 53
10. Banking, Finance Services and Insurance 42
1. Furniture and Furnishing A
12, Infrastructure Structure 1030
13. Tourism and Hospitality Services 36
14. Construction Material and Building Hardware 14
15. Chemicals and Pharmaceuticals 19
16. Food Processing 3
17. Healthcare 127
18. Transportation and Logistics 177
19. Media and Entertainment 0
20. Education and Skill Development Services 58
21, Select informal employment sectors 376

(domestic help, beauticians, facility
management, security guards)

Incremental 3470
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Statement-11

Details of Road map for Training by NSDC and
Different Ministries/Departments

Sl. Ministry/Department/ Projected number of
No.  Organization trained persons by
the year 2022 (In million)

1 2 3

1 National Skill Development Corporation 150

2 Labour & Employment 100

3 Tourism 5

4 Textiles 10

5. Road Transport and Highways

6. Rural Development

7. Women & Child Development 10

8 Agriculture 20

) HRD Higher Education 0
HRD Vocational Education

10.  Heavy Industry 10

11.  Urban Development 15

12, Information Technology 10

13.  Food Processing 5

14.  Construction Industry Development 20
Council (under Planning Commission)

15. Health & Family Welfare 10

16. Micro Small and Medium Enterprises 15

17.  Social Justice & Empowerment 5
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1 2 3
18.  Overseas Indian Affairs 5
19. Finance-Insurance/Banking 10
20.  Consumer Affairs 10
21.  Chemicals & Fertilizers 5
22.  Others (Power, Petroleum etc.) 15
TotAL 530

Implementation of NCLP

1813. SHRI HUSAIN DALWAI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the objectives behind the implementation of National Child Labour
Project (NCLP) in the country;

(b) whether any targets have been set under the project;
(c) if so, the State-wise details thereof;

(d) whether many schools running under NCLP are in a very pitiable
condition because of non-availability of funds; and

(e) if so, the action taken by Government to ensure timely availability of
finances and other help?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (c) Government of India is
committed to address the issue of elimination of child labour in all its forms
beginning with children working in hazardous occupations and processes. For
rehabilitation of child labour the Government is implementing the National Child
Labour Project (NCLP) Scheme since 1988. The major objective of the Scheme is to
withdraw children in the age group of 5-14 years working in hazardous occupations
and processes, and mainstream them into formal education system. Under the
Project, children rescued/withdrawn from work are enrolled in the special schools,
where they are provided with bridge education, vocational training, nutrition,
stipend, health care, etc. before being mainstreamed into formal education system.
So far approximately 9.67 lakh children have been mainstreamed in to formal
education system under the project. Number of child labourers rescued, rehabilitated
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and mainstreamed through National Child Labour Project scheme during the last
three years and current year, State-wise are given in Statement (See below). Since
children are forced to go to work due to poverty and deprivation, the problem is
socio economic. Therefore, there has to be constant and consistent endeavour to
make India child labour free country. There is no specific time frame for the
Scheme as it is aimed at elimination of child labour.

(d) and (e) Under NCLP Scheme funds are released to the NCLP Project
Society at District level headed by District Magistrate/ Collector, who in turn
allocates the funds to the Child Labour special schools run by State Government
Authorities/ NGOs/ Voluntary Organisations etc. Generally funds are released twice
in a financial year. In the 1st installment approximately half of the yearly budget is
released to the Society on examination of the Quarterly Progress Reports, Survey
Report etc., and while releasing the 2nd installment the Utilisation Certificate,
Audited Accounts and Annual Progress Report of last year, and QPRs of current
year are thoroughly scrutinized. Sometimes the release of funds gets delayed due
to non-submission of proper documents by the Project Societies. To facilitate timely
release of funds, Ministry regularly holds meetings with Project Directors to hear
their problems and guide them, nodal officers are frequently sent on tour to
inspect the functioning of Project Societies and collect necessary documents, and
in some cases State Labour Departments are asked to enquire various issue of
Societies like verification of the claim of outstanding liability etc.

Statement

No. of child labourers rescued, rehabilitated and mainstreamed
through National Child Labour Project scheme during the last
three years and current year, State-wise

No. of children Mainstreamed

SI. No. State 2009-10 2010-11 2011-12 2012-13
Up to
Dec. 2012
1 2 3 4 5 6
1 Assam 3685 274 227 10848

2 Andhra Pradesh 13689 1858 13202 7840
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1 2 3 4 5 6

3 Bihar 7998 8552 19673 1162
4 Chhattisgarh 1063 5164 4914 2004
5 Gujarat 1437 2129 609 569
6 Haryana 1354 1293 1895 1722
7 Jammu and Kashmir Nil 43 184 132
8 Jharkhand 1816 1015 2216 4003
9 Karnataka 3217 135 3761 742
10 Maharashtra 5,150 5113 4532 4328
n Madhya Pradesh 9,692 13344 17589 5044
Vi Orissa 10,585 14416 1319 10309
13 Punjab 1,023 123 168 0
14 Rajasthan 12,326 4415 1020 4155
15 Tamil Nadu 6,321 6325 5127 3537
16 Uttar Pradesh 40,297 28243 29947 10617
17 West Bengal 13,187 2215 7456 3117

Minimum wages to unorganized workers

1814. SHRI AAYANUR MANJUNATHA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether minimum wages are not paid to unorganised sector labourers
including unskilled workers and agricultural labourers;

(b) if so, whether there is any proposal to accord statutory status and
implement the National Floor Level Minimum Wages (NFLMW) irrespective of the
number of labourers engaged in an enterprise;

(c) if so, by when a final decision is likely to be taken in this regard; and
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(d) the State-wise current rate of minimum wages in the country and the
mechanism to ensure its proper implementation?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) Minimum Wages Act, 1948
(MW Act), inter-alia, applies to unorganized sector labourers including unskilled
workers and agricultural labourers.

(b) and (c) The Government recently approved proposals for amendments to
the MW Act, which, inter-alia, include making National Floor Level Minimum Wage
(NFLMW) statutory.

A draft bill to give effect to the proposed amendments is in progress.

(d) State-wise range of minimum wages is given in Statement (See below).

The MW Act contains provision for enforcement of the minimum wage.
Statement

State-wise range of minimum wages for workers in centre
and different States/UTs

SI. No.  States/Union Territories Range of Minimum Wage for
Workers (In Rs. Per day)

1 2 3

Central Sphere 166.00-373.19

State Sphere

1 Andhra Pradesh 69.00-459.00
2 Arunachal Pradesh 134.62-168.38
3 Assam 66.50-120.50
4 Bihar 151.00-243.00
5 Chhattisgarh 118.76-213.50
6 Goa 150.00-215.00
7 Guijarat 100.00-291.30

8 Haryana 186.42-216.04
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9 Himachal Pradesh 120.00-222.55
10 Jammu and Kashmir 110.00-200
n Jharkhand 145.54-218.88
12 Karnataka 130.95-225.62
13 Kerala 154.00-484.00
14 Madhya Pradesh 143.08- 185.58
15 Maharashtra 100.00-278.31
16 Manipur 122.10-132.60
17 Meghalaya 100.00-140.00
18 Mizoram 170.00-300.00
19 Nagaland 100.00-130.00
20 Orissa 150.00-205.00
21 Punjab 164.06-209.18
2 Rajasthan 147.00-217.00
23 Sikkim 130.00-190.00
24 Tamil Nadu 81.91 -238.48
25 Tripura 53.00-251.54
26 Uttar Pradesh 100.00-209.44
27 Uttarakhand 105.27-261.81
28 West Bengal 112.50-205.77
29 Andaman and Nicobar Islands 220.00-330.00
0 Chandigarh 219.23-260.58
A Dadra and Nagar Haveli 156.20-169.20
32 Daman and Diu 156.20-169.20
3 Delhi 279.00-369.00
A Lakshadweep 200.00-275.00
35 Puducherry 100.00-236.00
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Growth rate of employment

11815. SHRI RAGHUNANDAN SHARMA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ the State-wise rate of increase in employment and unemployment in
Government and non-Government sectors during each of the last three years and
the current year;

(b) the State-wise details of targets set and achievements made regarding
rise in employment during the above said period,;

() the reason for the decrease in growth rate of employment, if any; and

(d) the steps/measures taken by Government to improve employment growth
especially in reserved categories and check unemployment growth in the country?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) The details of State-wise
employment in public and private sector based on Employment Market Information
Programme of Ministry of Labour & Employment are given in Statement-l1 (See
below).

(b) and (c) Reliable estimates of employment and unemployment are obtained
through quinquennial labour force surveys conducted by National Sample Survey
Office. Last such survey was conducted during 2009-10. The details of state-wise
employment rate for rural and urban areas are given in Statement-I1l (See below).
State-wise targets for employment are not fixed centrally. As per the last two
survey reports, overall employment growth rate in the country has declined from
2.95 percent in 2004-05 to 0.28 percent in 2009-10. The reasons for decline may be
attributed to the lower rate of labour force participation, reduction in the subsidiary
employment and higher participation rate of younger persons in education.

(d) Government has taken several steps to reduce unemployment in the
country. The focus is on creation of productive employment at a faster pace in
order to raise incomes of masses to bring about a general improvement in their
living conditions. The job opportunities are created on account of growth in Gross
Domestic Product (GDP), investment in infrastructure development, growth in
exports, etc. Government of India has also been implementing various employment
generation programmes, such as Swarana Jayanti Shahari Rozgar Yojana (SJSRY);
Prime Minister's Employment Generation Programme (PMEGP); National Rural
Livelihood Mission (NRLM) and Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) for reducing unemployment among different groups
including the reserved categories besides entrepreneurial development programmes
run by the Ministry of Micro, Small and Medium Enterprises.

tOriginal notice of the question was received in Hindi.
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Unemployment allowance to unemployed youths

1816. SHRI NARESH AGRAWAL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has taken note of the rising unemployment among
the country's youths;

(b) whether Government has taken any initiative to provide unemployment
allowance to the unemployed youths like Uttar Pradesh Government;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (d) Government is fully
aware of the unemployment problem in the country and is taking all necessary
steps to deal with it.

Generation of employment is a function of economic growth. Approach paper
to the Twelfth Five Year Plan (2012-17) suggests focus on faster, sustainable and
more inclusive growth for creating adequate livelihood opportunities. Government is
taking all necessary steps to enhance the employability and employment in the
country. Measures have been taken to boost labour intensive manufacturing
sectors, such as, food processing, leather products, footwear, textiles and service
sector, such as, Tourism, Construction etc. National Manufacturing Policy, 2011 has
also set a target of generating 100 million jobs by 2022.

Government of India is not providing any unemployment allowance to the
unemployed persons registered in Employment Exchanges. The country is not in a
position to incur huge expenditure involved on the payment of unemployment
allowance. The payment of unemployment allowance to all unemployed youth would
divert substantial resources from development programmes to a non-developmental
activity.

Workers in unorganized sector

1817. SHRI PRASANTA CHATTERJEE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state the State-wise and category-wise number of
workers in the unorganized sector as on 31 January, 2013?
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THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): As per the survey carried out by
the National Sample Survey Organization in the year 2009-2010, the total
employment in both organized and unorganized sector in the country was of the
order of 46.5 crore. Out of this, about 2.8 crore were in the organized sector and
the balance 43.7 crore in the unorganized sector. Out of 43.7 crore workers in the
unorganized sector, 24.6 crore workers were employed in agriculture sector, 4.4 crore
in construction, and remaining were in manufacturing and services. A large number
of unorganized workers are home based and are engaged in occupations such as
beedi rolling, agarbatti making, papad making, tailoring, and embroidery work etc..
State-wise data of unorganized workers, as on 31.01.2013 is not available.

Providing facilities available to labour force to agricultural labourers

11818. SHRI DARSHAN SINGH YADAV: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Central Government has taken or proposes to take any steps so
far to provide all facilities available to labour force to agricultural labourers of the
country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (b) Under the Minimum
Wages Act, 1948, both Central and State Government are appropriate Government to
fix, review and revise the minimum wages of the workers employed in the
scheduled employments under their respective jurisdictions. The Agricultural sector
falls in both Central and State Sphere and rates of minimum wages have been fixed
by the Central Government for agricultural labourers w.e.f. 01.10.2012.

Further, with a view to providing social security to unorganized workers
including agricultural labourers, the Government enacted the "Unorganized Workers'
Social Security Act, 2008". The Act provides for constitution of National Social
Security Board at the central level to recommend social security schemes viz. life
and disability cover, health and maternity benefits, old age protection and any
other benefit as may be determined by the Government for unorganized workers.
The Government has initiated steps in the context of all these social security
benefits.

tOriginal notice of the question was received in Hindi.
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The Government launched the Rashtriya Swasthya Bima Yojana (RSBY) to
provide smart card based cashless health insurance, including maternity benefit,
cover of Rs. 30,000/- per annum on family floater basis to BPL families (a unit of
five) in the unorganised sector. The scheme became operational from 01.04.2008.
The scheme is presently being implemented in 28 States/Union Territories and more
than 3.41 crore smart cards have been issued as on 28.02.2013.

The Aam Admi Bima Yojana (AABY) was launched on 02.10.2007 with a view
to providing insurance cover to the head of family or one earning member of rural
landless households. Under the scheme, the head of the family or an earning
member of the family is eligible to receive the benefits of Rs. 30,000/- in case of
natural death, Rs. 75,000/- accidental death, Rs. 75,000/- for total permanent
disability and Rs. 37,500/- for partial permanent disability.

The Government has been implementing Indira Gandhi National Old Age
Pension Scheme (IGNOAPS), which has been expanded by revising the criteria of
eligibility. All citizens above the age of 60 years and living below poverty line are
eligible for benefits under the scheme. For persons above the age of 80 years, the
amount of pension has been raised from Rs. 200/- to Rs. 500/- per month.

Vocational education at higher secondary level

1819. DR. T. SUBBARAMI REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has kept the target of achieving 500 million skilled
people by the year 2022;

(b) if so, the details of action taken by Government in this regard,;

(c) the details of Pre-vocational courses at higher school level and
vocational education at higher secondary level exists in schools in the country;

(d) whether the existing schemes for vocational education has many
problems including that of inappropriate curriculum; and

(e) if so, the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (b) Government has
formulated a National Policy on Skill Development (NPSD) which was approved on
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23rd February, 2009. The policy has targeted skill development of 500 million
persons by 2022 by involving all stake holders through concerned Ministries and
Departments. The details of targets for training assigned to National Skill
Development Corporation (NSDC) and different Ministries/ Departments are given in
Statement-1 (See below). A three-tier structure has been put in place for policy
decision, review, co-ordination and implementation as follows:

() the Prime Minister's National Council on Skill Development under the
chairmanship of Hon'ble Prime Minister, to review the spectrum of skill
development efforts for policy direction;

(i)  "National Skill Development Coordination Board" under the chairmanship
of Hon'ble Dy. Chairman Planning Commission to enumerate strategies to implement
the decisions of PM's council; and

(iii) "National Skill Development Corporation" (NSDC), a non-profit company
under the Companies Act, 1956, of which 49% of equity base is contributed by the
Central Government while 51% by the private sector. The corporation is expected to
meet the skill training requirements of the labour market including that of
unorganized sector.

(c) to (e) The Revised Centrally Sponsored Scheme "Vocationalisation of
Higher Secondary Education™ provides financial assistance for imparting vocational
education at higher secondary level in government, government-aided and private
schools. The scheme provides for the strengthening of existing vocational schools,
establishment of new vocational schools, capacity building of vocational education
teachers, development of competency based curriculum and learning materials, etc.
The specific objectives of the scheme are to enhance the employability of youth
through competency based modular vocational courses, to maintain their
competitiveness through provisions of multi-entry & multi-exit learning opportunities
and vertical mobility/ interchangeability in qualifications, to fill the gap between
educated and employable, and to decrease the pressure on academic higher
education.

Under the scheme, the curriculum would be need-based and relevant so as to
lead to gainful self or wage employment. The modules will include vocational
theory and practice for which the weightage may vary from vocation to vocation
and module to module, but competency development will be the main focus.
Curriculum development will be undertaken by the Pandit Sunderlal Sharma Central
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Institute of Vocational Education (PSSCIVE) with greater inputs from industry
through the Sector Skills Councils to allow conceptualization of content. Under the
scheme, competency based curriculum for job roles in IT & ITeS, Security,
Automobile and Retail have been prepared by PSSCIVE.

Statement

Details of target for training assigned to NSDC and
different Ministries/Departments

Sl. Ministry/Department/ Projected number of
No. Organization trained persons by the
year 2022 (In million)

1 2 3
1 National Skill Development Corporation 150
2 Labour & Employment 100
3 Tourism 5
4 Textiles 10
5. Road Transport and Highways 0
6. Rural Development

7. Women and Child Development 10
8 Agriculture

) HRD Higher Education HRD Vocational Education 50
10. Heavy Industry 10
11, Urban Development 15
12, Information Technology 10
13 Food Processing 5
14. Construction Industry Development Council 20

(under Planning Commission)

15. Health & Family Welfare 10
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1 2 3
16. Micro Small and Medium Enterprises 15
17. Social Justice & Empowerment 5
18. Overseas Indian Affairs 5
19. Finance-Insurance/Banking 10
20. Consumer Affairs 10
21 Chemicals & Fertilizers 5
22. Others (Power, Petroleum etc.) 15

TotAL 530

Implementation of equal wages to contract workers
working in permanent job

1820. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether the Ministry is considering the proposal of equal wages to
contract workers working in permanent job;

(b) if so, by when this proposal is going to be implemented by
Government; and

(c) whether it is a fact that in other developed countries like USA, UK and
Japan, the contract labour doing the equal job of regular employees even same
time get more money per hour a day?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) and (b) Provisions already exist
under the Contract Labour (Regulation & Abolition) Central Rules, 1971 under Rule
25 (2) (v) (a) that in cases where the workmen employed by the contractor perform
the same or similar kind of work as the workmen directly employed by the
principal employer of the establishment, the wage rates, holidays, hours of work
etc. shall be the same as applicable to the workmen directly employed by the
principal employer of the establishment on the same or similar kind of work.

(c) The wage rates of the contract workers in India are regulated as per the
provisions of Contract Labour (Regulation & Abolition) Central Rules, 1971



Written Answers to [13 March, 2013] Unstarred Questions 231

irrespective of the fact as to how the wages of the contract workers are fixed in
developed countries.

Impact of slow growth in labour intensive sectors

1821. SHRI C.M. RAMESH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether it is a fact that stalled growth of the economy has greatly
impacted the labour-intensive sectors;

(b) whether it is also a fact that more than 100 textile mills have closed
down, apart from other industries; and

() if so, how the Ministry looks at the situation and what remedial
measures the Ministry has taken or going to take to save the workers?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (&) No, Sir.

(b) and (c) No, Sir. As per the statistics compiled by Labour Bureau, Ministry
of Labour and Employment, there is no indication of more than 100 textile mills
being closed down, apart from other industries.

There are specific provisions in the Industrial Disputes Act, 1947, for
providing compensation to workmen of the Closed industries. Further, the
Employees State Insurance Corporation (ESIC) has been implementing Rajiv Gandhi
Shramik Kalyan Yojana under which insured persons covered under the ESI Scheme
for three years or more who lose their jobs due to closure of factory/establishment
or retrenchment or permanent disablement are provided unemployed allowance in
cash equal to 50% of their wage for upto one year. During this period, the insured
person and his family are also eligible for medical care.

Training under Skill Development Scheme for SCs and STs students

1822. SHRI D. RAJA: Will the Minister of LABOUR AND EMPLOYMENT be
pleased to state:

(@ whether the Ministry is keeping record of students belonging to
Scheduled Castes and Scheduled Tribes getting placed after undergoing training
under various skill development schemes operated under this Ministry;
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(b) if so, the details of the percentage fraction of scheduled castes and
scheduled tribes students getting job placements among all the scheduled castes
and scheduled tribes students under going training in those schemes; and

() if not, the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) to (c) No Sir, Industrial Training
Institutes (ITIs) are under the administrative control of respective State Governments
and therefore, no such record is maintained centrally in the Ministry.

Strengthening of EPF

1823. SHRIMATI KANIMOZHI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has a timeline for the implementation of the
proposal for raising the bar of the Employees State Insurance (ESI);

(b) if so, whether Government will also subsequently undertake the
strengthening of the Employees Provident Fund (EPF) to match the insurance bar
raise;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) No proposal for enhancing
wage ceiling for coverage under Employees' State Insurance Act, 1948 is under
consideration of the Government.

(b) to (d) Do not arise in view of reply to part (a) of the question above.
Report on Global Economic Trends, 2013 by ILO

1824. SHRIMATI KANIMOZHI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@ whether Government has taken note of the comments on India in the
Global Economic Trends, 2013 Report released by the International Labour
Organisation (ILO);
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(b) if so, whether Government plans to take any measures to prevent the
escalating downward trends in diploma holding women and youth employability;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI KODIKUNNIL SURESH): (a) International Labour
Organisation (ILO) has not released any Report on Global Economic Trends, 2013.
However, it has released "Global Employment Trends, 2013" Report recently and
Government of India has taken note of it.

(b) and (c) The Government has a number of key measures in place to arrest
trends by providing increasing job opportunities and address employability.

Government has been making sincere efforts to develop appropriate skills of
youth including women to enhance their employability and job prospects. All the
Government Industrial Training Institutes (ITIs) are being modernized. New courses
have been introduced and most of the ITIs are running in two to three shifts.
According to a study carried out by Quality Council of India, placement rate has
increased to about 80% to 99% because of improved infrastructure in the
modernized ITlIs.

Skill Development Initiative (SDI) Scheme based on Modular Employable Skills
(MES) was started during the Eleventh Five Year Plan and is being implemented
through 7125 Vocational Training Providers (VTPS).

Besides, modules on employability skills have been made compulsory for ITI
trainees to improve their employability.

Manual scavenging in Haridwar

1825. SHRI NANDI YELLAIAH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Supreme Court while' delivering a judgement during December,
2012, pulled up the Haridwar District Magistrate for filing an "incorrect” affidavit
that there is no manual scavenging in the temple town;

(b) if so, what immediate steps had been taken to put an end to the
miserable manual scavenging in Haridwar temple town;
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(€) which are the States where manual scavenging is still functioning even
after 65 years of having achieved our Independence; and

(d) what are the immediate steps taken to put an end to this miserable and
deplorable situation, still prevailing in our country?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI P. BALRAM NAIK): (a) Yes, Sir.

(b) The information is being collected from Government of Uttarakhand.

(€) As per the Houselisting and Housing Census, 2011 data released by the
Registrar General ol India, there were 7.94 lakh latrines in the country from which
night soil was removed by humans. State/UT wise details are given in Statement
(See below). However, the number of persons still engaged in manual scavenging is
not available.

(d) A multi-pronged strategy has been followed for eradication of manual

scavenging. This, inter-alia, consists of:-

() Administration of the Employment of Manual Scavengers and
Construction of Dry Latrines (Prohibition) Act, 1993;

(i) Provision of Central assistance for conversion of dry latrines into
water seal toilets; and

(i) Rehabilitation of Manual Scavengers and their dependents, into
alternative occupations.

The Government has introduced "The Prohibition of Employment as Manual
Scavengers and their Rehabilitation, Bill, 2012" in Lok Sabha on 3.9.2012.

Statement

State/UT-wise number of latrines serviced manually

S.No.  State/UT Number of latrines serviced manually
Rural Urban Total

1 2 3 4 5

1 Andaman and Nicobar Islands 1 0 1

2 Andhra Pradesh 3246 7111 10357
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1 2 3 4 5
3 Arunachal Pradesh 959 100 1059
4 Assam 15961 6178 22139
5 Bihar 9765 3822 13587
6 Chhattisgarh 552 184 736
7 Dadra and Nagar Haveli 55 113 168
8 Daman and Diu 16 0 16
9 Guijarat 1408 1158 2566
10 Haryana 658 685 1343
1 Himachal Pradesh 310 0 310

Jammu and Kashmir 160770 17673 178443

Jharkhand 1061 775 1836
14 Karnataka 2052 5688 7740
15 Kerala 1358 1653 3011
16 Madhya Pradesh 2047 2117 5664
17 Maharashtra 4291 5331 9622
18 Manipur 6097 3965 10062
19 Meghalaya 1657 305 1962
20 Mizoram 107 14 121
21 Nagaland 678 108 786

NCT of Delhi 0 583 583

Odisha 18949 7547 26496
24 Puducherry 25 108 133

Punjab 2625 840 3465

Rajasthan 772 1800 2572
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1 2 3 4 5
27 Tamil Nadu 10245 17414 27659

Tripura 712 118 830
29 Uttar Pradesh 219401 106681 326082
0 Uttarakhand 3451 1250 4701
3 West Bengal 115928 14402 130330

TotaL 586067 208323 794390

Homes for development of mentally challenged children

1826. SHRIMATI NAZNIN FARUQUE: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ whether it is a fact that Government has established homes for the
development of mentally challenged children and for their care in the country;

(b) if so, the details thereof;

(c) the State-wise number of children homes established during the last
three years and current year; and

(d) whether Government has received any reports that mentally challenged
children are not being cared properly in said children homes?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (a) The Central Government does not
establish homes for mentally challenged children. However, under the Central Sector
Deendayal Rehabilitation Scheme (DDRS), financial assistance is provided to Non-
Government Organisation for providing various services to persons with disabilities
including Special schools/residential schools, half way homes etc. for mentally
retarded persons. Further, the National Trust for the Welfare of Persons with
Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities implements
various schemes like Aspiration, Samarth, Nirmaya, Sahyogi, Gharaunda, Gyan
Prabha, Uddyam Prabha etc for the rehabilitation of such persons. Further, under
the Centrally Sponsored Integrated Child Protection Scheme (ICPS), financial
assistance is provided to the State Governments/UT Administration for the setting
up and maintenance of Specialised Units for Children with Special Needs in
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Children's Homes and Shelter Homes for children in need of care and protection,
including mentally challenged children.

(b) and (c) Statement indicating State-wise details of projects assisted under
DDRS for the rehabilitation of M.R. persons during the last three years and the
current year is given in Statement-l1 (See below). Statement indicating state wise
details of various types of homes assisted under ICPS during the last three years
and the current year is given in Statement-1l (See below).

(d) The primary responsibility for programmes for rehabilitation and care of
persons with disabilities, including mentally ill persons, lies with the State
Governments as per entry No. 9 in the "State List." However, the central
Government supplements the efforts of the States in the rehabilitation of persons
with disabilities. As per reports, 6 inmates of Asha Kiran Complex, Delhi-a
residential institution of mentally retarded persons had died between December,
2012 and January, 2013. All these deaths were reported to be natural deaths and
the persons concerned were suffering from various chronic diseases, for which
they were under treatment of various hospital. Asha Kiran is not a grantee
organisaiton under DDRS.

Statement-|I

State-wise details of projects assisted under DDRS during the last three years

SI. No. Name of State Number of Homes under DDRS

2009-10 2010-11 2011-12 2012-13

(As on
11.3.2013)

1 2 3 4 5 6

1 Andhra Pradesh 46 107 61 42

2 Arunachal Pradesh 0 0 0 0

3 Assam 3 7 3 1

4 Bihar 0 0 2 1

5 Chandigarh 4 0 0 0

6 Chhattisgarh 0 0 2 0
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1 2 3 4 5 6
7 Delhi 5 3 2 1
8 Goa 0 0 0 0
9 Gujarat 2 5 2 1
10 Haryana 5 13 7 5
1 Himachal Pradesh 1 2 2 1
Jammu and Kashmir 0 0 0 0
Jharkhand 0 0 0 0
14 Karnataka 16 33 17 9
15 Kerala 3 71 37 40
16 Madhya Pradesh 9 12 9 5
17 Maharshtra 2 4 1 0
18 Manipur 6 2 7 5
19 Meghalya 0 2 1 0
20 Mizoram 0 1 1 0
21 Odisha 12 17 12 8
Puducherry 0 0 0 0
Punjab 2 10 4 3
24 Rajsthan 6 16 3 4
Tamil Nadu 14 15 13 6
Tripura 1 1 1 0
27 Uttar Pradesh 15 19 14 8
Uttarakhand 2 1 3 2
West Bengal 16 30 19 7
TotAL 198 399 223 149
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State-wise number of various types of homes provided financial assistance

under ICPS during the last three years and the current year,

which housed children, including mentally challenged children

Name of the State/UT No. of Homes

2009-10 2010-11 2011-12 2012-13
1 2 3 4 5
Andhra Pradesh 2 102 102 105
Arunachal Pradesh - - - 1
Assam 7 5 7 7
Bihar - 21 14 14
Chhattisgarh 13 - 13 29
Goa - - - -
Gujarat 57 57 57 52
Haryana 9 12 9 12
Himachal Pradesh - - 2 2
Jammu and Kashmir - - - -
Jharkhand - - 16 14
Karnataka 76 ' 62 63 69
Kerala 0 3 28 28
Madhya Pradesh - - 24 44
Maharashtra - a1 86
Manipur 12 12 13 13
Meghalaya - 4 18 18
Mizoram - 4 4 7
Nagaland 2 - 12 19
Odisha 5 29 27 134
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1 2 3 4 5

Punjab - - 15 15
Rajasthan 63 - 63 74
Sikkim - - 5 5
Tamil Nadu 42 41 41 243
Tripura - 9 1 13
Uttar Pradesh - - 61 64
Uttarakhand - - - -
West Bengal 39 43 55 33

Andaman and - - - -
Nicobar Island

Chandigarh - - - 2
Dadra and Nagar Haveli - - - -

Daman and Diu - - - -

Delhi - 23 25 25
Lakshadweep - - - -
Puducherry - 6 6 27
TotAL 377 1199 802 1195

Abuse of senior citizen

1827. SHRI BIRENDER SINGH: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ what is the practical mechanism envisaged by Maintenance and Welfare
of Parents and Senior Citizens Act 2007 to guard the abuse that the older persons
receive from their families despite the fact that their families live in the house
owned by them;

(b) whether it is a fact that Help Age India conducted a survey in 20 cities
recently and found rampant abuse of the elderly;

(c) if so, the details thereof; and
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(d) whether it is also a fact that older persons don't report the abuse met
by them to Police in order to protect family reputation?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) The Government has
enacted the Maintenance and Welfare of Parents and Senior Citizens Act, 2007 in
December, 2007 which, inter-alia, makes maintenance of parents/ senior citizens by
children/ relatives obligatory and justiciable through Tribunals; provides for
revocation of transfer of property by senior citizens in case of negligence by
children/relatives; penal provisions for abandonment of senior citizens; medical
facilities for senior citizens; and protection of life and property of senior citizens.
The Act has to be brought into force by individual State Governments. So far, all
States and Union Territories have done so. It is not applicable to the State of
Jammu and Kashmir, while Himachal Pradesh has its own Act for senior citizens.

(b) to (d) Help Age India conducted a research in 20 cities in India in 2012
on elders abuse and the studies explored the nature and extent of abuse, main
perpetrators of abuse, awareness on measures to prevent abuse etc. As per the
findings of the study, it has, inter-alia, been reported that the police helplines and
services are known to majority of respondents but were never used due to lack of
trust or to maintain family honour.

Employment to disabled persons

11828. SHRI RAGHUNANDAN SHARMA: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(@ whether any priority has been accorded by Government to provide
employment to disabled persons and to encourage such persons;

(b) whether Government's attention has been drawn to the fact that partially
visually handicapped employees are unable to compete with other employees in
departmental examinations for promotion; and

(¢) whether Government would consider to give promotion to such partially
visually handicapped employees as per their service and their ability to perform
departmental work?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (a) As per Section 33 of the Persons
with Disabilities (Equal Opportunities, Protection of Rights and Full Participation)
(PwD) Act, 1995, every appropriate Government shall appoint in every establishment

tOriginal notice of the question was received in Hindi.
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such percentage of vacancies not less than three percent for persons or class of
persons with disability of which one per cent, each shall be reserved for persons
suffering from:

(i) Blindness or low vision;
(i) Bearing impairment;

(iii) Loco motor disability or cerebral palsy, in the posts identified for each
disability.

Further, with a view to encourage employment of Persons with Disabilities in
private sector, the Government provides the employer's contribution for Employees
Provident Fund (EPF) and Employees State Insurance (ESI) for 3 years, for
employees with disabilities including visually impaired persons employed in the
private sector on or after 01.04.2008, with a monthly salary upto Rs. 25,000 under
its Scheme of Incentives to the Private Sector for Employment of Physically
Challenged Persons.

(b) Government has issued uniform and comprehensive guidelines for
conducting examination for the persons with disabilities for regular and competitive
examinations.

(c) Government has issued instructions that such persons having disability
certificate should be provided reservation in all groups of identified posts in the
matter of direct recruitment, and in Group 'C and 'D' posts identified in the matter
of promotion.

Schemes for mentally retarded children

1829. SHRI AVINASH RAI KHANNA: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ the Government schemes for Mentally Retarded (M.R.) children in the
country;

(b) the State-wise details of money given to the States for MRs.;

() the details of steps Government is taking to promote sports among the
M.R. Children and the result thereof;

(d) whether Government is aware of the fact that a M.R. boy of Hoshiarpur,
Punjab has won the silver medal recently in M.R. world level competition; and

(e) if so, what help Government is providing to that boy, to encourage him,
the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (a) Under the Central Sector Deendayal
Rehabilitation Scheme (DDRS), financial assistance is provided to Non-Government
Organisation for providing various services to persons with disabilities including
mentally retarded persons. Further, the National Trust for the welfare of Persons
with Autism, Cerebral Palsy, Mental Retardation and Multiple Disabilities implements
various schemes like Aspiration, Samarth, Nirmaya, Sahyogi, Gharaunda Gyan
Prabha, Uddyam Prabha etc. for the rehabilitation of such persons. Further, under
the Child Protection Scheme (ICPS), financial assistance is provided to the State
Governments/UT Administration for the setting up and maintenance of Specialised
Units for Children with Special Needs in Children's Homes and Shelter Homes for
children in need of care and protection, including mentally challenged children.

(b) Statement indicating State-wise details of grant-in-aid released to NGOs
running various projects under DDRS for the rehabilitation of M.R. persons during
the last two years and the current year is given in Statement (See below).
Statement indicating state wise details of various types of homes assisted under
ICPS during the last three years and the current year is at Statement [Refer to the
Statement Appended to the Answer to USQ No. 1826 Part (b) and (c)]

(€) There is no specific scheme to promote sports among the M.R. children.
(d) No, Sir.
(e) Does not arise.

Statement

Details of Grant in Aid released to NGO's running
various projects under DDRS

SI. No Name of State Amount released (Rs. in lacs)
2010-11 2011-12 2012-13
(As on
11.3.2013)
1 2 3 4 5
1 Andhra Pradesh 1195.06 1360.91 446.58
2 Assam 34.81 352 501

3 Bihar 0.00 49.86 9.01
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1 2 3 4 5
4 Chhattisgarh 0.00 13.05 0
5 Delhi 2457 8.82 754
6 Gujarat 8174 10.06 372
7 Haryana 63.52 47.55 31.16
8 Himachal Pradesh 5.07 6.72 1
9 Karnataka 293.39 2984 80.34
10 Kerala 72248 784.07 337.81
1 Madhya Pradesh 61.89 120.12 254
12 Maharshtra 38.71 54 0
13 Manipur 151.42 86.82 4471
14 Meghalya 138 7.16 0
15 Mizoram 31.18 14.83 0
16 Odisha 160.31 217.76 80.9
17 Punjab 74.82 35.44 15.72
18 Rajsthan 89.03 18.04 15.28
19 Tamil Nadu 92.31 152.93 59.71
20 Tripura 119 46 0
21 Uttar Pradesh 12835 176.31 67.68
2 Utrakhand 47.06 24.02 8.29
2 West Bengal 338.15 319.92 66.29

TotAL 3648.86 3797.99 1306.15

Associating NGOs for schemes for socially
backward and disabled persons

1830. SHRI NARESH AGRAWAL.: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has partnered with Non-Governmental Organisations
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(NGOs) and other organizations for the various schemes for socially backward and
disabled people;

(b) if so, what is the criteria for selecting an NGO or organization for the
implementation of Government schemes; and

(c) the year-wise and State-wise details of the number of NGOs or other
organizations selected for implementation of Government schemes and funds
allocated to them, for the past five years?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) The Ministry is releasing
grants-in-aid to Non-Governmental Organisations (NGOs) under the following
schemes for the welfare of Other Backward Classes (OBCs) and Persons with
Disabilities (PwDs):

() Assistance to Voluntary Organisations for the welfare of OBCs.
(i) Deendayal Disabled Rehabilitation Scheme.

(iii) Assistance to Disabled Persons for Purchase/fitting of Aids and
Appliances.

(b) Financial assistance is provided to the Non-Governmental Organizations
subject to fulfillment of the following criteria:

() Non-profit making society registered under ah appropriate Act with
an appropriate administrative structure and a duly constituted
managing/executive committee;

(i) Registration for a minimum period of two years at the time of
applying for grant-in-aid;

(iii) Should have a minimum of two years' experience in the field of
activity proposed;

(iv) Recommendations made by the respective State Governments/Union
Territory Administrations are taken into cognizance; and

(v) Fulfillment of guidelines of the Scheme and extant financial rules.

(c) State-wise and year-wise details of grants-in-aid released and the number
of NGOs sanctioned under the above schemes during the last five years is given
in Statement.
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Rehabilitation of manual scavengers

11831. SHRI DARSHAN SINGH YADAV: Will the Minister of SOCIAL
JUSTICE AND EMPOWERMENT be pleased to state:

(@ whether Government has made any effort to ascertain the number of
persons engaged in manual scavenging in the country;

(b) whether there has been decrease in the number of manual scavengers
due to steps taken by Government to improve the conditions of Safai Karamcharis
and to eradicate this malpractice; and

() the item-wise details of the money spent for the rehabilitation of manual
scavengers during the past two years?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) As per the Houselisting
and Housing Census, 2011 data released by the Registrar General ol India, there
were 7.94 lakh latrines in the country from which night soil was removed by
humans. However, the number of persons still engaged in manual scavenging is

not available.

The ongoing Socio Economic Caste Census (SECC), 2011, in rural India is,
inter alia, capturing the data about the manual scavengers in rural areas, including
the non-statutory towns. Process of a fresh survey of the manual scavengers in the
statutory towns, has been initiated.

(b) During implementation of the National Scheme for Liberation and
Rehabilitation ol Scavengers, from 1992 to 2005, 7.70 lakh manual scavengers and
their dependents were identified by States/UTs. Subsequently, the Self Employment
Scheme for Rehabilitation of Manual Scavengers was launched in January, 2007, for
covering the remaining manual scavengers and their dependents, under which the
States/UTs had identified 1.18 lakh manual scavengers and their dependents, out ol
which all 79,454 eligible and willing beneficiaries were provided assistance.

(€) No request for release of funds has been received by this Ministry from
any State/UT during the last two years under the Self Employment Scheme for
Rehabilitation of Manual Scavengers.

tOriginal notice of the question was received in Hindi.
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Welfare/Ambedkar hostels

11832. SHRI RAM VILAS PASWAN: Will the Minister of SOCIAL JUSTICE
AND EMPOWERMENT be pleased to state:

(@ the State-wise details of total number of welfare hostels'in the country;

(b) whether it is a fact that the condition of almost all Government welfare
hostels/ Ambedkar hostels is poor; and

(c) if so, the action being taken by Government to improve the condition of
Government welfare hostel/Ambedkar hostels?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) Central assistance is
provided to States Governments/ Union Territories for construction of hostels for
students belonging to Scheduled Castes under Babu Jagjivan Ram Chhatrawas
Yojana. Central assistance is also provided to State Governments and UT
Administrations under the scheme of Construction of Hostels for OBC Boys and
Girls. State-wise list of the number of hostels sanctioned under the above two
schemes is given in Statement (See below).

(b) and (c) Proper maintenance and management of hostels for students
belonging to Scheduled Castes and Other Backward Classes is the responsibility
of State Governments/UT Administrations. They are requested from time to time to
ensure satisfactory maintenance with hygiene, supply of safe drinking water,
electricity etc.

Statement

State-wise Number of Hostels sanctioned during 2010-11 and 2011-12 for
Boys and Girls belonging to Scheduled Castes and Other Backward Classes.

SI. No. States/UTs No. of Hostels sanctioned No. of Hostels
under Babu Jagjivan sanctioned under
Ram Chhatravas the Scheme of

Yojana (BJIRCY) Construction of Hostels

for OBC Boys and Girls.

2010-11 2011-12 2010-11 2011-12
1 2 3 4 5 6
1 Andhra Pradesh 3 0 0 0
2 Assam 4 0 0 2

tOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6
3 Bihar 8 4 0 0
4 Chhattisgarh 0 0 0 0
5 Gujarat 0 0 7 0
6 Jammu and Kashmir 0 0 0 0
7 Haryana 3 0 3 0
8 Himachal Pradesh 5 0 0 0
9 Jharkhand 0 0 4 0
10 Karnataka 2 0 6 0
1 Kerala 1 1 3 0
12 Madhya Pradesh 6 0 10 3
13 Maharashtra 18 28 0 0
14 Manipur 0 0 2 0
15 Odisha 0 0 1 2
16 Punjab 0 2 0 0
17 Rajasthan 13 0 6 0
18 Tamil Nadu 0 0 15 5
19 Tripura 0 0 0 0
20 Uttar Pradesh 6 1 0 14
21 Uttarakhand 0 0 0 2
2 West Bengal 4 12 0 0
23 Puducherry 1 0 0 0
TotAL 74 48 57 28

Relief to victims under SC/ST Prevention of Atrocities Act

1833. SHRI NAND KUMAR SAl: Will the Minister of SOCIAL JUSTICE AND

EMPOWERMENT be pleased to state:

(@ whether any assistance/relief to the victims of atrocity under the
Scheduled Castes and Scheduled Tribes (Prevention of Atrocities) Rules, 1995 has

been provided by Government in the country;
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(b) if so, the details in this regard;

(c) whether Government has in the recent past increased the assistance
under the said rules;

(d) if so, the details thereof;

(e) the details of the assistance provided to SC and ST atrocities victims
during 2012-13 so far to various States; and

(H the number of persons benefited from such assistance in various States
during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) and (b) The Scheduled
Castes (SCs) and the Scheduled Tribes (STs) (Prevention of Atrocities) {PoA} Act,
1989, is implemented by the concerned State Governments/ Union Territory
Administrations. For the effective implementation of the Act, the Central
Government provides financial assistance to the concerned States/Union Territories,
mainly for strengthening of the enforcement and judicial machinery, providing relief
and rehabilitation of atrocity victims and awareness generation.

(c) and (d) The SCs and STs (PoA) Rules, 1995 have been amended by the
Central Government vide gazette notification dated 23.12.2011, which, inter-alia,
prescribe minimum scale of relief and rehabilitation for the affected persons
(between Rs. 50,000/- to Rs. 500,000/-, depending upon the nature of offence), thus,
effecting an increase-generally of 150% in the minimum scale of relief for victims of
atrocities.

(e) and (f) Central assistance of Rs. 68.65 crore has, so far, been released to
the concerned State Gdvernments/Union Territory Administrations, during 2012-13
(up to 11.03.2013), which inter-alia, includes assistance for relief and rehabilitation of

atrocity victims, for an anticipated coverage of 19,222 persons.
Candle light protests by disabled persons for bringing out new legislation

1834. SHRI PANKAJ BORA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that in the recent past members of Disabled Rights
Group observed candle light vigil to protest against the Government's failure to
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come out with a new comprehensive disability rights legislation to replace/old
archaic Disability Act. 1995;

(b) if so, whether it is also a fact that Government has no sympathy to the
disabled person in the country; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): (a) Yes, Sir.

(b) and (c) A Committee had already been set up earlier on 30.04.2010
consisting of experts in disability sector, and representatives for various
stakeholders; Central Ministries, State Governments, Non- Governmental
Organizations etc. to prepare a draft new legislation in line with the United Nations
Convention on the Rights of Persons with Disabilities (UNCRPD) to replace the
existing Persons with Disabilities (Equal Opportunities, Protection of Rights and Full
Participation) (PwD) Act, 1995. The Committee submitted its report suggesting a
draft legislation titled "The Rights of Persons with Disabilities Bill, 2011" on
30.06.2011. Subsequently, the Ministry had initiated consultations with concerned
Central Ministries and Departments on the draft Bill. Based on the comments
received, a fresh draft Rights to the Persons with Disabilities Bill, 2012 has been
prepared and circulated to all States/UTs seeking their comments/views.

Progress made in regard to affirmative action by private sector

1835. SHRI AMBETH RAJAN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government undertook any study to assess the progress made
by the private sector in regard to the affirmative action for the benefit of weaker
sections, especially the Scheduled Castes and Scheduled Tribes;

(b) if so, the details of the study undertaken; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI PORIKA BALRAM NAIK): (a) to (c) No, Sir. However, a
high level Coordination Committee has been constituted in October 2006, to carry
forward the dialogue with the Industry on Affirmative Action in the Private Sector.
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The Coordination Committee has been holding meetings with the apex Chambers
from time to time. Federation of Indian Chambers of Commerce and Industry
(FICCI), Associate Chambers of Commerce and Industry of India (ASSOCHAM),
Confederation of Indian Industry (CII), and PHD Chamber of Commerce and
Industry (PHDCCI) have developed their respective Codes of Conduct on
affirmative action for adoption by their members. These Codes of conduct provide,
inter-alia, for inclusive policies and non-discrimination. The progress made by the
apex chambers in this regard is also reviewed in the meetings of the Coordination
Committee.

Crisis in textile industry

1836. SHRI C. P. NARAYANAN: Will the Minister of TEXTILES be pleased to
state:

(@ whether textile industry is facing a crisis due to steep increase in price
of cotton during the last few years;

(b) whether it is a fact that suicide of cotton farmers continue even in such
a situation and if so, the details thereof;

() the details of number of textile mills which were closed due to the
situation arising out of price rise;

(d) whether handloom units are also affected,;
(e) if so, the details thereof; and

() whether there is an increase or decrease in textile production during last
three years?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) As per the Economic survey 2012-13,
textiles industry witnessed a growth rate of 6.7 percent in 2010-11, (-)1.3 percent in
2011-12 and 6.9 percent in the first three quarters of 2012-13. Cotton prices have
remained range bound in 2012-13 cotton season. Price volatility in 2010-11 cotton
season necessitated a Rs.35000 crores of debt restructuring package to be taken up
on a case by case basis by Banks in accordance with the RBI's 2008 prudential
guidelines.

(b) Cotton prices operated below MSP prices in 2012-13 cotton season and
Cotton Corporation of India conducted 22.60 lac bales of procurement operations
for price stabilization and alleviation of farmer distress.
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(c) Government does not have any information of closure of textiles mills in
2012-13 due to price volatility.

(d) Cotton yarn prices have remained range bound in 2012-13 cotton season
and no reports of distress in handloom weavers have been reported.

(e) Does not arise, Government had announced a debt waiver scheme for
handloom weavers.

() The growth rate of cloth production in the last 3 years is 4.5 percent
per annum.

Setting up of textile park at Indore, M.P.

11837. DR. VUAYLAXMI SADHO: Will the Minister of TEXTILES be pleased
to state:

(@ whether 'Textile Parks' have been opened in some major cities of the
country;

(b) if so, the plan regarding setting up of a Textile Park at indore which is
a major city of Madhya Pradesh;

(c) the facilities being provided to Madhya Pradesh apart from the Textile
Parks; and

(d) the details of assistance being given by Government to the prowerloom
and handloom sectors of Madhya Pradesh as on date?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) Yes, Sir.

(b) Since Scheme for Integrated Textiles Park is a demand driven Scheme,
parks can be sanctioned after receiving proper proposals. Earlier, one park has been
sanctioned in Madhya Pradesh i.e. CLC Textile Park Pvt. Ltd., Chhindwara.

(c) The facilities given by Ministry of Textiles in Madhya Pradesh other
than Textile Park are as under:

i Integrated Handlooms Development Scheme
i. Handloom Weavers' Comprehensive Welfare Scheme:-
- Health Insurance Scheme

- Mahatama Gandhi Bunkar Bima Yojana

tOriginal notice of the question was received in Hindi.
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iii.  Marketing Export Promotion Scheme
iv.  Mill Gate Price Scheme
v.  Diversified Handloom Development Scheme

vi. Revival Reform & Restructuring (RRR) Package and Comprehensive
Package

vii. Schemes for Development and Promotion of Handicrafts

viii. NIFT (National Institute of Fashion Technology): Presently the centre is
functioning temporarily from MP (Bhoj) University (MPBOU) premises on
rental/lease basis.

(d) Powerloom Sector: Subsidy @ 20% under MMS - TUFS is provided to
Powerloom sector on investment in the TUFS compatible machines. During last 2
years and current year the subsidy provided under 20% MMS in Madhya Pradesh
is given in Statement-1 (See below) and of Handloom Sector is given in
Statement-11 (See below).

Statement-|I

Powerloom Sector of Madhya Pradesh

State 2010-2011 2011-2012 2012-2013
(Upto December,
2012)

No. of  Amount No. of  Amount No. of Amount
Units  Released

Madhya Pradesh 2 13.92 5 44.45 9 72.01

i.  The subsidy @ 15% under MMS - TUFS is also provided in lieu of
other options under TUFS to SSI textile units. The separate data of the
subsidy under 15% MMS released to Powerloom sector in Madhya
Pradesh is not available.

i.  Group Insurance Scheme:

The Government of India is providing financial assistance @ Rs. 150 per
worker to enrol the worker under the scheme. During last 2 years and
current year number of workers enrolled are as under:
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State 2010-11 2011-12 2012-13
(Up to Dec.)
Madhya Pradesh 5376 5823 4104

iii. The details of subsidy provided under TUFS during last 2 years and
current year in Madhya Pradesh through lending agencies is as under:

Modified TUFS (Rs. crore)
State/ Union Territory 2010-11 2011-12 2012-13
(up t0 5.3.2013)
Madhya Pradesh 41.33 40.07 19.90
Restructured TUFS (R-TUFS) (Rs. crore)
State No. of Application R-TUFS Subsidy
Sanctioned by MOT
Madhya Pradesh K<l 176654201
Statement-11

Handloom Sector of M.P:

1 Under the Integrated Handlooms Development Scheme, 17 handloom
clusters and 7 Group Approach Project has been sanctioned and an
amount of Rs .5.67 crore has been released. For the Marketing Incentive
an amount of 8.43 crore has been released.

2. In the Handloom Weavers Comprehensive Welfare Scheme, 80429 weavers
has been covered under Health Insurance Scheme upto policy year 2011-
12 (i.e upto November, 2012) and 13250 weavers has been covered under
Mahatma Gandhi Bunkar Bima Yojana (upto January, 2013).

3. For the Marketing Export Promotion Scheme, an amount of Rs. 4.10 crore
for organized of 6 National Handloom Expo, 4 State Level Expo, 71
District Level Events, 5 Special Handloom Expos during Eleventh plan
and current year.

4. Under the Diversified Handloom Development Scheme, an amount of
Rs. 6.20 lakh released in favour of WSC, Indore for Madhya Pradesh
State organizing 62 design-cum-dyeing workshops with a view to
promote and propagate modern dyeing techniques at the door steps of
weavers during Eleventh plan and current vear.
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5 Under the Revival Reform & Restructuring (RRR) Package and
Comprehensive Package, an amount of Rs. 14.81 lakh has been
sanctioned and released Rs. 8.00 lakh as loan waiver amount to 75
weavers of Madhya Pradesh State.

Custom duty on silk imported from China

1838. SHRI BAISHNAB PARIDA: Will the Minister of TEXTILES be pleased to
state:

(@ whether it is proposed to increase custom duty on silk imports from
China to help local business community especially artisans;

(b) if so, the details thereof;

(€) whether there are reports that Chinese silk is flooding Indian markets,
illegally or otherwise;

(d) if so, the details thereof;

(e) whether it is proposed to grant some kind of financial relief to Indian
establishments involved in silk development; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) The Government of India during
its last Budget for the year 2013 has announced increase in the basic custom
duty on silk imports from the existing level of 5% to 15% in order to help the
domestic sericulture and silk industry.

(c) and (d) The information in respect of raw silk imported from China during
last three years is as under:

Raw silk 2010-11 2011-12 2012-13*
imported  Quantity Value Quantity Value  Quantity Value
from (MTs) (CrRs) (MTs) (CrRs) (MTs) (CrRs)

China 5539 896.55 5166 1024.21 3645 903.25
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(e) and (f) Government of India through Central Silk Board (CSB) implements a
Centrally Sponsored Scheme viz "Catalytic Development Programme"” (CDP) in
collaboration with the State Sericulture Departments under which financial assistance
is provided to the stakeholders of silk industry.

Restructuring loan of textile sector

1839. SHRI C. M. RAMESH: Will the Minister of TEXTILES be pleased to
state:

(@ whether it is a fact that the Ministry proposed to restructure loan of
textile sector to the tune of Rs. 35,000 crores;

(b) if so, the details thereof; and
() the details of textile units going to be benefited in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) Yes Sir, Government has issued
directions to Banks for restructuring loans of textiles industry on a case basis in
accordance with the Reserve Bank of India's prudential guidelines on re-structuring
of advances by banks.

(c) State-wise details of textiles units benefitted are not maintained by
Government, since restructuring by Banks was done on case to case basis.

Promotion of handicrafts in Bihar

11840. DR. ANIL KUMAR SAHANI: Will the Minister of TEXTILES be
pleased to state:

(@ whether Government has identified main clusters in Bihar and other parts
of the country to promote Bihar handicrafts on a large scale; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) Yes, Sir.

(b) The main cluster identified in the State of Bihar under Baba Sahib
Ambedkar Hastshilp Vikas Yojana during the last 3 years are as under:

tOriginal notice of the question was received in Hindi.
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Assistance to handloom weavers in Uttar Pradesh

11841. SHRI SALIM ANSARI: Will the Minister of TEXTILES be pleased to
state:

(@ whether it is a fact that a large number of weavers in Uttar Pradesh
putting aside the handloom have devised a small powerloom (Jogaad Laghu) which
is operated with 1.5 MW power;

(b) if so, whether Government would also provide them all facilities like
those provided to handloom weavers; if not, the reasons therefor;

() whether condition of weavers is pathetic in Uttar Pradesh and
Government does not provide any financial assistance to them; and

(d) if so, whether Government would prepare any scheme to improve the
condition of weavers of Uttar Pradesh; if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES
(SHRIMATI PANABAKA LAKSHMI): (a) and (b) The number of handloom
weavers in the country, including Uttar Pradesh is declining whereas powerloom
units, including small powerlooms are increasing. The Government provides facilities
to those handloom weavers who qualify the definition of 'handloom' under section
2(b) of the Handlooms (Reservation of Articles for Production) Act, 1985, wherein
'handloom’' has been defined as "any loom other than powerloom". For development
of powerloom sector and welfare of powerloom weavers, the Government of India
has been implementing following schemes throughout the country including Uttar
Pradesh:

() Group Insurance Scheme for welfare of powerloom workers
(i) Group Workshed Scheme
(iii) Integrated Scheme for Powerloom Sector Development

(iv) 20% Margin Money Subsidy under Technology Upgradation Fund
Scheme

(c) and (d) The financial condition of weavers is generally not healthy and
weavers are facing serious constraints/problems in the country, including Uttar
Pradesh primarily due to low productivity, stiff competition from powerloom and mill
sector, inadequate input supply and marketing facilities/channels as well as
insufficient credit flow from institutional sources.

tOriginal notice of the question was received in Hindi.
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For holistic development of handloom sector and welfare of handloom
weavers, the Government of India, during the Eleventh Five Year Plan and the
current financial year, wherein financial support alongwith other benefits are being
provided, has been implementing six schemes which are (i) Integrated Handlooms
Development Scheme, (ii) Handloom Weavers Comprehensive Welfare Scheme, (iii)
Marketing and Export Promotion Scheme, (iv) Diversified Handloom Development
Scheme, (v) Mill Gate Price Scheme and (vi) Revival Reforms and Restructuring
Package.

The State Government of Uttar Pradesh has been released financial assistance
of Rs. 52.98 crore during the If Plan and the current financial year 2012-13 (till
28th February, 2013) for development of one Mega Cluster, 04 large clusters, 50
Small Clusters and 334 Group Approach projects. Rs. 20.98 crore has been released
as Marketing Incentive for weavers cooperative societies to promote marketing/sales
of handloom products and Rs 11.40 has been released for organising 264 domestic
marketing events during Eleventh Plan and the current year 2012-13 (till 28th
February, 2013).

During the year 2011-12, 1.78 lakh weavers under Health Insurance Scheme
and 11,449 weavers under the Mahatma Gandhi Bunkar Bima Yojana were also
covered in the State. Further, the Government of India has approved Revival,
Reform and Restructuring (RRR) Package for waving the overdue loans and interest
as on 31.03.2010 (100% principal and 25% interest is borne by Government of
India and 75% interest and penal interest, if any, is borne by the banks) of eligible
handloom cooperative societies and individual weavers and to provide fresh credit
with interest subsidy of 3% for 3 years with credit guarantee to the societies and
weavers which are being benefited under the RRR package. Under the RRR
package, loans of 12 Apex, 935 primary cooperative societies and 21620 individual
weavers amounting to Rs. 64.52 crore of Uttar Pradesh have been waived off till
28.02.2013.

Waiving off loans of weavers in Uttar Pradesh

11842. SHRI SALIM ANSARI: Will the Minister of TEXTILES be pleased to
state:

(@ whether it is a fact that weavers of Uttar Pradesh are badly debt ridden;

(b) if so, whether Government would waive off the loans of weavers as it
has waived off that of the farmers;

(c) if not, the reasons therefor; and

tOriginal notice of the question was received in Hindi.
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(d) whether Government would procure the material produced by weavers so
that they can sustain themselves, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): (a) and (b) The handloom weavers, apex and primary
wavers' cooperative societies in the country, including Uttar Pradesh, have been
facing problems due to overdues against debt. In order to waive off their overdue
loans, to open the choked credit lines and to provide access to subsidized
institutional credit, the Government of India has approved Revival, Reform and
Restructuring (RRR) Package for handloom sector. The RRR package aims at
waving the overdue loans and interest (100% principal and 25% interest is borne by
Government of India and 75% interest and penal interest, if any, is borne by the
banks) of eligible handloom cooperative societies and individual weavers as on
31.03.2010, and provides fresh credit with interest subsidy of 3% for 3 years with
credit guarantee to the societies and weavers which are being benefited under the
RRR package. Under the RRR package, loans of 12 apex, 935 primary cooperative
societies and 21620 individual weavers amounting to Rs. 64.52 crore of Uttar
Pradesh have been waived off till 28.02.13.

(c) Does not arise.

(d) The Government does not procure handloom products made by weavers
except for Government supplies of bed linen, blankets, durries etc. to Railways,
Defence and Paramilitary forces through Association of Corporations and Apex
Societies of Handlooms (ACASH). However, the Government of India has been
facilitating promotion and marketing of handloom products through Marketing and
Export Promotion Scheme. Under the scheme, Government of India provides
financial assistance to the State Governments and other eligible handloom agencies
for organising domestic as well as international marketing events for marketing of
the handloom products directly to the general public/buyers/consumers. Besides,
Governments also provides Marketing Incentive to handloom cooperatives to
promote their marketing/sale of handloom products. Further, some of the States
procure handloom products through their apex society/Corporation for distribution
of school uniform, sarees and dhotis etc.

NGOs working for welfare of orphans in Assam

1843. SHRIMATI NAZNIN FARUQUE: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ the details of the Non-Governmental Organisations (NGOs) working for
the welfare of orphans in Assam;
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(b) the financial assistance provided to each of these NGOs during the last
three years;

() whether some of these NGOs have misappropriated this financial

assistance;
(d) if so, the details of such NGOs; and
(e) the action taken against these NGOs?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Financial assistance is
provided to State Governments/Union Territory Administrations for setting up and
maintenance of various types of Homes either by themselves or through voluntary
organisations under the Integrated Child Protection Scheme (ICPS) for rehabilitation
and reintegration of children in difficult circumstances, including orphans, in the
country. A statement showing details of NGOs working for the welfare of orphans in
Assam and the amount of financial assistance approved for these NGOs under ICPS
during the last three years is given in Statement (See below).

(c) and (d) No such case has been brought to the notice of this Ministry.
(e) Does not arise.
Statement

Details of Non-Governmental Organisation (NGOs) working for the
welfare of orphans in Assam and getting financial assistance
under the Integrated Child Protection Scheme

Specialized Adoption Agencies (SAAS)

Sl. Name and Address District (project Grant approved (Rs. in lakhs)
No. of the NGO location) 2009-10 2010-11  2011-12
1 2 3 4 5 6
1 Matri Mandir, Pub Kamroop-Metro Nil 2.59 3.16

sarania, Near Iskon
Temple, Ulubari,
Ghy-781007
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1 2 3 4 5 6

2 Indian Council for Kamroop-Metro 454 4.79 317
Child Welfare, Opp.
Peace Centre, Near
University Peace
Centre, Ambari
Guwahati 781007,
Assam

3 Nirmala Shishu Kamroop-Metro Nil 2.59 317
Bhavan, House
No. 68, Ward 7-9,
K.R.B.Road,
Bharalumukh,
Assam

4 Dewan Mesion, Cachar Nil 2.59 3.16
Sonai Road,
Silchar-788006,
Cachar, Assam

NCW concern over security of women

11844. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether the National Commission for Women (NCW) has expressed
concern over the security of women in the country particularly in context of the
recent incident of gang-rape in Delhi;

(b) if so, the details thereof;
(c) whether Government proposes to bring a stringent law in this regard;
(d) if so, the details thereof; and

(e) the steps taken/being taken by Government to prevent such incidents in
future?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) Yes, Sir. The National

tOriginal notice of the question was received in Hindi.
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Commission for Women has expressed concern over the ' recent incident of gang-
rape in Delhi and has suggested, among others, amendments in the Law to make

punishment for rape and sexual offences more stringent.

(c) to (e) Recently, Government has promulgated the Criminal Law
(Amendment) Ordinance, 2013, which seeks to make punishment for sexual assault
more stringent. The Government has also enacted 'The Protection of Children from
Sexual Offences Act, 2012' to provide protection to all children under the age of 18
years from the offences of sexual assault, sexual harassment and pornography.

Permanent buildings for Anganwadi centres in Bihar

11845. DR. ANIL KUMAR SAHANI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether it is a fact that Anganwadi centres in Bihar lack their own
permanent buildings;

(b) if so, the details thereof;

(c) whether Government has any plan to allocate funds for construction of
permanent Anganwadi buildings in Bihar; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) As per data available
from 70347 AWCs in Bihar, the status of Anganwadi Centres (AWCs) building
including own permanent buildings as on 31st January, 2013 is as under:

Nature of Building No. of AWCs
ICDS Own Building 5986 (8.51%)
Govt. Community Building 6314 (8.98%)
School premises 4207 (5.98%)
Other Government Building 3397 (4.83%)
Rented premises 37441 (53.22%)
Open Space 13002 (18.48%)

tOriginal notice of the question was received in Hindi.
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(c) and (d) Integrated Child Development Services (ICDS) Scheme did not
have provision for construction of AWC buildings under the scheme as this was
envisaged to be provided by the community except for the North Eastern States.

As part of Strengthening and Restructuring of ICDS Scheme, Government has
approved a provision of construction of 2 lakh Anganwadi Centre buildings @
Rs. 4.5 lakh per unit during Twelfth Plan period in a phased manner with cost
sharing ratio of 75 : 25 between Centre and State other than the NER, where it
will be at 90 : 10. Under this the requirement and perspective plan of construction
is required to be projected by State Government in their Annual Programme
Implementation Plan (APIP).

Further, construction of AWC has been notified as a permissible activity
under MGNREGA. The construction of AWC building can be taken up in
convergence with MGNREGA. A Joint letter in this regard has been issued by
MWCD and MoRD to all States/UTs for planning and implementation by
concerned Departments in the States/UTs to ensure the construction of AWCs in
convergence with MGNREGA. States/UTs have also been requested to leverage
funds under various schemes like MPLADs, MLALADs, BRGF, PRI, RIDF, MSDP,
IAP, MGNREGA, 13th Finance Commission, ACA, State Plan and other area
development project for construction of AWC Buildings.

Financial assistance to NGOs engaed in CDSs

1846. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of WOMEN and
CHILD DEVELOPMENT be pleased to state:

(@ whether Government is planning to release financial assistance to NGOs
engaged in Child Development Schemes in the wake of availability of large unspent
funds lying with several States;

(b) if so, the details thereof;
(c) whether any objection from any State Government has been received;
(d) if so, the details thereof; and

(e) the corrective measures being taken by Government in clearing the
apprehensions of the State Governments?
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THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (e) The Scheme of ICDS is
a Centrally Sponsored Programme implemented through the State Governments/UT
Administrations. The Government releases Grant-in-Aid to the States/UTs on a
sharing ration of 90:10 for all components including Supplementary Nutrition
Programme (SNP) for North east and 50:50 for SNP and 90:10 for all other
components for all States other than North East. There is no provision to release
financial assistance to Non-Government Organisations (NGOs) for engagement in
Child Development Schemes by Government of India.

The States have been given the autonomy, within the overall framework of
the ICDS Scheme to entrust projects to a voluntary organization including
NGOs for which grants to them would be provided by the concerned State
Government/UT Administration. The responsibility for deciding terms and conditions
of MOUs, Agreements with NGOs etc. rest with the State Governments/UT
Administrations.

With a view to strengthen the ICDS scheme, it has been decided to assign
management and operation of upto 10% projects to PRIs and separately to NGOs/
voluntary organizations under the restructured ICDS. No objection from any State

Government have been received so far in this regard.
Modernising adoption of Indian children

1847. SHRI T. M. SELVAGANAPATHI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government is considering to modernise the
adoption of Indian children;

(b) if so, the details thereof;

() whether it is also a fact that Government has started central receipt of
applications for inter-country adoption and these are being referred to Indian
adoption Agencies; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
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DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) and (b) The adoption system
in the country has been streamlined with notification of the 'Guidelines Governing
the Adoption of Children, 2011' and implementation of Child Adoption Resource
Information and Guidance System (CARINGS) by the Central Adoption Resource
Agency (CARA).

(c) and (d) Yes, Sir. The online registration of application for adoption has
commenced in January, 2012 and 1473 cases have been registered upto 5.03.2013
under the Central System, out of which 1168 cases have been approved.

Providing nutritional food to women and children

1848. SHRI MOHD. ALI KHAN:
SHRIMATI T. RATNA BAI:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to

state:

(@ whether Government is assisting the States including Andhra Pradesh in
providing quality nutritional food to the women and children;

(b) if so, the State-wise and year-wise details thereof, in the Eleventh and
Twelfth Plan period; and

(c) the amount allocated, released and spent for this period?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) The Integrated Child
Development Services (ICDS) Scheme is a Centrally sponsored Scheme being
implemented through the States/UTs. Supplementary Nutrition to the children (6
months-6 years) and pregnant and lactating mothers is one of the services provided
under the scheme.

Supplementary nutrition under ICDS is primarily designed to bridge the gap
between the Recommended Dietary Allowance (RDA) and the Average Daily Intake
(ADI).

Keeping in view the orders of Apex Court, Government of India revised
the cost norms for supplementary nutrition in 2004 and again in 2008-09 as

under:
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SILNo. Category Revised in 2004 Revised in 2008-09
(per beneficiary per  (per beneficiary per
day) day)

1 Children (6-72 months) Rs. 2.00 Rs. 4.00

2 Severely malnourished Rs. 2.70 Rs. 6.00

children (6-72 months)

3 Pregnant women & Rs. 2.30 Rs. 5.00
Nursing mothers.

Further, under the Strengthened and Restructured ICDS, these rates have been
revised to Rs. 6.00, Rs. 9.00 and Rs. 7.00 per beneficiary per day for children (6-72
months), severely malnourished children (6-72 months) and Pregnant women and
Nursing mothers, respectively. The revised rates would follow the phased
implementation over the 3 years of the Strengthened and Restructured ICDS on the
existing cost sharing ratio of 50 : 50 between the Centre and the States other than
NER where it will continue to be on 90:10 basis.

The ICDS Scheme is a Centrally Sponsored Scheme and the Government of
India releases Grant-in-aid to the States/UTs, including the State of Andhra
Pradesh, on a sharing ratio of 90 : 10 for all components including Supplementary
Nutrition Programme (SNP) for North East, and 50 : 50 for SNP and 90 : 10 for all
other components for all States other than North East. The Government of India
started contributing for Supplementary Nutrition Programme (SNP) only with effect
from 2005-2006. Prior to this, the responsibility for providing Supplementary
Nutrition to the beneficiaries of the Scheme rested with the State Governments/UTs.

(b) and (c) A statement indicating funds released and utilized by the State
Governments/UT Administrations, under Supplementary Nutrition Programme of ICDS
Scheme, during 2007-08, 2008-09, 2009-10, 2010-11, 2011-12 and 2012-13 (upto
28.2.2013) is givven in Statement.
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Children suffering from malnutrition

11849. SHRI KAPTAN SINGH SOLANKI: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether it is fact that majority of children in the country is suffering
from malnutrition;

(b) if so, the State-wise details thereof;

() the steps being taken by the Government to tackle the problem of
malnutrition in children;

(d) whether it is fact that the schemes being run by the Government to
control malnutrition are not sufficient; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) to (b) As per the National
Family Health Survey-3 (NFHS-3), 2005-06, in India 42.5% children under 5 years are
underweight and 69.5% are anaemic. State-wise prevalence of underweight and
anemia in children is given in Statement (See below).

(c) to (e) The problem of malnutrition is complex, multi-dimensional and inter-
generational in nature, and cannot be improved by a single sector alone. The
causes are varied and include inadequate consumption of food, frequent infections,
lack of availability of safe drinking water and proper sanitation, illiteracy specially in
women, poor access to health services, low purchasing power, socio-cultural factors
such as early marriages of girls, lack of care during pregnancy and infancy,
ignorance about nutritional needs of infants and young children etc.

The approach to deal with the nutrition challenges has been two pronged:
First is the Multi-sectoral approach for accelerated action on the determinants of
malnutrition in targeting nutrition in schemes/programmes of all the sectors. The
second approach is the direct and specific interventions targeted towards the
vulnerable groups such as children below 6 years, adolescent girls, pregnant and
lactating mothers.

The Government has accorded high priority to the issue of malnutrition in the

tOriginal notice of the question was received in Hindi.
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country and is implementing several schemes/programmes of different Ministries/
Departments through State Govemments/UT Administrations. The schemes/
programmes include the Integrated Child Development Services (ICDS), National
Rural Health Mission (NRHM), Mid-Day Meal Scheme, Rajiv Gandhi Schemes for
Empowerment of Adolescent Girls (RGSEAG) namely SABLA, Indira Gandhi Matritva
Sahyog Yojna (IGMSY) as direct targeted interventions. Besides, indirect Multi-
sectoral interventions include Targeted Public Distribution System (TPDS), National
Horticulture Mission, National Food Security Mission, Mahatma Gandhi National
Rural Employment Guarantee Scheme (MGNREGS), Nirmal Bharat Abhiyan, National
Rural Drinking Water Programme etc. Several of the existing schemes/programmes
including ICDS have been expanded/ universalized just before or during the
Eleventh Five Year Plan. All these schemes have potential to address and improve
one or other aspect of Nutrition.

Recently Government has approved the strengthening and restructuring of
ICDS with special focus on pregnant and lactating mothers and children under
three. The restructured and strengthened ICDS will be rolled out in three phases
with focus on the 200 high burden districts for malnutrition during 2012-13;
additional 200 districts in 2013-14 including districts from the special category States
and NER and the remaining districts in 2014-15.

Further, an Information Education and Communication Campaign (IEC) to
generate awareness against malnutrition has been launched in the country.

Statement

Prevalence of Underweight and anemia in Children below the age
of five years, NFHS 3, (2005-06), — State-wise

SI. No. State children (below 5 yrs of age)
% Underweight % Anemia
1 2 3 4
1 Madhya Pradesh 60.0 74.1
2 Bihar 559 78.0
3 Jharkhand 56.5 70.3

4 Meghalaya 488 64.4
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1 2 3 4
5 Chhattisgarh 47.1 712
6 Guiarat 44.6 69.7
7 Uttar Pradesh 424 739
8 Odisha 40.7 65.0
9 Rajasthan 399 69.7
10 Tripura 39.6 62.9
1 Haryana 39.6 723
12 West Bengal 387 61.0
13 Uttarakhand 380 61.4
14 Karnataka 37.6 704
15 Maharashtra 370 634
16 Himachal Pradesh 36.5 4.7
17 Assam 364 69.6
18 Andhra Pradesh 325 70.8
19 Arunachal Pradesh 325 56.9
20 Tamil Nadu 298 64.2
21 Delhi 26.1 57.0
2 Jammu and Kashmir 256 58.6
23 Nagaland 252 NA
24 Goa 250 382
25 Punjab 249 66.4
26 Kerala 229 445
27 Manipur 221 49.1
28 Mizoram 199 442
29 Sikkim 19.7 59.2
INDIA 425 69.5
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Strengthening gender responsive budgeting

1850. DR. T.N. SEEMA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the steps taken by Government to strengthen the Gender Responsive
Budgeting;

(b) the details of allocation for Gender Budgeting during the last three
years;

(c) whether Government has reviewed the implementation of Gender Budget
Statement (GBS) by the Central Ministries and State Governments;

(d) if so, the details thereof for last three years and the current year;

(e) the details of gender disaggregated data on the number of women
beneficiaries by implementation of GBS; and

(H the date-wise details of proposals, forwarded to Finance Ministry
regarding GBS for the budget of 2013-14?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): (a) In order to strengthen the
process of Gender Budgeting, the Ministry of Women and Child Development has
been undertaking various capacity building measures for officials of Central, State
Governments and various stakeholders. A Gender Budgeting Plan scheme was
launched during 2007-08 to this effect. The Ministry has developed a Gender
Budgeting Handbook for Government of India Ministries and Departments and a
Gender Budgeting Manual for Trainers. The Ministry has also developed detailed
guidelines for streamlining the process of Gender Budgeting in all States and UTs
and has circulated the same to the states and UTSs.

(b) The allocations for women as reported in the Gender Budget Statement
in the last three years are given below.

Year Total Magnitude of Gender
Budget (BE) (in Rs. crore)

2010-11 67,749.80
2011-12 78251.02
2012-13 88142.80

Source: Ministry of Finance, Expenditure Budget, Volume I.
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(c) and (d) No, Sir.

The Gender Budget Statement (GBS) is a citizen friendly disclosure of budget
allocation that has bearing on women, with the objective of enhancing gender
equality. It is an important monitoring tool prepared by the Ministry of Finance
since 2005-06. The Ministry of Women and Child Dev